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LOK SABHA DEBATES

LOK SABHA

Monday, December 12, 1994/Agrahayana 21, 1916
(Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
[Engiish]

Outbresk of Plague

+61. tPROF. K.V. THOMAS:
SHRI SULTAN SALAHUDDIN OWAISI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Union Govemment have instituted
any inquiry for finding out the reasons for the outbreak of
plague in Surat and other parts of the country;

(b} if sc, the details thereof;

(c) the total number of persons affected anc the
number of persons left dead by this disease in each
State:

(d} whether the Union Govemment have providec
speciai assistance tc the State Governments where
plague epidemic broke out,

{e) if so, the details thereof, and

{fi the concrete steps taken by the Govemment to
prevent recurrence of piague tn the country?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR): (a) and (b): The Government constituied &
Technica! Advisory Committee on Plague to elucidate
factors rasponsibie for the current outbreak of Plague anc
its spread; to advise on strategies, policies ang
programmas. to control it and to recommend steps for
prevention of such outbreaks in future.

(ci The total number of presumptive cases were 67€
{*4aharashtra: 596 Gujarat: 151. Delhi 68: Kamataka: 5C.
Uttar Pradesh: 10 and Madhya Pradesh: 1). The totai
number of deaths were 54 (GQujarat 52, Delhii 1]
Kamnataka: 1).

(d) and (e): 2360 MTs of BHC and 372 lakh capsules
of Tetracyciine wers allotted to the States alongwith
Dhoopar  Samagri (Ayurvedic and Unani fumigation
material) to facilitate air purification.

() Close surveillance and preventive measures are
continuing. Strengthening of laboratory facilittes is also
envisaged.

PROF. K.V. THOMAS: Sir, in a country of 940 million

peopie, the presumptive cases of piague reported were
876 and the number of deaths was 54. Unfortunately, the
news on plague spread in such a manner that it created
havoc both in the country and outside.

One of the reasons is the Health Ministry at the
Centra as well as the State Governments could not give a
clear picture about plague like how many people died had
been affecied by plague, how many people had died out
of plague.

My question to the Govemment is, what steps the
Government has formulated, what machinery the
Govemment has got so that in future if some epidemic
occurs, the Govemment can give exact happenings in the
States and how the news would be given to the people
through the media.

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): Sir,
piague used to be a killer disease and it used to Kkill
thousands and millions of people in the past. People
knew that when the plague had been sounded, the people
had panicked. But plague today is like any other disease
which can be prevented, which can be treated, which can
be cured. Therefore, in the present context, with the
modemn medicines available, plague is not as dangerous
as we used to feel before.

Now this unfortunate thing has happened. The plague
has occurred afier the gap of so many years ang,
therefore, on the part of the medical professionals aiso,
the facilities are not adequate.

But having gone through this now, a Technical
Aagvisory Committee has been established and this
Committee will go into ali the details as to what had
happened, what steps shoukdd be taken by the
Government in future and so on. The Committee was
established on the 11th of October, and the report wiil be
submitted after six months from the date of the
establishment of this Commities.

PROF. K.V. THOMAS {Emakulamn); My question has
noi beer: answerad. The number of affected people was
80 smali compared fo the total population, but the Central
Govemnment failec completely to get & clear picture about
this plague in different States and give that news to the
peopis This has created havoc throughout the country.
So, the Government should have & machinery to find out
as {o wha! is happening in different States if a similar
situation: arises. Thie was my question which was not
answered

Coming back tc my second Supplementary, at that
tims, when this piague news came out, it was reported in
the newspapers that the essential medicines to curb
plague were not available in the States and the
Govemment did not supply important materiais like BHC
and other things to prevent the plague. So, | would like to
know whether the Government has taken any action so
that essentiai medicines are available with the different
State Health Ministries and aiso enough materials ke
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BHC and DDT are supplied to the States because it is the
Central Government which supplies BHC and DDT to the
State Governments.

MR. SPEAKER: If you put such long questions, you do
not get any reply.

PROF K.V. THOMAS: | just want to know whether the
Govemment has made any arrangements in this regard.

MR. SPEAKER: You want to know whether the
Govermmment has made any arrangement to supply the
necessary medicines. This is the small question.

DR. C. SILVERA Sir, as soon as the case of plague

was reported, the Government took immediate action and .

that is why, the death toll, fortunately, has come dowr: to
such level. The Government had supplied all that is
necessary to the States concemned and all the States were
alerted to be vigilant about the plague cases. There was
no dearth of money and medicines like BHC in the whole
country. There was no dearth of medicines like BHC or
whatever was required., and the Government was fully
prepared to meet any eventuality.

[Translation]

SHRI RAM NAIK: Mr. Speaker, Sir, when this
epidemic broke out, it was first reported from Surat, to be 2
disease like Plague. After some days some scientists
expressed their opinion that it was not plague. Now | would
like to know from the Government whether they have come
to a conclusion that this epidemic was indeed plague and
what was it as per the reports made by the scientists to the
Government.

[Enghish]

SHRI PABAN SINGH GHATOWAR: Sir, in regard to
this, there are so many contradictory reports and
contradictory opinions expressed by the scientists as to
whether it was a plague or not. But as on today, the
scientific research report which we have received is
indicative that it is plague. The expert committee from the
WHO also visited that place. They examined some of the
cases there and according to their report also it is plague.
As may senior colleague has already mentioned, for a
detailed scientific analysis, we have constituted a
Committee under the Chairmanship of DR. V.
Ramlingaswamy the renowned Medical Scientist of our
country, and there are other Medical Scientists irn that
Committee. They will go into the details as to what type of
plague it is and what bacilus is there etc. This Committee
was constitued for a detailed scientific study. But as on
today, it is plague only.

SHRI RAM NAIK: Has the Committee given its report?

SHRI PABAN SINGH GHATOWAR: We have given
six months time and within that six months time they will
be coming out with their report.

SHRI GOVINDA CHANDRA MUMDA: Mr. Speaker,
Sir, actually, | though of speaking in English when | stand
up, but now | will speak in Hindi. In this august House, we
are discussing about plague and the concerned Minister's
reply.

[Translation)

Just now the hon’ble Minister stated that he had
provided medicines to all the states but he was sorry to
say that even then medicines were not available in hospital
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visited by him. | had been health Minister in Orissa for
about four years and | know what type of medicines people
used to get and where the money goes. | want to tell you
about Orissa. Medicines are not availble there. From where
our adivasi people will get the medicines. Will the hon’ble
Minister be pleased to state the quantity of medicines
supplied to each state and particularly to Orissa?

[English]

MR. SPEAKER: | think you should be sympathetic to
him.

SHRI PABAN SINGH GHATOWAR: Fortunately, there
was no plague in or around Orissa. So, the question of
supply of medicines to that State does not arise. We have
already supplied the medicines wherever they are required.

[Translation]

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, it has
been stated that a loss of 400 crore has been suffered due
to plague. | would like to ask two questions from the
Government. My first question is in regard to the
preventive steps. In this era no one can think that plague
can revive again. It created a bad impression about India
in the world, and caused a set back to our trades. | would
like to know trom the Government as to what steps they
have taken to prevent recurrence of plague in the country?
and whether any scheme has been chalked out by them to
thwars the possibilities of its recurrence.

My second question is about the dearth of medicines.
Recently we had been to Chikago and Los-Angeles. Indian
Doctors settled there wants to send a huge quantity of
tetracycline to India. But they can not afford to pay custom
duty. Whether Government has formulated any scheme to
get free supply of medicines from outside the country.

[English]

SHRI PABAN SINGH GHATOWAR: It is not true that
there was no plague.

MR. SPEAKER: The question is what preventive steps
are you going to take.

SHRI PABAN SINGH GHATOWAR: According to the
medical science, we go by the rat fall in the country. We
count the rat fall and by that, we get the plague incidence
in the country. We have strengthened the surveiliance
machinery and we have alerted the State Governments to
put sufficient staff in that surveillance machinery so that
they can properly monitor the rat fall in the country and
when it comes to an abnormal level, they take immediate
steps and they inform us also.

There is sufficient stock of medicines in our own
country. There is no shortage of medicines. So, the
question of bringing medicines from outside the country
does not arise.

[Translation)

SHRI RAM VILAS PASWAN: | had a very pointed
question. Plague spread in Surat due to poor sanitary
conditions there. When | talk of preventive measures, | do
not mean to ask you how many dead rats were found each
day. it is not a preventive measure. Please tell us the
details of the measures taken by the Government. Whether
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they propose to waive off custom's duty on medicines
which are supplied free from foreign countries.
[English]

MR. SPEAKER: He has answéred the second
question. The first question relates to the municipalities
and the States Governments.

SHRI RAM VILAS PASWAN: What about the
preventive measures?

[Translation]
MR. SPEAKER: We are making surveillance.

SHRI RAM KAPSE: The hon’'ble Minister has stated
that this epidemic can be eradicated. It was also stated
by the hon’ble Minister that they have sufficient quantity
of medicines. | would  like to ask if you have sufficint
quantity of medicine and if it is curable then why more
than 800 people died in such a short period. Whether
Govemment is not responsible for these deaths? What
efforts are being made to prevent its recurrance.
[English]

DR. C. SILVERA: There was no death of 800 and
oda persons. The number of persons died, unfortunately,
was about 54.

SHRI RAM KAPSE: Please see part (c} of your
answer. It has been stated that the total number of
presumptive cases was 876 (Maharashtra: 596
etc.)...(Interruptions)

DR. C. SILVERA: The total number of deaths is
different. It has been given separately. The number of
cases was given. But initially what happened was that
when there was plague, the Medical Department in Surat
was not very sure. As soon as the plague was
established, proper treatment was given. Because of this
treatment, the death rate has come down tremendously.

[Translation]

SHRI KASHI RAM RANA: | belong to Gujarat, | may
be given an opportunity to ask a question.

MR. SPEAKER: Why did not you ask it eariier?

SHRI KASHI RAM RANA: | was requesting for the
same but | did not get the opportunity.
(English]

MR. SPEAKER: You should have asked that
question yourself.

[Translation]

SHRI KASHI RAM RANA: Mr. Speaker, Sir, thank
vou for giving me' an opportunity to speak. The world
Health .Organisation has categorically stated that
Government in responsible for spread this epidemic and
the deaths caused by it. This epidemic spread due to
the negligence of the Government. The actual number of
deciared is much more than what has been stated. It
was also stated that supply of tetracycline capsules did
not reach in time. The reply given by the hon'ble
Minister that proper treatment was given to the affected
persons, is not true. In adequate treatment facilities
helped in the spread of plague. This disease was spread
due to lack of timely action and the death toli reach to a
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high number. It created a had impression about India in
the world.
[English]

MR. SPEAKER: Please .come out with the question
now.

[Transiation]

SHRI KASHI RAM RANA: When the' technical
committee constituted by you will present its report?

MR. SPEAKER: It has already been stated that it
will give its report within six months.

SHRI KASHI RAM RANA: Public Health Department
is being run by the Government. An action committee
was conslituted earlier and what action was taken by the
department to control this disease before its outbreak.

[English]
SHRI PABAN SINGH GHATOWAR: It is not true.

MR SPEAKER: Please answer very briefly. All the
question have already been answered.

SHRI PABAN SINGH GHATOWAR: The hon.
Member attributed some statement to WHO which is not
true. Dr. Nakajima, the Director General of WHO, had
visited that place. He was satisfied with the step taken
by the Govemment. As soon as we got the report, we
sent the medicine there. My senior colleagues Shri B.
Shankaranand ji and Dr. C., Silvera ji also visited that
place and personally monitored the team. Which had
gone there. Our expert had gone there. We have taken
all possible steps from the Central Government. There
was no negligence from our side. We have taken all
prompt action possible from our side.

[Translation]

Polio Patients

+62. $1SHRI ARVIND TRIVEDI:
SHRI DATTA MEGHE:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the number of persons affected by Polio
has been constantly increasing in the country;

(b) if so, the number of chidren given Polio Vaccine
on 2nd October and 4th December, 1994, respectively
under “Pulse Polio Operation”; and

(c) the expenditure incurred thereon and the details
of programmes launched for the total eradication of this
disease in the country?

[English]

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (Shri Paban Singh
Ghatowar): (a) No, Sir.

(b) About 11.3 lakh children each were covered in
Dethi under “Puise Polio Operation” on 2nd October,
1994 and 4th December, 1994.

(c) Rs. 274.17 lakhs were spent on the Pulse Polio
Operation in Delhi. The programmes launchand for
eradication of polio in the country aim at sustaining over
80% immunization coverage of infants, carmrying out
additional activities in “high risk” pockets and outbreak
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containment measures.
[Translation]

SHRI ARVIND TRIVEDI: Sir, | am happy to know from
the Minister’s reply that there has not been increase in the
number of polio cases. But through you | would like to
know from the Govemment the basis on which it has
stated. Whether any survey was conducted in this regard?
| would like to know the statewise details of the last three
years in regard to the increase in the number of polio
cases in the states of Gujarat, Maharashtra, Andhra
Pradesh, Kamataka, Sikkim and Goa.

[English]

SHRI PABAN SINGH GHATOWAR: Sir, as far as
Central Bureau of Health Intelligence is concerned, the
case of poliomyelitis has come down in the country. It was
38090 in 1981 and it is 7,576 in 1993. So, there is a
significant reduction in the polio cases in our country.

MR. SPEAKER: Can you give the State-wise break-up
now? Or you can send it.

SHRI PABAN SINGH GHATOWAR: | will send it to the
hon. Member.

[Translation]

SHRI ARVIND TRIVEDI: Mr. Speaker, Sir, whether it
is a fact that 25 percent children were affected with the
polio even after taking the polio vaccine. Whether the
vaccine was of sub-standard quality or whether required
temperature is not maintained while transporting the
vaccine from one place to another or is there any lacuna in
the storing of vaccine in the hilly areas. Whether
Govemment are going to make some arrangements to
ensure maintainee of temperature while the drug is
transported from one place to another as semen meant for
artificial insemination of cow and buffaloes is kept in liquid
nitrogen.

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (Dr. C. Silvera): Sir,
polio vaccine is available throughout the country
irmespective of whether it is urban village or hill area. This
is the universal immunisation programme.

MR. SPEAKER: The short question is, because of the
fluctuation in temperature, the medicine becomes
ineffective. Do you have any arrangement to provide
containers and all that?

DR. C. SILVERA: All arrangement is there. Containers
are provided; everything is provided throughout the
country. And the fact that this is effective is evident
because the polio cases have come down tremendously
during the past ten or fifteen years. And if this polio
vaccine is taken properly, usually the people who have
followed the regime of the polio vaccine, are free from
polio. And by 2000 A.D., we are hoping to make the
country polio-free. ..(Interruptions)

MR SPEAKER: It is a very technical and good
question.

SHRI PABAN SINGH GHATOWAR: | will try to reply
that. There is a strict instruction from our side to maintain
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the cold-chain in the country. Hon Member is right. Polio
vaccine has to be kept at a certain degree of temperature,
it is upto eight degrees celcius. And for that we have
provided ice fine refrigerator, deep freezer to all the PHC
through the State Govemment for storing the vaccines and
preparing ice bags.

MR. SPEAKER: Right, you have replied.
[Translation]

SHRI DATTA MEGHE: Mr. Speaker, Sir, the hon.
Minister has fixed a target for 80 percent immunization.
What are they going to do to make it 100 percent? As per
official data. In Bihar, Madhya Pradesh, Rajasthan and
Uttar Pradesh 40 percent newly bom babies are suffering
from polio and 74 percent out of them are suffering from
this ailment in the absence of tetanus injections. Since
there are large scale polio cases in these four states what
has been done for these states? The World Health
Organisation has undertaken some works to eradicate
polio by the year 2,000- what is proposed by our
Government to completely root out this disease? Secondly,
there is no arrangement for administering polio vaccines in
vilages as these areas do not have refrigerators. The
adivasi areas also do not have this facility but the urban
areas certainly have it. By when this facility could be
provided in adivasi areas and villages?

[English]

SHRI PABAN SINGH GHATOWAR: Sir, | have already
stated about the cold chain. We have also given a small
container to dispensaries and PHCs in the rural areas to
keep the polio vaccine. It is true that some of the States
are not performing well as far as unviersal immunization
programme is concemned. We have taken some special
steps in this regard. To achieve success in the universal
immunization programme we are trying to monitor and
interact with the State Governments so that we can save
our children from all these diseases.

[Translation]

DR. G.L. KANAUJIA: Mr. Speaker, Sir, through you, |
would like to know that though we have been continuously
trying for universal immunization of polio for the last 15
years yet we have not been able to achieve desired
results. There are three factors to be reckoned-adequate
dose, potency of the drug and the correct age. If all these
three are taken care of then the efforts made by us till date
could have completely eradicated polio. the hon, Minister
has just said that a cold chain is maintained. But | feel that
if the cold chain is maintained then how is it that this drug
stays intact in PHC, in shops and even in the
transportation process? It is my experience that the
minimum break up of the cold chain is 50 per cent and the
children who are administered poliosdose have 35 percent
rate of recurrence in them. When they get afflicted by Polio
even after taking three polio doses then it is really bad for
them. How serious is govemment about it and what is
being proposed by the Govemment to impiement all the
said three steps? What is the correct step? You keep
issuing guidiines but do they create any impact? | would
like to know as to what is being done by the Government
in regard to 35 percent cases of recurrence of Polio?
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[English]

SHRI PABAN SINGH GHATOWAR: Sir, | have
already stated that we have taken special steps in regard
to those States which are not performing well under the
universal immunization programme.

MR. SPEAKER: The main gist of the question is that
the requisite temperature is not maintained when the
medicine goes out to the patient.

SHRI PABAN SINGH GHATOWAR: The hon.
Member knows that we have already provided under our
scheme the refrigerator and the cold container. We are in
constant touch with the State Government to provide cold
chain and cold container in the rural areas. We are also
pursuing with them. The cold chain must be maintained
so that the efficacy of the polio vaccine can be
maintained.

[Translation]

DR. G.L. KANAUJIA: | know more about the cold
chain which the hon. Minister is talking about but why it is
not being maintained? | am sure it is not being
maintained.

[English]
MR. SPEAKER: Not allowed.
[Translation]

SHRI KALKA DAS: Mr. Speaker, Sir, polio is a
horrible disease and it is incapacitating the whole
humanity. In view of the seriousness of this problem the
Government launched a polio eradication programme and
under that programme on 2nd October, on the occasion
of Mahatma Gandhi's birthday it was started in two
phases in Delhi.

[English]

MR. SPEAKER: This is not a speech, this is a
question.

[Translation]

SHRI KALKA DAS: 11.3 lakh children were given
polio immunization dose under this programme in two
phases. Sir, from the whole programme it looked as if
only the Delhi Government has taken it seriously because
the number of 11.3 lakh children....

[English]

MR. SPEAKER: If you do not come to the proper
question. | will disaliow.

[Translation]

SHRI KALKA DAS: Through you | would like to know
from the Hon. Minister that the way the Delhi Government
administered polio dose to 11.3 lakh children in two
phases to encourage this programme whether it is
proposed to give a Commendation Letter to the Delhi
Govemment to inspire other also?

[English]
MR. SPEAKER: The question is disallowed.
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[Translation]

SHRI UPENDRA NATH VERMA: Is it comect that the
largest number of polio-patients in the world is in India. Is
this also correct that several headquarters like Chatra,
Gadwa, Daltenganj etc. in Chhota Nagpur of Bihar do not
have the facility of polio drug?

[English)

MR. SPEAKER: | do not expect the Minister to know
it. But, if he has the information, he can give it. Or he can
send it to him in writing.

SHRI PABAN SINGH GHATOWAR: The same
scheme is operating all over the country. It is up to the
State Govermments to perform.

SHRIMATI MALINI BHATTACHARYA: In Part (c) of
the answer the Minister has said that the programme
launched for eradication of polio in the country aims at
sustaining over 80 per cent immunization coverage of
influence. The fact of the matter is that the target that
was set was to cover 85 per cent by 1990. My question
relates to the utilisation of funds, particularly the foreign
assistance that is available, and the percentage of
achievement. What | want to ask is, what is the rate of
utilisation and what is the amount of unutilised fund in so
far as foreign assistance in this programme is
concemed—that is part (a).

Part (b) of the same question is whether the
achievement of the percentage of the proposed target is
decreased by 6.8 per cent in 1991-92 and whether in
1992-93 in spite of recovery in this rate, only 78 per cent
of the proposed target could be covered. The question is
whether the rate of achievement in this programme is
gradually decreasing. This is in accordance with the
Government's report on the Performance Budget.

MR. SPEAKER: Two simple questions—have you
utilised the aid given to you by the foreign countries in
this respect; and whether the rate of providing this facility
is declining.

SHRI PABAN SING GHATOWAR: | do not have the
details of the money we have received from foreign
countries. .

MR. SPEAKER: Please send it in writing.

SHRI PABAN SINGH GHATOWAR: | will pass it on
to the hon. Member. About the Performance Budget, |
have already stated that all the....

SHRIMATI MALINI BHATTACHARYA: Only 50 to 60
per cent has been utilised.

SHRI PABAN SINGH GHATOWAR: In respect of the
non-performing States, we are taking more steps. We are
sending our officials, we are interacting with the State
Govemnment to update their performance also in
comparison to the other States.
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[Translation]
Kashmir Issue

+63. tDR. LAL BAHADUR RAWAL:
SHRI SHRAVAN KUMAR PATEL:

Wil the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether Pakistan raisedttried to raise Kashmir- °

issue at various intemational fora including the UN and its
agencies during 1994;

(b) if so, the details thereof, forumwise;
(c) the counter steps taken;

(d) the rbsults achieved by the Government in each of
these fora; and

(e) the further steps being taken and proposed to be
taken by the Government in this regard?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA): (a) to (e) A
statement is anclosed.

Statement

1. 50th Session of Commission on Human Rights,
Geneva 31.1.94 to 11.3.94

- The Packistani Prime Minister raised Kashmir issue in
her Plenary address. Kashmir was also raised by the
Pakistani delegation, Pakistan NGOs and Pakistan backed
NGOs, under several agenda items. The Indian delegation
blocked Pakistan efforts to orchestrate a sustained focus
‘on Kashmir by exercising our rights of reply and refuting
allegations appropriately, as well as getting them ruled out
on points of order.

Pakistan tabled a resolution on Kashmir issue against
India in 50th Session of the UN Commission on Human
Rights. The Resolution expressed grave concern about
alleged human rights violations in J&K and requested the
UN Commission on Human Rights to send a fact-finding
mission to J&K to investigate and report on the human
rights situation there. india took effective steps to counter
Pakistani move: Failing to muster enough support for her
move, Pakistan voluntarily and unconditionally withdrew the
resolution.

2. Consuitative Meeting of NAM Foreign Ministers,
Jakarta 10.2.1994

The Pakistani Foreign Minister tried to raise the
Kashmir issue. However, the Chairman had categorically
ruled on a point of order, raised by India, that the Pakistani
Minister should not ruise its bilateral problems with India, in
the NAM forum.

8. 38th Session of the Commission on the Status of
Women 8.3.94

in a statement by Mrs. Nusrat Bhutto, Pakistan aileged
widegpread incidents of rape and violence against women
In ‘Kashmir, We rebutted the allegarions.
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4. 38th Session of the Commission on the Status of
Women 15.3.94

The question of Kashmir was raised a second time in
the Commission under the item: Priority Themes. A paraliel
was drawn between the human rights in Bosnia &
Herzegovina and “Indian occupied Kashmir''. We rebutted .
the allegations.

S. Special Committee on Peace-keeping Operations
5.4.94

Pakistan referred to UNMOGIP in its statement on
peace-keeping operations.

6. NAM Ministerial Meeting in Calro: 3.6.1994

Pakistani Foreign Minister raised the question of
Jammu and Kashmir in the Plenary meeting. MOS(RLB)
replied.

7. Iinternational Labour Conference, Geneva 7-24 June,
1994

The Labour Secretary of Pakistan raised the Kashmir
issue in the Plenary. He referred to the economic
conditions of the workers in Kashmir weré hampered by
forced displacement of labour, and arbitrary arrests and
torture. Indian delegation exercised the right of reply and
refuted the allegations appropriately. Our delegation also
refuted any call for a fact finding mission or inclusion of
this subject in any future agenda of the Conference.

8. Aslan Group Meeting: 14.7.94

Pakistan raised the question of Jammu and Kashmir in
the form of a question to the UN High Commissioner for
Human Rights. We raised a point of order. The Chairman
ruied that substantive issues should not be discussed in
the Asian Group.

9. ECOSOC: 15.7.84

Pakistan asked the UN High Commissioner for Human
Rights a question on Jammu and Kashmir and we raised a
counter question in reply.

10. Third Asia-Pacific Workshop on Human Rights
Issues, Seoul 18-20 July, 1994

The Pakistani delegate tried to raise the Kashmir
issue. Immediately, the Indian delegation raised a point of
order and questioned the relevance of the Pakistani
delegation’s remarks in the context of the workshop and
requested the Chairman to advise the Pakistani delegate
not to make contentious and politically motivated
statements. The Chairman advised the Pak delegate
accordingly and the Pakistani delegate could not refer to
Kashmir in his statement.

11. ECOSOC: 22.7.94

Pakistan referred to Jammu & Kashmir under the
Agenda Item: Human Rights Questions and we exercised
our rights of reply.

12. Sub-Commission Working Group on Indigenous
Populations 25-29 July 1994

The Pakistani' delogate made a reference to J&K
alleging denial of the right of seif-determination to the
majority community in Kashmir and human rights violations
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in J&K. Our delegation raised a point of order and the
Pakistani delegation was not allowed by the Chairman to
raise the matter.

13. Sub-Commission on Prevention of Discrimination
and Protection of Minorities: 1-26 August, 1994

Kashmir featured in the Sub-Commission's debates
under a number of Agenda items. The strategy of Pakistan
was to describe J&K as a disputed territory and to raise
the question of self-determination in their formal
statements. Sharp rights of reply were engaged and our
delegation rebutted all the Pakistani arguments and
exposed Pakistan's political & territorial ambitions.

14. UN Security Council: 11.8.94

The Foreign Minister of Pakistan wrote a letter to the
President of the Security Council expressing concern over
the human rights violations and increased military activity
in Jammu and Kashmir. A similar letter was addressed to
the Secretary General also on the same day. No action
has been taken on the letters.

15. international Conference on Population &
Development, Cairo: 5-13 September, 1994

The Pakistani Prime Minister made a brief reference to
Kashmir in her address at the inaugural function. These
were ignored by the Indian delegation.

16. UN Security Council: 3.10.1994

The Foreign Minister of Pakistan wrote a letter to the
President of the Security Council requesting (i) to augment
the strength of UNMOGIP, (i) to ask India to allow
UNMOGIP to patrol on both sides of the Line of Control
and (iii) to provide humanitarian assistance to the people of
Kashmir. No action has been taken on this letter.

17. General Debate of the UN General Assembly:
4.10.94

Pakistan Foreign Minister raised the question of
Jammu & Kashmir in the General Debate. We exercised
our right of reply.

18. Sixth Committee of the UN General Assembly:
12.10.94

Pakistan raised the question of self-determination
under the item on the Report of the Charter Committee.
We exercised our right of reply.

19. Third Committee of the UN General Assembly:
17.10.94

Pakistan raised the question of Jammu & Kashmir
under the Agenda ltem: Right of Peoples to Self-
Determination. We stated our position in our statement on
the same day. Rights of reply were also exercised.

20. Plenary of the UN General Assembly: 19.10.94

Pakistan referred to Kashmir in its statement on follow-
up to the International Year of the Family.

21. Sixth Committee of the UN General Assembly:
20.10.94

Pakistan raised the question of Jammu and Kashmir
under the Agenda Item: International Terrorism.
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22. First Committee of the UN General Assembly:
24.10.94

Pakistan raised the question of Jammu and Kashmir in
the General Debate. We exercised our right of reply.

An OIC Contact Group comprising of Saudi Arabia,
Turkey and Niger circulated a draft resolution urging India
and Pakistan to continue their bilateral dialogue in a spirit
of genuine reconciliation and peace for a final settlement of
Jammu and Kashmir. The resolution also invited the
Secretary General to exert every possible effort to facilitate
the search for lasting peace in South Asia. For tactical
reasons, Pakistan did not append her name to the draft
resolution, though it was entirely a Pakistani move. India
took effective counter steps. Failing to find enough support
for the move.

The OIC Contact Group announced that it would not
table the resolution.

23. Plenary of the UN General Assembly: 27.10.94

Pakistan raised the question of Jammu and Kashmir in
its statement under the Agenda Item: Report of the
Secretary General on the Work of the Organisation. We
exercised our right of reply.

24. Fourth Committee of the UN General Assembly:
31.10.94

Pakistan referred to Jammu and Kashmir in their
statement relating to information.

25. Third Committee of the UN General Assembly:
1.11.94

Pakistan made a passing reference to Jammu and
Kashmir in its statement on Social Development.

26. Third Committee of the UN General Assembly:
11.11.94

Pakistan raised the question of Jammu and Kashmir
under the Agenda Item: UN High Commissioner for
Refugees.

27. Fourth Committee of the tiIN General Assembly:
17.11.94

Pakistan referred to UNMOGIP in its statement on
Peace-keeping Operations.

28. Third Committee of the UN General Assembly:
30.11.94

Maulana Fazlur Rahman of Pakistan spoke at length
on Jammu & Kashmir in his statement under the Agenda
Item: Human Rights Situations. A rebuttal was given in our
statement as well as in the form or rights of reply.

29. As part of a continuous exercise, we keep
member-States of the UN apprised of our
perspective on Kashmir issue in India and through
our Missions abroad.

[Translation]

DR. LAL BAHADUR RAWAL: Mr. Speaker, Sir, the
hon. Minister has given a detailed answer to my question
which shows that Pakistan has never let an opportunity go
waste to raise the issue of Kashmir at any international
foray. But India has always been on the defensive. By
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raising Kashmir imbroglio at every intemational foray
Pakistan is trying to make it more disputed | would like to
ask whether by doing so Pakistan is not diminishing the
solemnity of Shimla Agreement and whether only India is
bound with Shimia agreement?

My other supplementary question related to this is
whether India’s diplomatic relations with the Member
countries of the Organisation of Islamic conference, such
as Saudi Arabia, Turkey, Niger, Albania, Azerbaizan and
Bosnia are very sour? If so, whether any measures have
been taken on behalf of India to improve the relations or
describe the factual position in Kashmir?

SHRI R.L. BHATIA: Mr. Spéaker, Sir, it is comect that
Pakistan has raised this issue at all international tora of the
world but @s you must have observed that due to all our
efforts they could not succeed. It is alright that despite
everything it has been their effort to raise this issue
wherever possible, be it, UN General Assembly or Security
Council or Human Rights Commission or Non Aligned
Nation's Jakarta or Cairo conferences, but as | just said,
we have briefed other countries on the actual position in
Kashmir. After that they did not succeed anywhere.

So far as the other countries like Nigeria and Turkey
are concerned which wanted to sponsor the resolution of
OIC. It is not that India does not have good relations with
them. We have been successful in making all the Member
countries of OIC aware of the actual conditions prevailing
in Kashmir and the attitude of India and that the Kashmir
imbroglio will not be solved merely by passing such
resolutions. That is how we could thwart the attempts of
Pakistan to get their resolution sponsored at various
international fora including the Geneva meet and UN
General Assembly. This is the reason as to why Pakistan
could not stress its resolution. Our relations with these
other countries are good. Even then we are trying our
utmost to impress our side on those countries who wanted
to side with Pakistan or who wanted to sponsor their
resolution.

DR. LAL BAHADUR RAWAL: Mr. Speaker, Sir,
Pakistan has been making the situation in Kashmir more
sensitive by unabatedly infiltrating trained militants in India
especially in Jammu and Kashmir and we have been
unsuccessful in checking that infiltration, as the hon.
Minister of Home Affairs has also admitted in a reply to a
question. That is why | would like to know from the hon.
Minister as to whether Pakisian would confinue to make
the situation in Kashmir more sensitive and go on raising
the Kashmir issue at the intemational fora? Whether India
is taking any effective step to foil Pakistan's attempts to
the Kashmir issue at intemational fora and whether
Pakistan- and India are willing to enter any agreement on
the lines of Simia Agreemént? The Secretary-General of
the UN has said that the tension has mounted in Kashmir.
In this statement not promoting Pakistan to raise this issue
at the intemnational fora?

SHRI R.L. BHATIA: Mr. Speaker, Sir, as | have
already said that though Pakistan has been trying to raise
this issue at all international fora yet they have not been
successful. The reason behind it has been the efforts
made 'by India to brief all the countries and international
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organisations about the actual situation in Kashmir. They
are propagating their exaggerated version of the situation
in Kashmir. They are trying to show that the situation in
Kashmir is worse through it is not so. Our forces have
normalised the situation in Kashmir and they are still doing
it and as a result thereof the situation is changing for the
better. We had invited the ambassadors of foreign
countries to view the situation in Kashmir themselves. We
allowed transparency and aiso allowed the media to visit
the place. This is how the world has come to-know of the
actual situation in Kashmir. .So; the efforts made by
Pakistan to raise this issue at various intemational fora by
projecting the prevalent situation in Kashmir, as being very
bad, have not been fruitful as the other countries have not
believed it.

[English]

SHRI SHRAVAN KUMAR PATEL: Mr. Speaker, Sir, |
would like to know from the hon. Minister whether during
the October visit of the US Assistant Secretary of State,
Madam Robin Raphel to New Delhi, Government
impressed upon her to bring pressure on Pakistan not to
continue their proxy war against India by pumping in
trained militants, including foreign mercenaries across the
border into Jammu and Kashmir; if so, in what precise
manner and terms and what was Pakistan's response
thereto.

| would also like tc know whether she had expressed
the view that elections in the State could not be held in the
context of the present ground realities.

SHRI R.L. BHATIA: Sir, during Madam Robin Raphel’'s
discussion with me here in Delhi, | explained to her the
exact situation as to what is happening in Kashmir now.
We also gave details of the improvements that are taking
place thers, of our attempts to bring normalisation, and
also of the process that we adopted there. | think, she
agreed with me; but she had expressed a personal opinion
as to whether it would be possible for us to hold elections
there. | said, ‘‘The normalisation process is going on;
people are responding and | hope, we will be able to hold
elections there.”

SHRI SYED SHAHABUDDIN: Mr. Speaker, Sir, the
first pant of the question was this: Whether Pakistan raised
or tried to raise Kashmir issue at various intemnational fora
including the UN and its agencies. | find in the hon.
Minister's raply that details of all the United Nation's
agencies and fora have been given; bui the details about
other intemational fora have been omitted. Perhaps, the
answer is not compiete, particularly in respect of OIC
which is also an intemational forum.

Secondly, | would like to point this out to the hon.
Minister. In item no. 21 of his reply, it is stated that in the
Sixth Committee of the UN General Assembly, Pakistan
raised the question of Jammu and Kashmir under the
Agenda Item, ‘International Terrorism’. Why is it so? It is
ironical that Pakistan raised the issue and we did not. It is,
in fact, we who shouid have raised the issue of
‘International Terrorism’ and placed Pakistan in the dock. |
would like to know from the hon. Minister, why he omitted
to do so, if he did.

My general feeling is that while the hon. Minister
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claims success in all the international fora, | do not know
whether he should pat himseif on the back and consider
that this failure on the part of Fakistan is only because of
the quality of our endeavour. | would also like to know from
him whether it is not due to a sense of fatigue, in fact, in
international responses to Pakistan's consistent endeavour
10 raise the same issue again and again.

MR. SPEAKER: Does the last part of the question
involve ‘opinion'?

SHRI R.L. BHATIA: It is not true that we have not
raised the question of terrorism. We are always bringing to
the notice of the intemational commumty at all levels,
about what Pakistan is, doing in Kashmir. They are
sponsoring terrorism and this fact is now know all over the
world.

With regard tc the hon. Member's question as to why
OIC was not mentioned, | would say that the position is the
same. When | say that they did it in the international fora,
Pakistan raised this question there also. They formed a
Committee to take this up in the United Natior General
Assembly. But as you see, even in the OIC countres, they
were not able to muster necessary strength tc bring
forward tha! Resolution. Since that Resolution has not
been brought forward, | thought that | may not necessarily
mention it in the reply. Their effort even at OIC has faileu.

SHRI SYED SHAHABUDDIN: Sir, the answer was
incomplete.

MK. SPEAKER: | have not asked him to answer on
‘opinion’.

SHR! SYED SHAHABUDDIN: | asked, “is it an
omission that OIC was not mentioned”” Has the Minister
admitted it? He should have included it.

SHRI R.L. BHATIA: | have replied to his question. |
said that even at OIC, they did raise this question, but they
miserably failed.

SHRI PAWAN KUMAR BANSAL: Mr. Speaker, Sir, |
have first-hand information of Government's success in
handling this issue at the ongoing Session of the United
Natior General Assembly. While { compiimeni the
Govemment for its success in ihwarting Fakistan's
reckless endeavour to intemationalise the Kashmir issue, !
have a feeling that the very fact that Pakistan has shown
its propensity to raise this issue at every conceivable fora
including the one on Population and Development, on
Women, on Sociai and Economic Development, in a way,
our manoeuvrability and our role ir. the intemational arena
has been reduced and our vulnerability seems to have
increased.

We are good members of the United Nations. But |
would like to know from the hon. Minister what steps have
been taken by the Government to have a discussion with
the leaders of the Opposition to go 1o the people of the
country to point out that we reaily could not care less ¥ a
resolution like this were to be brought by Pakistan,
because of the simple fact that a resolution is coming, we
have been sought to be brought at par with Pakistan. |
would like to know what role we are playing in that regard.

SHRI R.L. BHATIA: Well, we are constantly in touch
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with our leaders of the Oppositicn so much so that Mr. Atal
Bihari Vaipayee was the leader ir. Geneva. All this foreign
policy is based on the consensus cof the House. This is
what we are doing.

[Trans!atiori]

PROF. PREM DHUMEL: Mr. Speaker, Sir, through
you, | would like to know from the hon. Minister that he
had admitted during the last session that an American
private agency had been engaged to put forth our side. So,
the success achieved by us should be attributed to our
own diplomatic efforts or the performance of the private
agency engaged by us and what has been its contribution
in it. Are you still availing its services?

Part ‘b’ of my question is that we have always been
defensive in our repiies whenever Pakistan raises this
issue. Sir, a resolution had been moved by you and got
unanimously passed as to the only problem in Kashmir is
how to annex the 1/3 part cf Kashmir occupied by
Pakistan. What steps aie being taken by us to annex that
part?

(Englishj
MR. SPEAKER: | am disaliowing the second par.
[Translation]

SHRI R.L. BHATIA: Mr. S&peakst, Sir, as | said earlier,
alsc that we took numarous measures ¢ inform the World
about this. You have meniioned one out of them, that is
aocut availing the sarvices of an agency which was
engaged by us. Our Minisier of Exiemal Affairs wrote
letters o the Foreign Minisiers cf all the countries
informing them of the lates: actual situation in Kashmir.
Qur foreign Missicns are alst briefing the respective
Governments about the actuai position and they put forth
our stance.

Thirdly, we have our Permanent Representatives in
United Nations and they are also briefing the other
Governments about our stance on this issue. Similarly, this
agenry 1s also required to enlighten the Senators on it.
That 1s why Pakistan has not been able to muster support
for its resolution.

[English]
National Telecom Policy

‘64. SHRI BRAHMANAND MANDAL:
SHRI GURUDAS KAMAT:

Will the Minister of COMMUNICATIONS be pleased to
state:

(a) whether the Josh: Committee sat up in May, 1994
by the Department of Telecommunications to frame
guidelines for implementation of the National Telecom
Policy has recently submutted its Report;

(b) it so, the main recommendations made by the
Committes;

(c) the reaction of the Governmani thereto;

(d) the time Lty which the recommendations are likely
to be implemented,;

(e) whether some experts in the telecommunications
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field have recently expressed their apprehensions about
certain recommendations of the Committee; and

(f) if so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) Yes Sir.

(b) to (d) The recommendations are under
consideration of the Government which will be finalised
shortly.

(e) and (f) This Ministry has not received any
communication in writing from experts expressing
apprehension regarding any recommendations of the
Committee.

[Translation]

SHRI BRAHMANAND MANDAL: Mr. Speaker, Sir,
pat ‘b’ of my question related to the main
recommendations of the Joshi Committee which had been
formed in May, 1994 to frame guidelines for
implementation of the National Telecom Policy...

MR. SPEAKER: He has just said that it is under
consideration of the Govemnment.

SHRI BRAHMANAND MANDAL: But he da not tell...

MR. SPEAKER: He will not tell that until their
consideration is over

SHRI BRAHMANAND MANDAL: | wanted that ..

MR. SPEAKER: It 1s not so It is toid after
considering it thoroughly.

SHRI BRAHAMANAND MANDAL: Mr. Speaker, Sir,
the newly formed Telecom Policy is in favour of its
privatisation and it is proposed to be run through
multinationals. The hon. Minister was on a foreign tour
recently and ha has also given such statements after
retuming from that foreign tour. The Department of
Telecommunications is incurring heavy losses due to
certain irregularities being committed in the Department
and especially due to a large number of overseas calls
made from here What action is proposed to be taken by
the hon. Minister in this regard?

SHRI SUKH RAM: Mr. Speaker, Sir, the hon.
Member has just said that telecom policy is being
privatised. This august House is aware that our density is
even iess than one percent whereas Pakistan, China, and
other devefoping countries have for more density. We
have not been able to progress for want of funds and
technology. The hon. Members are also always
complaining about telephone services. That is why the
private sector has been included in the telecom policy. It
has been envisaged in the telecom policy that by the end
of Eighth Five Year Plan, i.e. 1997 we would liquidate the
whole waiting list and provide telephone facilities in
villages. It required an amount of Rs. 23,000 crore. We
do not have enough resources to mobilise such a big
amount. That is why it was required to include the private
sector. The foreign investment is also imminent. So far as
the making of overseas calls is concemed. | have also
come to know of 1. We have taken some steps for it. We
are taking action through vigilence since it is spread over
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a vast area. So, we are deciding on the appropriate
technology.

SHRI BRAHMANAND MANDAL: Mr. Speaker, Sir, |
would like to know from the hon. Minister whether the far-
flung areas of our country would be provided with the
proper telecommunications during the next one year with
the help of this Telecom Policy?

SHRI SUKH RAM: Mr. Speaker, Sir, we are making
efforts and we have fixed a target also that by the end of
the Eighth Five Year Plan all the villages of the country
would be provided with the telephone facility. But for that
funds are required. That is why the Private Sector is
being invited. The programme would be completed only
after deciding all points.

[English]

SHRI SOBHANADREESWARA RAO VADDE: Mr.
Speaker, Sir, in the Telecom Policy, it is estimated that by
the end of the Eighth Plan, 10 million lines are to be
given. As things stand today, the total waiting list by the
end of the Eighth Plan is likely to be only 7.5 miliion
which will reduce the resource crunch to the extent of Rs.
11,000 crore. Already, you are able to mop up nearly Rs.
7,000 crores through leasing finance

Keeping all these aspects in view, instead of allowing
the MNCs, will be Government take necessary steps to
strengthen the DOT and the Indian companies which have
been set up with technology from C-Dot and also evolve
plans for restructuring the DOT? Instead of keeping it as
a single monolithic organisation, will the Government take
steps to split it into corporations to improve the quality of
basic services?

SHRI SUKHRAM: Telecommunications is a highly
technological and capital intensive subject. In order to
achieve the objective of 7.5 million lines, which is the
target in the Eighth Five Year Plan, we need Rs. 40,555
crore. Against this amount, our internal resource
generation is hardly Rs. 33,733 crore. There is a shortfall
of around Rs. 8,000 crore, and we need Rs. 4,000 crore
for connectivity to the villages alone to ensure that all the
villages are given this facility by the end of the Eighth
Five Year Plan. Then, in order to ensure liquidation of the
entire waiting list, we need additional 2.5 million lines
which will require around eleven to twelve thousand
crores of rupees. So, the total requirement is around Rs.
23,000 crore. Now, the hon. Member can weli imagine
whether this entire amount €an be raised within the
country. This is the first aspect. Secondly, we ar® not
getting any budgetary support from the Government.

SHRI SOBHANADREESWARA RAO VADDE: You
can issue shares to the public.

SHRI SUKH RAM: | am coming to that. We are now
trying to raise funds on !easing basis for purchase of
equipment. We invited tenders a few months ago and we
received very enthusiastic response and we could get
about Rs. seven hundred crore of fee. This is a new
experiment and we wanted the expert opinion on this
issue. We have already got that also. All these consumed
some time and we are already late for this year. The
benefits may go to the next year. Even then, it is not
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possible to provide connectivity to the entire country with
this amount. So, there has to be capital flow from abroad
and there has o be technology flow from abroad. Without
these two things, you cannot succeed in providing the
telecom facilities to the people of this country.

SHRIMATI SUSEELA GOPALAN: There is a dispute
about the estimate of the requirement of tele-
communications for the next two years. .The employees
themselves have contradicted it and the actual requirement
of money is much less. Apart from this, it private people
enter the field -of basic telephone services, the security of
our country will also be at stake. So, this Telecom Policy
itself will have to be discussed in Parliament. Since all
these aspects cannot be covered through just one question
in the Question Hour, will the Government be prepared to
have a detailed discussion on this Telecom Policy in
Parliament? A detailed discussion is all the more important
because we are aware of the espionage activities in the
ISRO. And there are other things too because of which,
the security of our country itself is in perl. So, we should
have a proper discussion on the Telecom Policy in
Parliament. Mr. Speaker, Sir, you musi aliow some time for
a discussion on this vital subject.

MR. SPEAKER: And you must give me time for that!

SHRIMATI SUSEELA GOPALAN: The Minster should
be prepared for a discussion. He promised this to us in the
meeting of the Consuitative Committee also.

SHRI SUKH RAM: Yes Madam, | still stand by that
promise. | would like to submit here that while formulating
the National Telecom Policy, the aspect of national security
has been taken into consideration. That is our priority
number one. | am prepared for a discussion. When |
placed this document on the Table of House, | did make
this point. The hon. Member has every right and we can
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have a discussion, of course, with the approval of the hon.
Speaker. | am prepared for a discussicn on the Telecom
Policy.

MR. SPEAKER: Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
{Transiation]
Rural Electrification

°65. SHRI KASHIRAM RANA:
SHRI KHELAN RAM JANGDE:

Will the Minister of POWER be pleased to state:

(a) the total financial assisance provided for rural
electrification during 1993-94 and 1994-95 upto December,
1994, State-wise;

(b) the number of villages electrified during the last
three years under Rural Electrification Programme, State-
wise;

(c) whether the Government have formulated any time
bound scheme/programme for electrification of all villages;

(d) if so, the details thereof, State-wise; and
(e) if not, the reasons theretor?

THE MINISTER OF POWER (SHRI N.K.P. SALVE):
(a) State-wise details of the financial assistance provided
by Rurai Electrification Corporation for rural electrification
work during 1993-94 and 1994-35 upto September, 1994 is
given in Statement-!

(b) State-wise details of number of villages electrified
during the last three years under rural electrification
programme is given in Statement-!!.

(c) to (e). Rural Electritication is a continuing process.
The targets for rural Electrification Programme are fixed by
the Planning Commission on an Annual basis in
consultation with State Electricity Boards, keeping in view
the overall availability of resources and the proposals
received from the State Electricity Boards concernei.

Statement-|
STATEWISE FINANCIAL ASSISTANCE PROVIDED FOR RURAL ELECTRIFICTION BY REC DURING 1993-94 AND 1994-

95 (Upto September 1994)

(Rs. in Crores)

S| States Financial assistance provided during
No. 1993-94 1994-85
Allocation Disbursement Aliocation Disbursement
(Upto Sept. 1994)
12 3 4 5 6
1. Abdhra pradesh 49.00 104.93 73.73 53.76
2. Arunachal pradesh 5.25 5.25 5.50 0.00
3 Bihar 9.25 2.89 4.75 0.00
4. Gujarat 34.00 36.58 43.82 15.50
5. Haryana 13.50 18.25 14.16 6.35
6. Himachal pradesh 3.50 4.81 6.00 0.50
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1 2 I 4 N 6
7. Jammu & Kashmir 4.50 4.04 4.00 0.00
8.  Karnataka 19.00 35.12 15.00 9.00
9. Kerala 7.00 14.31 8.00 4.50
10. Madhya Pradesh 54.00 122.21 53.00 12.51
11.  Maharashtra 46.50 56.47 62.54 34.80
12.  Manipur 11.75 9.43 10.40 0.00
13. Meghalaya 6.00 2.10 6.25 0.00
14.  Mizoram 9.50 12.27 7.70 3.04
15. Nagaland 1.50 2.12 1.50 0.00
16. Orissa 30.00 23.63 25.00 5.00
17. Punjab 11.00 15.92 14.00 4.00
18. Rajasthan 61.00 72.21 64 93 9.50
19. Sikkim 2.00 3.17 1.00 0.00
20. Tamil Nadu 40.00 49.52 52.82 20.00
21. Tripura 10.75 7.93 11.25 0.00
22. Uttar Pradesh 75.00 71.29 108.00 0.00
23. Waest Bengal 18.50 17.53 21.00 0.00
24. Delhi ©.00 0.00 1.00 8.83
25. Assam 7.25 0.00 7.25 0.00
26. Goa 0.25 0.00 0.25 0.00
27. MMHRE Coop. OECF 70.00 o 82.00 0.00

Total 600.0C 691.98 704.85 178.46

“The financial assistance released upto the Quarter ending 9/94 has been indicated as the releases upto quarter ending

Dec. 94 would be available after the close of the Quarter.
“*Disbursement inctuded ir States.

Statement-il
Villages electrifiec* irn the Country in the last three years viz. 1991-92, 1992-93 and 1993-94 under rural electrification
programme
S.No. States - Villages electrified during
1991-92 1992-93 1993-94
1 2 3 4 5
1. Arunachal pradesh 130 134 80
2. Assam 120 17 14
3. Bihar 517 258 205
4, Jammu & Kashmir 17 5 6
5. Madhya Pradesh 1856 605 751
6. Manipur 150 60 85
7. Meghalaya 44 69 23
8. Mizoram 60 50 50
9. Orissa 1011 200 226
1Q. Rajasthan 754 689 711
11. Tamil Nadu 7
12. Tripura 200 200 200
13. Uttar Pradesh 744 947 650
14, West bengal 436 435 351
Total (States) 6046 3669 3352

*Including State Plan. -
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[Engiish]
Road Projects

*66. SHRI D. VENKATESWARA RAO:
SHRI BOLLA BULLI RAMAIAH:

Will the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the road projects are progressing
satisfactorily:

(b) it not, the details thereof, and corrective steps
taken in this regard;

(c) whether there is any proposal tc activate the
National Highway Authority of India;

(d) if so, the details thereof,

(e) whether the World Bank has cancelled its loan for
slow or non-implementation of road projects; and

(f) if so, the details thergof?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHR! JAGDISH TYTLER). {(a)
and (b). Constitutionally, the Central Government is
primarily responsible for development and maintenance of
National Highways in the country and all other roads are
essentially the responsibility of the State Governments
concerned. National highway projects are generally
progressing satisfactorily, subject to availability »f funds.
However, threre have been cases of slow implementation
mainly on account of delays in land acquisiton and
shifting of utilties by State PWDs and failure of
contractors. The Ministry has taken a number of corrective
steps including the following:

(i) Monitoring of projects inciuding work-wise review,
twice in a year.

(ii) Completion of land acquisition and shifting of
utilities, prior to sanction of works.

(i) Prequalification of contractors for major works.
(c) Yes, Sir.

(d) Appointment of full-time Chairman and two
Members is under active consideration of the
Government.

(e) and (f). The World Bank cancelled an amount of
US $ 96.6 million from the loan of US $ 200 million, for the
First National Highway Project, due to slow
impiementation mainly on account of delays in land
acquisiton and shifting of utilities by State PWDs,
litigation and failure of contractors.

International Conference on Population and
Development
*67. SHRI SANAT KUMAR MANDAL:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether India had participated in the International
Conference on Ppulation and Development held at Cairo
in September, 1994,

(b) if so, the broad features of the action plan drawn
up at this Conference for the next two decades; and

(c) the follow-up action taken or proposed to be
taken in this regard?
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THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI B. SHANKARANAND): (a) Yes, Sir.

(b) The Programme of Action adopted by the
International Conference on Population and Development
envisages in the main:

(i) Integration of

strategies;

(i) Empowerment of women;

(i) Development of policies and laws suppertive of
the family with regard to its role, rights,
composition and structure,

(iv) Improvement in the quality of life in the process of
demographic transition;

(v) Action on reproductive rights & health;

{vi) Action on popoulation information and
communication, technology, research  and
development:

(vii) International Co-operation in furtherance of the
Programme of Action; and

(viii) Partnership with Non-Government Sector;

(c) The Programme of Action is generally consistent
with Indian's development priorites and on going
programmes. Important programmes in this regard are
child survival and safe Motherhood, strengthening primary
health care system, integrated chiid development services,
promotion of gender equality, universa!l access to
voluntary family planning services and greater involvement
of NGOs.

population and development

Breast Milk banks
+68. SHRI ANNA JOSHI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleassed to state:

(a) whether there 1s a large scope to set up breast
milk banks in the country;

(b) if so, the number of such banks functioning in the
country and the details of their operations;

(c) whether there are plans to establish and promote
more such banks; and

(d) if so, the details therect;

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI B. SHANKARANAND): (a) No, Sir.

(b) A breastmilk bank is functioning at the Lokmanya
Tilak Memorial Hospital, Bombay since 1989.

(c) No, Sir.
(d) Does not arise.
[Translation]
Talks with Pakistan

*69. SHRI RAMASHRAY PRASAD SINGH:
SHRI CHANDRESH PATEL:
Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government have taken steps to
have fresh talks with Pakistan to establish better Indo-Pak
relations and to resolve Kashmir issue; ' '

(b) if so, the details thereof and the response of
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Pakistan thereto:

(c) whether Pakistan put forward some conditions tc
hold talks with India; and

(d) it so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHR! R.L. BHATIA). (a) and
(b). Government are convinced that all outstanding issues
with Pakistan could be resolved peacefully and through
negotiations. Government have, in this spirit, repeatedly
conveyed to Pakistan in the recent period our readiness to
hold talks, formally or informaily. We are disappointed that
a positive response is not available so far from Pakistan.
We would pursue our proposal of a constructive dialogue
with Pakistan at every opportunity.

(c) and (d). Pakistan has raised at various times
certain conditions and preconditions pertaining to the
ground situation in J&K and the two non-papers handed
over in January 1994 for the holding of talks with India.
Setting of conditions or preconditions for such talks does
not, in view, constitute a positive approach.

[Translation]

Permanent Membership in the UN Security Council

*70. SHRI SATYA DEO SINGH:
SHR! RAMPAL SINGH:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether India has formally staked its claim in the
United National General Assembly for the permament
membership of the UN Security Council recently;

(b) if so, the details thereof, and

(c) the reaction of the other member countries
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI RL. BHATIA): (a) and
(b) The Commerce Minister, as ieader of the Indian
delegation to the 49th Session of the UN General
Assembly, stated in his speech in the Plenary meeting that
given any criteria-population, size of the economy or future
potentiai, contribution to the maintenance of international
peace and security and to peace-keeping-india deserves 1o
be a permanent member of the Security Council.

(c) The General Assembly’'s working Group on the
“Question of Equitable Representation on and Increase in
the Permanent Membership of the Security Council" is net
discussing individual candidatures, but the principles and
criteria that should govern an expansion, and member-
States have not therefore been required to take a stand on
the candidatures of any country.

AGRAHAYANA 21. 1916 (Saka)
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Basic Telecom Services
*71. SHRI SUDARSAN RAY CHAUDHURI:

Will the Minister of COMMUNICATIONS be pleased to
state:

(a) the definition of the basic telecom services
adopted by the Government;

(b) the projected resource requirements to fulfil the
Eighth P!an target of providing basic telecom services to
people,

(c) the projected shortfall in meeting such resource
requirements through the budgetary suppon;

(d) whether the aiternative of going public with issues
fioated in the market is being considered by the
Government to meet these requirements; and

(e) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) Following
are generally considered as basic telecom services:

(i} telephone Servite: Lacal’ ang: Long Distance
(i) Telegraphy

(iii) Telex

(iv) Real Time Switched Data Communication
(v) Leased Line Service

(b} The projected resources requirement is Rs. 40,555
croies.

(c} The approved 8th Plan outlay is Rs. 23,946 crores.
At the mid-term review stage, this has been proposed to
be raised to Rs. 33,733 crores.The balance is planned to
be funded through alternative modes o! financing like
leasing etc.

(d) No, Sir.
(e) Does not arise.
[Translation]

Mineral Exploration

‘72. SHRI RAM PRASAD SINGH:
SHRI BIR SINGH MAHATO:

Will the Minister of MINES be pleased to state:

(a) whether the Geological Survey of India have
conducted a survey of Mineral reserves in the country,

(b) it so, the details thereof;
(c) the total quantity and value of metallic and

" nonmetaliic minerals extracted during the last three years,

year-wise; and

(d) the details of the programmes being implemented
to encourage private sector participation n mining sector?

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHR! BALRAM SINGH YADAV): (a) and (b) Yes,
Sir. The Geological Survey of India has conducted survey
for locating mineral resources in diftferent places of
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the country and have established the following reserves of
major ores/minerals:

Name of the Mineral Ores Total Reserves

(in million tonnes)

Hematitic Iron ore 11939.53
Magnetitic Iron Ore 4896.04
Manganese Ore 369.78
Chromite 104.13
Lead-Zinc Ore 215.02
Copper Ore 422.21
Tin Ore 28.9(13643 tonnes metal)

Tungsten Ore 30.18(117743 tonnes WO3)

Rock Phosphate 160.91
Apatite 13.28
Asbestos 11.82
Bauxite 3037.49
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Name of the Mineral Ores

Total Reserves
(in million tonnes)

Dolomite
Graphite
Gypsum
Limestone
Magnesite
Kyanite
Sillimanite
Diamond
Gold ore

6509.86

10.21

321.58
100760.39
344.71

5.67

54.19

1196154 carats
17.052m.t.(with grade
ranging from
1.22 gmAt.
4.60 gmt.)

(c) The total quantity and value of metallic and non-metalic minerals extracted during tne last three years is given

below.—
Unit of 1991-92 1992-93 1993-94
Mineral of Qty. _
Qty. Value Qty. Vaiue Qty. Value

1 2 3 4 5 6 7 8
METALLIC MINERALS
Bauxte ~ Th. T 5013.0 70.09 5103.0 74.51 5028.5 74.04
Chromite -do- 1082.1 205.69 1060.6 204 .88 1094 .1 207.36
Copper ore -do- 5207.0 218.09 5210.8 221.36 52243 209.75
Gold Kg. 2041.0 84.97 1850.0 81.35 1938.0 85.87
Iron ore Th.t. 58534.0 725.03 55818.0 713.52 56380.0 777.23
Lead Conc. Tonne 53255.0 41.22 60704.0 49.30 61426.0 44.62
Manganese Th.T. 1639.7 103.86 1870.4 ©38.80 1781.1 153.72
Ore
Silver Kg. 3556.0 25.59 46560.0 31.27 49910.C 33.35
Zinc Conc. Tonne 252540.0 133.37 301437.0 208.70 325022.0 164.11
NON-METALLIC MINERALS
Apatite Th.T. 17.0 0.40 16.8 0.61 14.2 0.64
Phosphorite -do- 585.9 59.12 617.4 61.07 727.8 80.53
Asbestos Tonne 39440.0 2.00 43708.0 2.00 46961.0 2.02
Barytes Th.T. 635.1 22.78 3721 10.36 531.5 18.66
Diamond Carat 10213.0 10.79 18752.0 8.38 19607.0 9.10
Dolomite Th.T. 2931.9 33.64 3051.3 37.49 3469.0 47.79
Fire Clay -do- 531.5 3.94 438.7 3.22 464.6 3.70
Fluorite Tonne 3694.0 0.85 2819.0 0.78 5635.0 1.20
(Graded)
Fluorite -do- 2354.0 11.11 18598.0 9.58 19215.0 6.46
Gypsum TH.T. 1582.2 16.33 1626.2 1998 1878.1 24.28
Kaolin -do- 799.2 18.20 649.1 26.45 659.3 25.76
Kyanite Tonne 19908.0 1.69 9191.0 0.70 5940.0 0.35
Silimanite -do- 13677.0 2.30 20227.0 2.75 12050.0 1.73
Limestone Th.T. 77375.0 380.77 76617.0 396.27 83866.00 444 .45
Limekankar ~do- 125.2 0.53 59.3 0.29 98.4 0.38
Limeshell -do- 119.1 1.76 100.0 1.79, 88.3 1.84
Calcareous -do- 121.2 0.84 83.1 0.58 268.1 1.88
Sand
Magnesite -do- 530.6 377 569.9 34.20 417.5 24.87
Mice (crude) Tonne 3593.0 3.04 2507.0 1.97 2242.0 1.89
Pyrites Th.T. 130.7 5.68 130.3 5.67 141.2 6.21
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1 2 4 5 6 7
Steatite Tht 451.9 12.93 381.7 11.16 359.8 10.66 A
Other Major Minerals 42.33
(vaiue) 35.54 38.44
Minor Minerals (value) 1319.97 1319.97 1319.97

(d) With a view to encourage private sector 4. TALCHER (2x500 MW): These units are

participation in mining, the National Mineral Policy 1993,
did away with reservation of '3 minerals for exclusive
exploitation by the public sector. Any company
registered in India is eligibfe for grant of prospecting
licence/mining lease in respect of non-fuel and non
atomic ;minerals. The Mines and Minerals (Regulation &
Development) Act, 1957 and Mineral Concession Rules
1960 have been amended incorporating provisions which
would facilitate investment in the mineral sector.

Power Plants

*73. SHRI GUMAN MAL LODHA:
SHRI NITISH KUMAR:

Will the Minister of POWER be pleased to state:

(a) whether the installed capacily of the power
plants in Kawas, Gandhar. Farakka and taicher is not
being utilised fully;

by if so, the respective instailed capacity thereof
and pe:centage of uiilisation dunng the fast three years;

(c) whether the Government have also ascertained
the reasons for the non-utilisation of the instalied
capacity, and

{d) ii so. lhe details thersot and the ccnective
measures being taken in this regard?

THE MIN:STER OF POWER (SHR! N.K.P. SALVE):
(a) and (b;. Tne desired information in respect of the 4
NTPC plants in gquestion is as follows:—

(1) KAWAS (645 MW): The capacity utisation in
terms of PLF in the years 1992-3, 1993-94, °994-35
(upto November, 1994) has been 52.68%, 42.89% and
39.01% respectveiy

(2) GANDHAR (648 MW). Oui of 648 MW, 393
MW has been commissioned, but has not ye! been
declared commercial. Therefcre, its utilisation is not
measured in terms of PLF. The energy generated from
this station was 1.95 MU in 1993-94, and -151 MU in
1994-65 (upto November, 1934). Steam iurbine units of
255 MW will be commissioned as per scheduie in 1395
96.

(3). FARAKKA STAGE-I (600 MW) is operating
satisfactorily according to grid requirements. s PLF in
1992-93, 1993-94 and 1994-95 (upto November, 1994)
has been 70.26%, 68.02% and 77.12% respectively.

FARAKKA STAGE-li (2x500 MW): The Units have
not yet been declared commercial, therefore, their
utilisation is not measured in terms of PLF. The energy
generatad by these Units was 290 MU in 1993-94 and
183 MU in 1994-95 (upto November, 1994).

scheduled to be commissioned in 1994-95 (February,
1995) and 1995-96.

(c) and (d). Yes, Sir. Capacity utilisation of Kawas
and Gandhar gas power plants has been adversely
affected due to inadequate availability of gas. Efforts are
being made to increase the supply of gas.

In Farakka Stage-ll, units 4 and 5 were affected
due to an unfortunate accident in Electro-Static
Precipitator (ESP) to structure in January, 1994. This
has necessitated strengthening of ESP structures. The
unit 5 has been pressed into regular service with effect
from September, 1994 and unit 4 it 2xpected o be
pressed into service from January, 1995.

[Engiish]

Moderrisation of IISCO
*74. DR. KRUPASINDHU BHQOL:
Will the Minister ¢f STEEL be pleased to state:

(a} whether the Government have taken any
cecision for 1the modernisatior: of ISCO;

(b} if sc. the details thereof and the funds to be
investea in this regard;

(c) whether it is proposed to take
assistance also for this purpose; and

{d) if sn, the detaiis thereot?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI SONTOSH MOHAN DEV): (a) to
(d). Since HSCO became a sick industnal company in
terms of the sick Industrial Companies (Special
Provisions) Act 1985 (as amended in February, 1994), a
reference was made by the Board of Diectors of IISCO
to BIFR on 22nd June 1994, as required under Section
15 of the Act for determination of measures to be
adopted with respect to the company.

external

Any scheme to be taken up for modernisation ot
NSCO will, therefore. have to be in accordance with the
orders of the BIFR in this regard.

Investment In Systems of Medicines
*75. DR. RAM CHANDRA DOME:

Wil the Minister of HEALTH
WELFARE be pleased to ctate:

(a) the sector-wise investment made for research
and development in allopathy, Homoeopathy, Ayurved,
Unani and other indigenous systems of medicine in the
last three years, year-wise,

AND FAMILY
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(b) whethrer the Government have evolved any
projection for such investments in the next three years;

(c) if so, the details thereof;

(d) whether possibilities have been explored for off-
setting the adverse impact on the drug prices in the
country, in the post-GATT scenario, by further promoting
the indigenous systems of medicines; and

(e) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI B. SHANKARANAND): (a) to (c). The sector-wise
investment made for Research and Development in
Allopathy, Homoeopathy, Ayurved, Unani, Naturopathy and
Siddha in the last three years is as follows:—

(Rs. in lakhs)

1991-92 1992-93 1993-94

Allopathy (ICMR) 2797.72 3227.95 3453.29
Homoeopathy 232.58 271.09 303.32
Ayurveda & Siddha 771.57 839.90 889.84
Unani 342.29 456.78 438.65
Yoga & Naturopathy 68.78 §7.37 67.58
ICMR (ISM) 85.00 87.94 94.90

The Government have decided to promote research in
each of the indigenous systems of medicine in the next
three years primarily through the setting up of a new
Department of ISM in the country. Greater emphasis by
inreased allocation of resources for research is proposed in
the coming years by upgrading the research institutions for
ISM like CCRAS, CCRUM, CCRYN and CCRH. Research
would also be based on cooperative effort between bodies
like ICMR, NIMHANS and ISM&H research bodies.

(d) and (e). While promotion of indigenous systems of
medicine and availability of drugs under this system are
going to be given a boost in the coming years it is not
expected that there would be an adverse impact on the
prices of drugs which are currently in the market in the
context of GATT.

Visit of Vice-Chancilor and Foreign Minister of
Germany

*76. SHRI B. N. REDDY: Wil the Minister of
EXTERNAL AFFAIRS be pieased to state:

(a) whether Vice-Chancellor and Foreign Minister of
Germany visited India recently for bilateral talks between
the two countries;

(b) if so, the details thereof, and
(c) the outcome of the visit?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA): (a) to (c)
The Foreign Minister of the Federal Republic of Gemnany,
Dr. Klaus Kinkel, paid an official visit to India from 27-29
July, 1994 at the invitation of the Minister of Extemnal
Affairs. Dr. Kinkel called on the President, the Prime
Minister and the Hon'ble Speaker of the Lok Sabha. He
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held tafks with EAM, Finance Minister
and Home Mirfister. A 24-Member high level business
delegation acompanying Dr. Kinkel was jointly addressed
by him and the Finance Minister, interacted extensively
with Indian counterparts, and was also briefed on our
economic liberalisation programme by a panel of senior
officials.

The principal subjects covered in talks with Dr. Kinkel
included the promotion of bilateral trade and investment,
the situation in Bosnia, Indo-Pak relations and bilateral
cooperation on global issues, particularly at the UN. Our
concems related to cross-border terrorism in Jammu and
Kashmir were conveyed to Dr. Kinkel. The German
Minister underlined the central position occupied by India in
terms of Germany's Asia Concept Policy and stressed the
importance attached by them to developing closer relations
with India on the basis of partnership in political, economic
and cultural fields. Dr. Kinkel reaffirmed German support
for the resolution of Indo-Pak issues through bilateral
dialogue and welcomed India’s policy of transparency on
human rights. He indicated Germany's strong interest in
permanent membership of the UN Security Council and
expressed support for a permanent seat for India in that
UN body.

During Dr. Kinkel's visit, a Bilateral Financial
Assistance Agreement was concluded providing for a total
of DM 460 million in assistance for India during 1994-95.
German assistance is to be utilised for mutually identified
developmental projects.

The German business delegation accompanying
Dr. Kinkel was urged to explore more actively prospects for
investments in the areas of power, energy, coal,
telecommunications, environment-friendly technologies,
modernisation of roads and ports and agroprocessing. The
German business delegation evinced keen interest in
increasing their presence in the Indian market through
investments, particularly in the fields of power, chamicals
and the entire range of transportation infrastructure.

Visit of Prime Minister to Singapore and Vietnam

*77. SHRIMATI SHEELA GAUTAM:
SHRI PHOOL CHAND VERMA:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) ‘whether the Prime Minister visited Singapore and
Vietnam recently,

(b) it so, the issues which figured in his talks with the
leaders;

(c) whether any agreements and protocols were
signed to strengthen the bilateral economic, trade, cultural
and diplomatic relations; ’

(d) if so, the salient features thereof;

(e) the total quantum of investments expected with
these countries as a result of the visi, and

(f) the extent of impact on this investment due to
ceiling on foreign investment?



THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA): (a) Yes, Sir
from 5 - 9 September, 1994.

(b) Issues of bilateral, regional and international
significance were discussed with Singapore and
Vietnamese leaders. -

(c) & (d) The following Agreements were signed during
the visit. ’

Singapore:

Memorandum of Understanding on Consultations
between. the two Foreign Offices, providing for periodic
discussions on all issues of importance.

Vietnam:

i) Memorandum of Understanding on Consultations
between the two Foreign Offices, providing for
periodic discussions on all issues of importance,

ii) Agreement on Avoidance of Double Taxation

i} Agreement on Travel Facilities for Citizens of the
two countries.

iv) Protocol on Defence Cooperation

Several corporate agreements were also signed,
as per statement attached.

(e) The Prime Minister’'s visit is expected to stimulate
investment activity vis-a-vis Singapore. it is not, however,
possible to put a_specific figure. Vietnam is not a capital
surplus country.

(f) Does not arise.
v Statement

Singapore

The following AMOU/Agreements were signed, at
corpotate level, during Prime Minister's visit in September
1994

1. Aquafarm: Joint Venture between biue Bay marine
Foods Ltd. Madras, and Asia Pacific Seafoods
Pte. Ltd. Singapore.

2. Third Country Trade and. Investment:
Collaboration Agreement between Greaves Ltd.,
Bombay and Pacific Greaves Pte. Ltd,. Singapore.

3. Ship-Breaking: Joint Venture between nvs.
Ganpatrai Jaigopal, Bombay and Thakral
Investments Holdings Pte Ltd., Singapore and
Natsteel Trade International Pte. Ltd., Singapore.

4. LPG Terminal: Joint Development Agreement
between the Westemn India Group and W/s
Sembawang Engineering, Singapore.

5. Private Bank: Joint Venture between 20th Century
Finance Corporation and Kephinance Investment
Pte Ltd., Singapore.

6. Mini Township: Agreement between Growth
Techno Projects, New Delhi and Construction
Technology, Singapore.
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7. Warehousing: Joint Venture between Newsprint
Trading & Sales Corporation, Dethi and CWT
Distribution Ltd. Led Singapore Consortium.

8. Restaurant: Joint Venture between Pamnai Foods
Pte. Ltd. and Inno-Pacific Holdings, Singapore.

9. Value-added Network Services: Joint Venture
between M/s. Mahindra and Mahindra and
Singapore Network Services.

10. Office Complex: . Joint Venture between M/s.
Unitech and a Singapore consortium.

1 Bakery: Joint Venture between Kwality ice Cream
Group, India and QAF Lid., Singapore. *

12. Telecommunication Equipment: Agreement
between ITI Communications and Comedge
Communications.

Vietnam

The foliowing Agreements were signed, at
corporate level, with Vietnam during Prime
Minister's visit in September 1994:

(i) Agreement to set up a sugar factory in Long An
province at an approximate cost of about US$ 18
million with 100% foreign investment by
Nagarjuna Fertilisers Ltd.

(i) US$ 5 million joint venture for manufacturing sugar
machinery signed between Vietnam General
Sugar Corp. and KCP Ltd., Facilities to be located
near Ho Chi Minh City.

- (i) A waste treatment plant under B.O.T. terms in Ho
Chi Minh city by M/s. Western Paques.
Agreement signed with Ho Chi Minh City
Department of Public Works.

(iv) Agreement between M/s. RITES and Vietnam
National Railway for fabrication of railway
coaches.

(v} Agreement between KEC International and
Compha Engineering Company for a joint venture
fo manufacture transmission towers near Hai
Phong.

() Agreement for setting up a waste treatment plant
in Hanoi between Western Paques and Hanoi
People’'s Committee.

Coel and Gas Supply to Power Houses
*78. SHRI SOBHANADREESWARA RAO VADDE:

Will the Minister of POWER be pleased to state:

(a) the total requirement of coal and gas in the power
houses in each State;

(b) the quantity supplied during the last three years;

(c) whether there is any shortage in the supply of coal
and gas; and

(d) if so, the details thereof amd sieps takem by
Government to meet the demand?
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THE MINISTER OF POWER (SHRI N.K.P. SALVE):

(a) The total requirement of coal during the current
year is 177 Milion Tonnes (MT) for coal based stations
and 20.33 MCMD of gas for gas based stations. State-wise
break-up of these figures is indicated in the statement | & |l
attached.

(b) and (c) The quantity of coal and gas received

during the last three years as against-the requirement/
allocation is as under.—

COAL

(Figures in Million Tones)

Year  Requirement  Receipt Shortfall %
1991-92 137 130.07 6.93 5
1992-93 150 142.62 7.40 49
1993-94 160 158.30 1.70 1.1

GAS
(Figures in M.C.M.D.)
Year Allocation  Supplies  Shortfall %
1991-82 20.33 11.87 8.46 416
1992-93 20.33 13.53 6.80 334
1993-94 20.33 12.96 7.37 36.2

(d) The position of coal and gas supply to all the
thermal pwoer stations in the country is kept under review
including at the high level inter-departmental weekly
. meeting, and remedial actions are taken from time to time.
Steps taken to increase the availability of gas include the
development of new fields, addtional development of some
existing fields, construction of trunk pipelines and
expansion in the handling capacity of gas terminals.

Statment |
State-wise Coal Requirement for the Year 1994-85
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1 2
Western Region
Gujarat 11850
12440
Madhya Pradesh 25220
Maharashtra 49510
Total Western Region
Southern Reglon
Andhra Pradesh 9990
Tamil Nadu 9830
Kamataka 2870
Total Southern Region 22790
Eastern Region
Bihar 3740
Orissa 1860
West Bengal 7210
Total Eastern Region 12810
North-Eastern Region
Assam 370
Total North-Eastern Region 370
Total State Sector 115520
2. Central Sector 51350
3. bvC 5630
4. Private Sector 4500
Grand Total 177000
Statement-ii
Requirement of Gas for Thermal Power Stations State-
wise
State Requirement
Andhra Pradesh 0.40
Assam 1.38
Delhi 0.60
Guijarat 6.05
Maharashtra 4.50
Rajasthan 1.7
Tamilnadu 0.06
Tripura 0.34
Uttar Pradesh 5.25
Total 20.33

Name of the State Total Coal
Requirement
('000"tonnes)
1 2
1. State Sector
Northern Region
Delhi 1840
Haryana 3250
Punjab 7500
Rajasthan 3570
Uttar Pradesh 13880
Total Northern Region 30040

National Nutrition Policy

*79. SHRI ATAL BIHARI VAJPAYEE:
DR. LAXMINARAYAN PANDEYA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government have conducted a study
on malnutrition and micro-nutrient deficiency "Disorders
(MDDs);

(b) if so, the facts and findings thereof;

(c) whether the Government have formuiated any
National Nutrition policy for control of malnutrition; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): (a)
and (b) According to ICMR study (1988-90) on Pre-school
children, the extent of severe malnutrition was 8.7% of the
population studies. The micronutrient deficiency has been
estimated to be.—

(i) lron deficiency enameia: 50-70% pre-school children
in 1989.

6.01% of the 0.6 years age
group children in 1986-89.
About 63 million people are
estimated to suffer from
Goitre/1odine deficiency
disorders in 1993.

(c) and (d) The National Nwitrition Policy, 1993, inter
alia aims at tackling mainutrition/undermnutrition problems
through fortification of essential foods, popularization of low
cost nutritious foods and control of micronutrient
deficiencies. The long term measures aim at achieving
food security and improved dietary patterns.

(ii) Vitamin A deficiency

(iii) lodine deficiency
disorders:

Compensation to Gult War Returnees

*80. DR. VASANT NIWRUTTI PAWAR:
SHRI BRAJA KISHORE TRIPATHI:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) the number of Indian claimants who have
registered their claims for loss during Iraq’s invasion of
Kuwait;

(b) whether the claims have been screened and
lodged with the United Nations Compensation Commission;

(c) if so, the details thereof, category-wise,;

(d) whether some claimants have received the
compensation;

(e) if so, the number thereof, and

(f) if not, the time by which the Commission is likely to
commence payment of compensation to the claimants?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA): (a) Total
number of Indian claims—1,44,496.

(b) Yes, before forwarding to the United Nations
Compensation Commission, all the claims were screened
by the Special Kuwait Cell.

(c) Category A 1,04,035
Category B 258
Category C 39,158
Category D 927
Category E 117
Cgtegory F 1

) '(d) No payment has been made to any claimant as
- yet.

(e) Not applicable.

(f) The United Nations Compensation Commission is
exclusively responsible to scrutinise and evaluate the
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claims, evolve the paymemnt procederes and deliver the
awarded compensation to eligible claimants for payment
through national governments. It is not possible to estimate
the timing or the value of payment which may eventually
be made by the United nations Compensation
Commission.

Government Quarters for Satdarjung Hospital Staff

627. SHRI VIJAY NAWAL PATIL: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government quarters constructed two
years ago for employees of Safdarjung Hospital have not
been allotted so far;

(b) if sg, the reasons therefor;

(c) the amount of loss suffered by the Estate Office
during that period as a result thereof; and

(d) the date by when the Government propose to allot
these quarters to the hospital staff?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA):
(a) to (d) CPWD has not so far handed over the
constructed houses to hospital autority for want of
clearance from NDMC as also water and electric
connections. The houses will be alloted to the eligible
emplyees after the CPWD hands over the quarters
alongwith the completion certificate to the Safdarjung
Hospital authorities.

World Bank assistrance to Hospitals in A.P.

628. SHRI BOLLA BULLI RAMAIAH:
SHRI D. VENKATESWARA RAO:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the State Government of Andhra Pradesh
has submitted a proposal to the World Bank seeking
assistance to set up Secondary hospitals in districts;

(b)) if so, whether the proposal was on the final stage
and an agreement in this regard was to be signed in
September, 1994;

(c) whether the World Bank officials visited the State
and found the project feasible, expressing willingness to
fund the project;

(d) whether all the modalities regarding payment of
loans have been worked out; and

(e) if so, by when an agreement is likely to be
reached?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA):
(a) to (e) the Andhra Pradesh Haith System Project for the
upgradation of Secondary Level Hospitals was posed to
the World Bank end negotiations cbmpleted successfully in
early October, 1994: The total cost of the project is
estiamted as US$ 158 million out of which the IDA’s credit
would be US$ 133 million (approximately).
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[Transiation]
Coal Based Thermal Power Plants

629. SHRI N. J. RATHVA: Will the Minister of
POWER be pleased to state:

(a) whether the Union Government have any proposal
of privatisation of coal based thermal power plants in the
tribal districts of Guijarat;

(b) if so, the reasons therefor;

(c) the present phase of consideration of this propo-
sal; and

(d) the time by which it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI P.V. RANGAYYA NAIDU): (a) Gujarat
Power Corporation Limited (GPCL) has made one proposal
of privatisation of coal (lignite) based thermal power plant
in the mangrol tribal taluka of Surat District.

(b) GPCL intimated that as lignite deposits have been
found in the taluka, pit-head power station is proposed in
the private sector to exploit these deposits.

(c) An MOU has been signed in September ‘94 by
GPCL transferring this project to GIPCL a generating
Company in the private sector for its implementation.

(d) As per information given by GPCL, the Project is
likely to be completed by March, 1999.

- Ayurvedic Medical Colleges and Hospitals

630. SHRI MAHESH KANODIA: Wil the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of Ayurvedic Medcial Colleges and
Hospitals functioning in Gujarat State;

(b) the total financial assistance provided to these
colleges and hospitals during the last three years;

(c) whether the Government of Gujarat has requested
for setting up new Ayurvedic Colleges and Hospitals and
the extansion of the present ones;

(d) if so, the details thereof; and
(e) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): (a)
There are nine Ayurvedic Colleges; one Gujarat Ayurved
Uﬂlversity and forty four Ayurvedic Hospitals functioning in
Gujarat State.

(b) The financial assistance provided to Ayurvedic
Colleges in Gujarat in the past three years is enclosed in
detail in the attached statment,

- e

N L.
(c) No such request has been received by the
Government. *

(d) does not arise.
{(c) does not arise:
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Statement

Financlal Assistance to Ayurvedic Colleges of Gujarat
in last three years
(Rs. in lakhs)

Year Name of the Collee Grant
released
1991-92  Shri Gulabkunverba Ayurved 2.00
College, Jamnagar.
Institute of Post Graduate 185.00
Teaching and Research,
Jamnagar.
1992-93  Shri Gulabkunverba Ayurved 10.00
College, Jamnagar.
Institute of Post Graduate 231.50
Teaching and Research,
Jamnagar.
1993-94  Govt. Ayurvedic College, 29.19
Vadodara.
Govt. Ayurveda College, Junagarh. 6.50
Institute of Post-Graduate 245.00
Techning and Research,
Jamnagar.
Shri Gulabkunverba Ayurved 5.00
College, Jamnagar. -
Total 714.19
[English]

Telephones in Chandigarh

631. SHRI PAWAN KUMAR BANSAL:

Will the Minister of COMMUNICTIONS be pleased to
state:

(a) the number of new telephone connections issued
in Chandigarh Union Territory during each of the last three
years;

(b) the number of telephones working there as on
April 1, 1991 and November 14, 1994 respectively;

(c) the total number of applicants currently on the
waiting list;

(d) the time by which the waiting list is likely to be
cleared; and

(e) other telecom services being provided in the Union
Territory?
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THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) Sir, the
number of new telephone connections issued in
Chandigarh Union Territory during the last three years are
as follows:

1991-92 5004
1992-93 2851
1993-94 2268
Total 10123

(b) The total number of telephones working in
Chandigarh (UT)

As on 1.4.1991—21866
As on 14.1‘1.1994—34721

(c) The total number of applicants cumently on waiting
list as on 30.11.1994 in Chandigarh (UT) is 35652.

(d) the waiting list is planned to be cleared by Sept.
1995.

(e) Radio Paging Service is planned to be provided.
[Translation]

Pre-Verlification of Telephones Bills

632. SHRI ARJUN SINGH YADAV: Will the Minister
of COMMUNICATIONS be pleased to state:

(a) whether the Govemment have recently started a
system of pre-verification of telephone bills in Uttar
Pradesh to ensure the correctness of Bills particularly in
the cases of excess billing;

(b) whether the Govermment propose to introduce this
system in other places also; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) and (b}
Instructions have already been issued to all units including
U.P. for pre-verification of telephone bills.

(c) For accuracy of the bill and meter reading data
respectively, the unit should verify heavy bills exceeding
Rs. 10000/- before despatch to ensure that there is no
error in processing the bills. The abnormality of calis, if
any, in bill shouid be brought to the personal notice of the
concemed officers to have the functioning of the meter
checked and to verfiy the technical accuracy of meter
reading.

As soon as the results of the investigation of the
causes of the heavy biliing are known and if it is decided
that the BHl is to be comected, ‘Revised Bill' clearty
indicating that it is in supersession of the bill issued earlier
shall be despatched to the subscriber. If, however, the
subscriber reporis that he has paid the bill, the excess
amount should be passed on to his credit by adjus‘ment in
the next bill and he be intimated of the fact.
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Gold Production
633. SHRI MRITYANJAYA NAYAK:
SHRI SURENDRA PAL PATHAK:

Will the Minister of MINES be pleased to refer to the
reply to the Unstarred Question No. 2227 answered on the
8th August, 1994 and be pleased to state:

(a) whether information on parts (c) to (f) have been
collected;

(b) if so, the details thereof; ,
©) c‘tnot the reasons therefore; and

{d) the details of survey work being undertaken by the
Geological Survey of India for gold exploration in the
country?

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHRI BALRAM SINGH YADAV): (a) Yes, Sir.

(b) Implementation Report, containing the information,
have been sent to the Ministry of parliamentary Affairs on
5.12.94 for laying the same on the Tablé of the House;

* (c) Does not arise;

(d) The information is being collected and will be laid
on the Table of the House.

[English]
increase in T.b. patients

634. SHRI GOPI NATH GAJAPATH!:
SHRI UDDHAB BARMAN:
SHRI MULLAPPALLY RAMCHANDRAN:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether there is a sharp increase in the number of
Tuberculosis patients in the country;

(b) if so, the number of T.B. patients identified in each
State during the last three years; and

{€) the steps taken proposed to be taken to prevent
the growing incidence of T.B. and the funds allotted to
each State during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA):
(a) No. Sir.

(b) Does not arise.

(c) Some of the important steps taken to arrest the
growing incidence of T.B. patients are:—

(i) Formulation of a Revised strategy.

(i) Introduction of Short Course Chemotherapy for
7.8. patients, and

(iii) Increase in the Annual plan outlay.

A statement showing the allocation of funds to all the
states during the years 1992-93 to 1994-95 is enclosed.
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National Tuberculosis Control Programme Allocation to
states 1992-93, 1993-94, 1994-95

(Rs. in Lakhs)
S. Name of the State/- 1992-93 1993-94 1994-35
No. Union Territory Aliocgtion Aliocation Allocation
1 2 3 4 5
A. STATES:
1. Andhra Pradesh 147.00 205.00 230.00
2. Arunachal Pradesh 2550 29.00 30.50
3. Assam 78.00 11100 11250
4. Bihar 143.00 20600 207.00
5. Goa 850 1200 11.25
6. Gujarat 228.00 276.00 282.00
7. Haryana 77.00 89.00 100.50
8. Himachal Pradesh 4800 56.00 67.50
9. Jammu & Kashmir 3200 77.00 8050
10. Kamataka 89.00 117.00 154.00
11, Kerala 47.00 77.00 95.00
12. Madhya Pradesh 280.00 350.00 395.00
13.  Maharashtra 308.00 366.00 413.00
14, Manipur 9.50 12.00 18.25
15.  Meghalaya 9.50 12.00 18.25
16.  Mizoram 950 1200 1825
17.  Nagaland 950 1200 18.25
18. Orissa 79.00 113.00 155.50
19.  Punjab 103.00 156.00 150.50
20. Rajasthan 118.00 166.00 187.00
21, Sikkim 8.00 1300 17.80
2. Tamil Nadu 268.00 316.00 380.20
23, Tripura 1800 2200 27.25
24 Uttar Pradesh 374.00 450.00 580.00
25.  West Bengai 185.00 250.00 310.0G

2700.00 3505.00 4040.00

Speed Post Corporation
635. SHRI RAM KAPSE: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether there is any proposal to set up a Speed
Post Corporation as an automonous unit under the Posts
and Telegraph Deptt. to impart greater thrust and
efficiency; and

() it so, the detalls thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) No. Sir.

(b) In view of (a) above, does not arise.
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Electronic Telephone Exchanges in Bihar

636. SHRI SYED SHAHABUDDIN: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the places in Bihar which have electronic
telephone exchanges as on March 31, 1964;

(b) the additional places in which electronic telephone
exchanges are to be installed during 1994-95;

(c) the palces in which electronic exchanges have
been installed upto September 30, 1994 -alongwith number
of lines in each exchange; and

(d) the number of registered applicants for telephone
connections in Bihar as on September 30, 1994 with
exchange-wise break-up?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) Details as
per Statement-l attached;

(b) Electronic telephone exchange at 29 places are to
be installed during 1994-95, depending upon availability of
funds, stores. Details are given in Statement-ll and
Annexure-lil.

(c) Eectronic telephone exchanges installed from
1-4-94 to 30-9-94 are given in Statement-ill.

(d) Details as per Statement-IV attached.
Statement-
Annexure-|

LIST OF ELECTRONIC EXCHANGES IN CHAPRA
TELECOM DISTRICT AS ON 31-3-94

. Adapur

. Andar

. Areraj
Bagaha
Baniapur
Barachaki

. Barakagaon
. Barauli

. Barahria
10. Basantpur
11. Babhua

12. Battiah

13. Bhairoganj
14. Bhelahi

15. Bheldi

16. Champapur
17. Chanpatia
18. Chapra

19. Chauradano
20. Chiraiya
21. Damodarpur
22. Daraunda
23. Daudpur
24. Dhaka

25. Dighwadulauli
26. Dighwara
27. Dindayalpur
28. Dorigan)
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Ekma

. G. Madhuban

Ghora Saehan

. Gopalganj

Gopalpur
Goreykothi

.Goekha

Harsidhi
Hasantpura
Hathua

. Jalalpur

. Jogapathi
. Kalyanpur
. Kateya

. Kesariaya

Kotwa
Lauriya

. Maharajganj
. Mainatad

. Mairwa

. Majhaulia

. Manjhagarh
. Manjhi

Marhowrah
Mashrakh
Mebbi
Motihari

N. Jalalpur
Nagra

. Neygaon

. Narkatia Bazar
. Narkatieganj

. Pipra Kothi

. Pachrukhi

. Pakaridayal

Perba

. Raghunathpur
. Ramgarhwa
. Ramnagar

. Raxaul

. Revelganj

. Sabamusa

. Sataha

. Sathi

. Semra

. Sidhwalia

. Sikia

. Siwan

. Sonpur

. Sugauli

. Tarsiya

. Thawe

. Turkaulia

. Valmikinagar
. Ziraded

Ajamnagar
Arafiacourt
Bahadurganj
Baijnathpur
Baisi

KATIHAR
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. Balua Hat

. Baluaha

. Baluwa Bazar
. Bangaon

. Barmanakhi

. Barbaha

. Barsoi

. Barsoni

. Belwa

. Bhabtia

. Bihariganj

. Binabhabargama
. Biratpur

. Birpur

. Bishanpur Hat
. Champa Nagar
. Chatpur

. Dhabobauli

. Dhamdaha

. Forbesgan;j

. Gamaharia

. Gauripur

. Gawalpara

. Guru Bazar

. Harda

. MHaripur

. J. Raghopur
. Jalalgarh

. Jankinagar

. Jhandapur

Jogbani

. Jokihat

. Kajha

. Kapasia

. Karjainbazar

Kasba

. Katihar

. Khrik Bazar
. Kishanganj
. Kishanpur

Kohra

. Kursela
. Madhepura

. Maina

. Manihari

. Murajpur

. Murliganj

. Narayanpur

. Narpatganj

. Naugachhia

. Nawhatta

. Panchgachhia
. Pipra

. Pratapganj

. Puraini

. Pumea

. Rahuatulsiyahi

Raniganj
Saharas
Salkhua
Saimari
Sarai Garh
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. Simr. Bakht. Pur
. Singh Asthan

. Semapur

. Sonali

. Songaras Raj

. Sour Bazar

. Sukhpur

. Supaul

. Thakurganj

. Tribeniganj

. Tulsia

. Uda Kishanganj
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17. Jharia

18. Kalpania

19. Kandra
20. Katnra
21. Loyabad
22. Mugma

23. Nawadih
24. Peterhar

25. Rajganj
26. Sindri
27. Sindih

28. Tapchanhi
29. Tenughat

LIST OF ELECTRONIC EXCHANGES AS ON 31-3-94 IN 30. Tundi
Ranchi Telecom District

. Bhandar

Borya
Bondu
Chanbo
Dharwa

. Ghaghra

Gumla
Hinoo
Kanke

. Khelar

. Khunti

. Koilebera
. Kurua

. Lohardaga
. Mandar
. Meclaskiganj
. Mesra

. Murhu

. Muri

. Nagari

. Netarhat
. Ormanii
. Pandra

. Piperwal
. Ranchi

. Simdega
. Sisai

. Itki

. Tatisilwai
. Torpa

Dhanbad Telecom District

. Baghmara
. Bahadurpur
. Baliapur

. Balidih

Bermo
Bokaro S. City

. Chandankiyari
. Chendarpura
. Chas

. Chirkunda

. Dhanbad

. Gomia

. Gomoh

. Govindpur

. Katras

. Nirsa

31. Tupkadih

Sasaram Telecom District
. Ahorhigala
. Ararkotha
. Baiumath

. Banjari

Betla

~
COWDND U A WN ~

15. Dinira

16. Durgawati

17. Garhwa

1B8. Haidernagar
19. Hariharganj
20. Jamuhar

21. Japla

22. Karghar
23. Karkat
24. Kochas
25. Kundra
26. Latehar

27. Lesliganj
28. Majhwaon

29. Meral

30. Mohomia
31. Nagarutari
32. Nasariganj

33. Natwar
34. Nokha

35. Raipurchori

36. Rajpur
37. Ramana

38. Ramgarh (SSR)

39. Rankraj
40. Rehla

41. Sanjhauli
42. Sasaram
43. Sheosagar

44. Tilouthi

. Barwadih

Bhabhua

. Bhawanathpur
. Bikramganj

. Chandwa

11. Chhaterpur
12. Chhipadohar
13. Dalmianagar
14. Daltonganj

0 Guestions
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LIST OF ELECTRONIC EXCHANGES AS ON (31-3-94) IN

Arrah Telecom District
1. Akhgaon
2. Amrah
3. Bahea
4. Baruna
5. Barhmpur
6. Buxur
7. Chabua
8. Dhmari

9. Dumraon

10. Gajrajganj

11. Garhani

12. Gidha

13. Itheri

14. Hasanbarar

15. Jadgishpur
16. Jamalpur

17. Khuta Bazar
18. Koilwar
19. Koransarai

20. Majharia

21. Naraynpur

22. Nawanagar

23. Pirc

24. Rajpur

25. Sahpur

26. Sandesh

27. Simari

28. Udwant Nagar

Bhagalpur Telecom District
1. Akbamagar
2. Aliganj

3. Amarpur

4. Amarpur (M.C)

5. Asarganj

6. Bakudih

7. Banka

8. Barahat

9. Barbigha

10. Barhait

11. Barharwa

12. Barhaiya

13. Bariarpur

14. Bhagaiya

15. Bhagalpur

16. Bounsi

17. Chakai

18. Chitra

19. Sariapur

20. Deoghar

21. Dhoraiya

22. Dighi

23. Dumka

24. Gidhour

25. Gudda

26. Ghogha

27. H. Kheragpur

28. Hansdiha

29. Hathiyama

30. Hiranpur

31. Ishipur

AGRAHAYANA 21, 1916 (Saka) to Questions
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Jamalpur
Jamshi

. Jamtara

Jamui
Jhamundi
Jasidih
Jhajha

. Kahalgaon
. Kajra

. Karmatar

. Kathikund

. Katoria

. Khaira

. Khiriban

. Korka

. Kumarpur

. Lakhisarai

. Lalimatiya

. Laxmipur

. Madhupur

. Mahagama
. Maheshpur ' Raj
. Mallehpur

. Mathurapur
. Mehus

. Mihijam

. Mirza Chowki
. Mahaipahar:
. Munger

. Nala

. Naraini

. Narainpur

. Naunihat

. Pakur

. Palajori

. Parsa (Godda)
. Patam

. Pathargama
. Pirpainti

. Pithana

. Poraiyahat
. Purgaini

. Rajaun

. Rajmahal

. Raneshwar
. Sabour

. Sahisganu
. Sajour

. Sangrampur
. Sanokhar

. Saraiyahat

Sarath
Shadpur
Shahjadpur
Shahkund
Shambhuganj
Sheikhpura
Sikandra
Simultalia
Sonhaula
Sono
Sultanganj
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94. Surajgarha
95. Taljhari
96. Tarapur
97. Tinpahar
98. Udhwa

Gaya Telecom District
1. Akbarpur

2. Amda

3. Alwal

4. Aurangabad
5. Barun

6. Belaganj

7. Bhadeya

8. Bharthauli
9. Bithosarif
10. Bodhgaya
11. Chakand
12. Chfrki

13. Deo

14. Daudnagar
15. Dobhi

16. Fatehpur
17. Gaya

18. Goh

19. Govindpur
20. Guraru

21. Haspura
22. Hasua

23. Jamhore
24. Jehanabad
25. Kako

26. Khizersarai
27. Kurtha

28. Madanpur
29. Makhdumpur
30. Nabinagar
31. Nawada
32. Obra

33 Pakribarawan
34. Paraiya

35. Poiwan

36. Rafiganj
37. Raniganj
38. Rajauli

39. Sheoganj
40. Sherghati
41. Sumrabazar
42. S. Imamganj
43. Tehta

44. Tekari

45. Wazirganj
46, Warsaliganj

Patna Telecom District
. Ashthawan

. Athmalgola

. Bakhtiarpur

Banu

Bani

. Biharsharif

Bihta

NomawN

OECEMBER 12, 1954 o Juestions

8. Bikram

9. Chands

10. Danapur

11. Daniawan
12. Dayalchak
13. Dip Nagar
14. Dulhin Bazar
15. Dumdama
16. Ekangarsarai
17. Fatwab

18. Ganjpur

19. Giriak

20 Gonamah
21. Guasasheikhpur
22. Harnaut

23. Hathidah
24. Hisa

25. Islampur

26. Kankarbagh
27. Kara: Parasura
28 Katrisarat
29. Khushrupur
30. Maner

31. Masaurhi
32. Mokamah
33. Nagarnausa
34. Nalanda

35. Naubatpur
36. Noorsarai
37 Paligan)

38 Pandarakh
35 Parwalpur
40. Patei Nagar
1. Patliputra
42. Patna City
43. Patna Main
44. Pawapuri
45. Penal

46. Punpun

47. Rahu

48. Rajendra Nagar
49. Rajgir

50. Salimpur

51. Sarmera

52. Siac

53. Simra

54. Telhara

55. Yogipur

Hazaribagh Telecom District
1. Arkhango
2. Alka
3. Aura
4. Baddam
-5. Bagodar
6. Barhi
7. Barkagaon
8. Barkatha
9. Baslpatratu

10. Bengabad

11. Bharaichnagar

12. Bhurkinda
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Wnillers 4 ivaers

. Bishungarh
. Chandwara
. Chapuadih
. Charhi

. Chatra

. Chauparan
. Daru

. Demotand
. Deari

. Domchanch
. Dwarpahari
. Gandey

. Ghatotand
. Giddi

. Giridih

. Godakhar

. Gola

. Hazaribagh
. Ichak

. Isribazar

. Jainagar (HZB)
. Jhumra

. Jhumritilaiya
. Keredari

. Kuju

. Koderma

. Madhuban
. Maheshmunda
. Mandu

. Markacho

. Meru

. Mirzaganj

. Patratu

. Rajdhanwar
. Rajrappa

. Ramgarh

. Saigawha

. Simaria

. Suriya

. Tandwa

. Tilaiyadam

. Tisri

AGRAHAYANA 21 1Y'0 (Saka) to Questions
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. Bairjamia

. Bajpatti

. Belsund

. Bhagwanpur
. Bidupur

. Bochaha

. Chainpur

. Chaksikandar
. Chaprakhurd
. Deoria

. Desari

. Dheng

. Dholi

. Gorul

. Hazipur

. Jaitpur

. Janakpur Road
. Jandaha

. Kanti

. Karnaul

. Kerma

Kurhani

. Lalganj

. Madhopur

. Mahnar

. Mahua

. Mainapur

. Motipur

. Muzatfarpur
. Narma

. Pachdahi

. Parihar

. Parsauni

. Patipur

. Prataptand
. Raunisaidpur
. Riga

. Sahtai Bujurg
. Sarai

. Saraiya

. Sheohar

. Sitamarhi

. Sonbarsa

. Sursand

. Turki

. Vaisholi
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Jamshedpur
1. Adityapur
2. Baharagora
3. Bara Amda
4. Barajamda
5. Biharsponge
6. Chaibasa

7. Chakradharpur

8. Chakulia
9. Chaliama
10. Chandil
11. Dalbhumgarh
12. Ghatsila
13. Gua
14. Haldipokhan
15. Jadugoda
16. Jaganathpur
17. Jamshedpurmax
18. Jhirkpani
19. Kandra

20. Karaikala

21. Kera

22. Kharswagarh

23. Mahulia

24. Manshanpur

25. Maubhandar

26. Meghahatubu

27. Mosabani

28. Noamundi

29. Parsudih

30. Patamda

31. Saraikela

32. Sini

33. Sonua

34. Surda

35. Surda

36. Telco

Darbhanga
1. Alauli

2. Andama

3. Andhra Thardi
4. Arer

5. BOR

6. Babhangama
7. Babubarhi

8. Bachhwara

9. Baghat

10. Baheri

11. Barauni

12. Basaitha

13. Basopatti

14. Bagusarai

15. Belasimari

16. Benipatti

17. Benipur

18. Bishanpur

18. Bhagwanpur (DBN)
20. Bhalpatti

21. Bharwara

22. Bhirha

23. Bihat

DECEMBER 12, 1994 to Questions

. Biroul

. Bhakhribazar
. Chauthan

. Chhatauna
. Dalsingsarai
. Dalbhanga
. Ekhatha

. Gandhwar
. Ghoghardiha
. Harri

. Hasanpur

. Hagaghat

. Jainagar

. Jalley

. Jathmalpur
. Jhanjharpur
. Kaluahi

. Kalyanpur

. Kamtaul

. Kansi

. Kapar

. Karzapatti

. Keoti

. Khagoria

. Khajouli

. Khajratha

. Khuranua

. Kisanpur

. Koelakh

. Kothia

. Kusothar

. Ladari

. Mahta

. Lakhminia

. Laukaha

. Madhepur

. Maheshkhut
. Majuhaul

. Majhaulla

. Mangalgarh
. Mansi

. Mansurchak
. Maraiya

. Matihani

. Madhubani
. Mohiuddinagar
. Musari Gharary
. Muskipur

. Nehra

. Nirmali

. Paghari

. Panchbh

. Parbatta

. Pasraha

. Patory

. Phulparas

. Pindaruch

. Purkhopatti
. Pusa

. Rahika

. Raiyam

. Rajnagar
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103.
104.
105.
106.
107.
108.
108.
110.
111,

Written Answers

. Ramdiri

. Rampatti

. Rani

. Rosera

. Saharghat

. Sahebpur Kamal
. Sakari

. Sakatpur

. Samastipur

. Sarai

. Sarairanjan

. Sarsopahi

. Satisnagar

. Simara

. Simari

. Singhia Ghat
. Sonki

Sonbarsa Ghat
Surha

Tajpur

Tamuria
Tarsarai
Tulapatganj
Ujiakpur

Ujjan
Vidyapatinagar

Statement-li

LIST OF ADDITIONAL PLACES WHERE ELECTRONIC
EXCHANGES ARE 7O BE INSTALLED DURING 1994-35

. Jharia

. Bhagalpur

. Dhanbad

. Jamshedpur
. Adityapur

Telco

. Persudih

. Katrash

. Balidih

. Sinjri

. Bokaro

. Biharsharif

Statement-iil

LUIST CF PLACES WHERE ELECTRONIC EXCHANGES
HAVE BEEN INSTALLED FROM 1-4-1994 to 30-9-94

Si. No. Name of piace Capacity
(lines)

1 2 3
1. Falka 88
2. Bharmarpur 88
3. Goima 88
4. Manguar 88
5. Sardha 88
6. Alam Nagar 88
7. Belhatrha 88
8. Barkana 88
9. Aryada 88

AGRAHAYANA 21. 1916 (Saka)

to Questions 60
1 2 3
10. Ramgarh 88
11. Ganti 56
12. Patahi 88
13. Rajaura 88
14. Ranchi 10000
15. Rampur 88
16. Namkum 500
17. Biharsharif 2000
Statement-1V
ALPHABETICAL LIST OF TELEPHONE EXCHANGES IN
BIHAR CIRCLE
(CORRECTED UPTO 30-9-94)

SI.No. Exchange Waiting List
1. Akhgaon 12
2. Arrah 894
3. Baruna 00
4. Behea 35
5. Brahmpur 6
6. Buxur 191
7. Chausa 2
8. Dumraon 53
9. Dumri 0
10. Gajrajganj 0

11. Garhamo 8
12. Gidha 4
13. Hasanbazar 51
14. Ithari 0
15.  Jagdishpur 47
16. Jamalpur 33
17. Khutha Bazar 6
18. Koilwar 21
19. Koransarai 3
20. Majharia 0
21. Narayanpur 34
22. Nawanagar 1
23. Piro 14
24 Rapur 18
25. Sahpur 41
26. Sandesh 41
27. Simni 10
28 Udwant Nagar 34

S.Nc.  Exchange
1. Akbamagar 2
2. Aliganj 2
3. Amarpur 1
4. Amarpur (M.C)) 4
5. Asarganj 1
6. Bakudih 0
7. Banka 0
8. Barahat 0
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Writlen Answers DECEMBEP 12, 1994 ‘0 Questions 62
1 2 3 1 ' 3
9. Barbigha 7 59. Mirza Chowki
10. Barhait 0 60. Mohalpahari 0
11. Barhait 88 61. Munger 21
12. Barharwa 0 62. Nala 0
13.  Bariarpur 31 63. Naraini 0
14. Bhagaiya 31 64. Naraynpur 0
15. Bhagalpur 1340 65. Naunihat 0
16. Bounsi ! 66. Pakur 28
17. Chakai 0 €7. Palajopri 0
12: g;“:i:‘pur g 68. Parsa (Godda) 0
20. Deoghar 2% (733 2::3r':;rgama 2;
21. Dhoraiya 0 Lo
22. Dighi 0 71. Pirpointi (]
23, Dumka 134 72. Pithana 0
24. Gangti 0 73. Poruiyahat 0
25. Ghogha 0 74. Puraini 1
26. Gidhour 0 75. Rajaun 0
27. Godda 44 76. Rajmahal 0
28. H. Kharagpur 45 77. Ramgarh 0
29. Hansdiha 0 78. Ramneshwar 0
30. Hathiyama 0 79. Sabour 113
31. Hiranpur 4 80. Sahebganj 23
32. ishipur 0 81. Sajour 1
33. Jamalpur 60 82. Sangrampur 3
34. Jamsi 0 83. Sanokhar 0
35. Jamara 18 84. Saraiyahat 0
36. Jamui 6 85  Sarath 0
37. Jasidih 19 86. Shadpur 0
38. Jhajha 10 87. Shahjadpur 4
39. Jharmundi 0 88. Shahkund 0
40. Kajra 27 89. Shambhugan;j 0
41. Karmatar 0 90. Sheshpura 0
42. Kathikund 0 91. Gikhndra 0
43. Katoria 1 92. Simultalla 0
44, Knhaira 0 gi 2‘;’;’:‘“'5 ;
45. Khalgaon 88 95. Sultanganj 6
46. Khiriban 0 96. Surajgarh 0
47. Korka 0 97. Talhari 0
48. Kumarpur 0 98. Tarapur 15
49. Lakhisarai 94 99. Tinpahar 0
50. Lalmatiya 0 100. Udhwa 0
51. Laxmipur o
52. Madhupur 56 :lo Exchange Waiti:lsgt
53. Mahagama 40
54. Maheshpur Raj 0 1 2 3
55. Mallehpur 3 1 Al 0
56. Mathurapur 3 2 Andama 0
57. Mehus 3 3. Andhra Bharhi 0
58. Mihijam 5 4. Arer 0
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AGRAHAYANA 21, 1916 (Saka) o Questions 64
1 2 3 1 2 3
5. Babhangama 20 65. Mansurchak 24
6. Babu Barhi 0 66. Margiya 0
7. Bachbwara 20 67. Matihani 0
8. Baghai 15 68. Mohiuddinagar 30
9. Baheri o] 69. Musarigharary 0
10. Bakhri Bazar 0 70. Muskipur 40
11. Barauni 17 71. Nehra 20
12. Basaitha 27 72. Nirmali 10
13. Basapatti 0 73. Paghari 0
14. Begusarai 0 74.  Panchobh 0
15. Bela Simari 377 75. Parbatta 0
16. Benipatti 0 76. Pasraha 0
17. Benipur 10 77. Patory 22
18. Bhaswanpur 20 78. Phulparas 0
19. Bhalpatti 5 79. Pindaruch 0
20. Bharwara 0 80. Purkhopatti 0
21. Bhirha 15 81. Pusa 36
22. Bihat 0 82. Rahika 14
23. Biraul 0 83. Raiyan 0
24. Bishumpur 10 84. Rajaura 0
25. Chautham 0 85. Rajnagar 30
26. Chautauna 0 86. Ramdin 20
27. Delsingsarai 0 87. Rampatti 0
28. Darbhanga 993 88. Rani 25
29. Ekbatha 0 89. Rosera 45
30. Gandhwar 0 90. Saharghat 0
31. Bhoghardiha 0 91. Sahebpur Kama! 0
32. Harri 0 92. Sakari 10
33. Hasanpur 0 93. Kakatpur 0
34. Hayaghat 0 94. Samastipur 430
35. Jainagar 25 95. Sarairanjan 34
36. Jailly 25 96. Saraya 0
37. Jaimalpur 0 97. Sarsopahi 0
38. Jhandharpur 0 98. Satisnagar 0
39. Kaluahi 33 99. Simara 0
40. Kalyanpur 10 100. Simari 0
41. Kamiaul 0 101. Singhia Ghat 31
42. Kansi 0 102. Sonbarsa Ghat 0
43. Kapan 0 103. Sonki 10
44. Karza 0 104. Surha 0
45. Keoti 0 105. Tajpur 30
46. Khagaria 120 106. Tamuria 0
47. Khajouli 8 107. Tarsarai 0
48. Khajaratha 0 108. Tulapatganj 0
49. Khuiauna 0 109. Ujairpur 0
50. Kisanpur o 110. Ujjah 0
51.  Kumlath 0 111. Vidyapatinagar 0
52. Kothia 0 112. Waini 0
53. Kushathar 0
54. Ladari 0
55. Lahta 0 SI.  Exchange Waiting
56. Lakhminia 10 No. List
57. Laukaha 0
58. Madhanpur 38
59. Madhuban; 222 ; g;g:’::r::i i 3
60. Maheshbhut 0 " Govind 4 9
61. Majhaul 30 3 Sovndpur o
62. Majhaulia 30 5' Jharia 352
63. Mangalgarh 0 ’ )
64. Mansi 0 6. Baliapur 0

7. Katrash 31
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1 2 3 1 2 3

8. Dhanbad 1010 34. Pakribarawan 00

9. Kandra 0 35. Paraiya 07
10. Balidih 6 36. Poiwan 5
1. Lalpania 9 37. Rafiganj 40
12. Bahadurpur 0 38. Rajouli 00
13. Peterwar 3 39. Ramgang 13
14. Bermo 146 40. Sheoganj 12
15.  Mugma 2 41. Sherghati 118
16. Loyabad 2 42. Sumrabajar 55
17. Chirkunda 23 43. Tehra 17
18. Chandrapur 8 44.  Tekari 45
19. Tenughat 0 45. Varsaliganj 00
20. Chas 105 46. Wazirganj 91
21.  Sindri 83
22. Gomia 0 Sl.  Exchange Waiting
23. Nirsa Chatti 23 No. List
24. Rajganj 3
25.  Nawadih 0 ; :::—::da ;g
26. Topchanchi 0. ’ angu
27.  Sinidih 0 3. Alka 15
28. Tupkadih 0 4. Aura 14
29. Tundi 0 5. Baddam 05
30. Kathara 8 6. Barhi 22
31. Bokaro S. City 785 7. Barkagaon 38

8. Barkakana 37

SI. Exchange Waiting 9. Bagodar 16
No. List 10. Barkatha 14
11. Basl Patratu 09

1. Akbarpur 20 12. Bengabad 24

2. Amba 17 13.  Bharaichnagar 14

3. Arwal 53 44 Bhurkunda 33

4. Aurangabad 115 15. Bishungarj 12

5. Varun 29 16. Chandwara 26

6. Balagan 24 47 Chapuadih 10

7. Bhadeya 40 18. Charhi 38

8. Bharthauli 80 '

9. Bithasarif 9 19 Chaa 03
10. Bodhgaya 60 g?‘ ggx‘pa'a" o
11.  Chakand 51 .

12, Cherki 20 22 Demotand 05

1 23. Deori 00
}3 g::dnagar ' ?: 24. Domchanch 15
15.  Dami 00 25. Dwarpahari 24
16.  Fatehpur oo 26 Gandey 12
17 Gaya 1550 27. Ghatotand 21
18. Goh 23 28 Giddi 12
19 Govindpur 00 29.  Giridih 160
20. Guraru 09 30. Godakhar 0e
21. Haspura 40 31. Gola 05
22, Hasua 08 32.  Hazaribad 443
23. Jamanganj 07 33. Ichak 16
24.  Jamhore 28 34.  Isribazar 37
25 Jehanabad 380 35. Jainagar (HZB) 26
26. Kako 47 36. Jhumra 10
27. Khizersarai 07 37. Jhumritlaiya 110
28. Kurkhua 18 38. Keredari 07
29. Madanpur 22 39. Koderma 23
30. Madhdumpur 21 40. Kuju 12
31.  Navinagar 59 41. Madhuban " 02
32. Nawada 131 42. Maheshmunda 22
33. Obra 38 43. Mandu 19



67 Wrilten Answers AGRAHAYANA 21, 1916 (Saka) o Questions 68
1 2 3 1 2 3
44. Markacho 19 40. Jhandapur 26
45. Meru 50 41.  Jogbani 0
46. Mirzagan; 56 42.  Jokihat 0
47. Patratu 27 43. Kajha 3
48. Rajdhanwar 04 44. Kapasia 6
49. Rayappa 22 45. Karjan Bazar 17
50. Ramgarh 209 46. Kasba 2
51. Satgawan 08 47. Katihan 105
52. Simaria 06 48. Kharik Bazar 12
53. Suwiya 17 49. Kishanganj 18
54. Tanjwa 05 50. Kishanpur 41
55. Tilaiyadam 00 51. Koriha 2
56. Tigri 13 52. Kursela 14
ALPHABETICAL LIST OF TELEPHONE EXCHANGES IN  33. Madneepura 129
BIHAR CIRCLE 54. Mainarajhanpur 17
(CORRECTED UPTO 30.9.94) 55. Manguar 10
56. Manihari 28
57. Murajpur 1
S Exchang Welting 8. Murligan; 12
59. Narayanpur 10
1. Alam Nagar 6 60. Narpaiganj 2
2. Araria Couri 10 61. Naugachhia 35
3. Azam Nagar 23 62. Nawhaiia 23
4. Bahadurganj 17 63. Panchgachhia 5
5. Baijnathpur 6 64. Parwaha 8
6. Baisi 1 65. Pipra 2
7. Balua Hat. 26 66. Pratapganj 17
8. Baluaha 10 67. Puraini 5
9. Baluwa Bazar 8 68. Purnea 405
10. Bangaon 15 69. Rahuatuasiya 15
11.  Banmanichi 10 70. Ranigan; 3
12. Bardhha 24 71. Saharsa 21
13. Barsoi 3 72. Salkhua 6
14. Bargoni 0 73. Salmari 32
15. Belaa Terha 25 74. Saraigarh 12
16. Belva 1 75. Sanlaiha 19
17. Bhaptia 5 76. Semapur 19
18. Bharmarpur 6 77. Simr. Bakhet Pur 20
19. Bihariganj 16 78. Singh Adthan 15
. 20. Biaabhabanuma 2 79. Senal 5
3. Biratpur 37 80. Sonbarasa Raj 32
22. Birpur 4 81. Sour Bazar 2
23. Bishanpur Hat 0 82. Sukhpur 5
24. Champa Nagar 7 83. Supaul 3
25. Chhatapur 2 84. Thakurganj 3
26. Dhabouli 22 85. Tirbeniganj 22
27. Dhamdaha 2 86. Tulsia 0
28. Falka 8 87. Uda Kishanganj 10
29. Forbesganj 30 ALPHABETICAL LIST OF TELEPHONE EXCHANGES IN
30. Gamabharia 7 BIHAR CIRCLE
31.  Gauripur 13 (CORRECTED UP TO 30.9.1994)
32. Gawalpara 10
33. Golma 20 Sl.  Exchange Waiting
34. Guru Bazar 6 No. List
35. Harda 3
36. Haripur 8 1. Adapur 5
37. J. Raghopur 20 2. Araraj 5
38. Jalal Garh 2 3. Babaha 142
39. Jankinagar 2 4. Babachkhia 39
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1 2 3 1 2 3
5. Bettiha 177 23.  Kurhani ]
6. Bhairoganj 8 24, Lalgan; 0
7. Bhelahi 4 25.  Madhopur -]
8. Champapur 10 26. Mahnar o
9. Chanpatia 0 27. Mahua (. ]
10. Chhaurado 7 28.  Minapur 8
11. Chiraiya 27 29. Motipur 12
12. Damodarpur 4 30. Muzaffarpur 942
13. Dhaka . 4 31. Narma 34
14. D. Mathuhan 7 32. Pachdahi 14
15. Ghorasahan 11 33. Parihar 0
16.  Harsidhi 1 34. Parsauni 4
17.  Jogapatti 1 35. Patepur 10
18. Kalayanpur 5 36. Prataptand 5
19. Kasariya 23 37. Raunisaidpur 2
20. Kotwa 10 38. Riga 11
1. Lauria 3 39. Sahdai Bujurg 2
22  Mainatad g 40.  Sarai 46
23.  Majhauha ] 1. Saraiya 19
24, Mehsi 24 42. Sheohar 21
25.  Motihari 205 43. Sitamarhi 468
26. Narkatia Bazar 8 44. Sonharsa 3
27. Narkatiaganj 92 45 Sursand 22
28. Pakaridayal 22 46.  Turki 16
29.  Patahi 13 47.  Vaishali 40
3G.  Pipra Kothi 17 SSA-PTN
3i. Ramgarhwa 12 1. Ashthawan 0
32 Ramnaga: 91 2. Athmalgola 0
33. Raxau! 293 3 Bekntiarpur 10
34. Satana 2 4. Bam 213
35. Sathi 7C 5. Ben (4]
36. Semra 4 6. Biharsharif 575
37. Sikia 26 7. Binhta 110
38.  Sugaul 10 8. Bikram 98
39. Turkaulia 8 9. Chandi 0
40. Valmikinagar G 10. Danapur 93
11.  Daniawan 0
1. Avrai 12 12. Dayal Chak 8
2. Bairgania 24 13. Dip Nagar 0
3. Bajpatti 5 14. Dulhin Bazar 16
4. Belsund 18 15. Dumrama 0
5. Bhagwanpur 65 16. Ekangarsarai 0
6. Bidupur 63 17. Fatwah 80
7. Bochaha 13 18. Ganjpur 0
8. Chainpur 22 19. Gereak 0
9. Chaksikander 7 20. Gonamah 0
10. Chhapra Khurd 29 21. Guasasheikhapur 0
11. Deona 7 22. Harnaut 10
12.  Degari 90 23. Hathidah )
13. Dheng 1 24. Hilsa 5
14.  Dholi 63 25. Islampur 5
15, Gorul 30 26. Kankarbagh 1375
16.  Hajipur 113 27. Karai Parsura 0
17, Jaitpur 8 28. Katrisarai 0
18.  Janakpur Road 25 29. Khusrupur 0
19.  Jandaha 50 30. Maner 41
20. Kanti 26 31. Masaurhi 96
21,  Kamaul 22 32. Mokamah 12
2. Kerma 9 33. Nagamausa 0
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1 2 3 1 2 3
34. Nalanda 0 3. Balumath 0
35. Naubatpur 87 4. Banjarni 35
36. Noorsarai 0 5. Barwadih 0
37. Paliganj 43 6. Betla 0
38. Pandarakh 0 7. Bhabhua 109
39. Parwalpur 0 8. Bhawanathpur 0
40. Patel Nagar 87 9. Bikramganj 62
41. Patliputra 324 10. Chandwa 19
42. Patna City 709 11. Chhatterpur 0
43. Patna Main 1024 12. Chhipadohar 2
44,  Pawapuri 0 13. Dalmianagar 309
45. Penal 0 14. Daltonganj 194
46. Punpun 64 15. Dinara 27
47. Rahyj 0 16. Durgawati 2
48. Rajendra Nagar 1369 17.  Garhwa 11
49. Rajgir 0 18. Haidernagar 2
50. Salimpur 0 19. Hariharganj 16
51. Sarmera 0 20. Jamuhar 0
52. Silao 5 21. Japla 2
53. Simra 6 22. Kargahar 0
54. Telhara 0 23. Karkat 0
55. Yogipur 0 24. Kochas 39
25. Kudra 2
SSA-RCH 26. Latehar 2
1. Bhandra 2 27.  Lesligank 1
2. Borya 0 28. Majhigank 0
3. Bundu 1 29. Meral 11
4. Chanho 0 30. Mohania 7
5. Dhurwa 113 31. Nagarutari 18
6. Ghaghara 0 32. Nagariganj 0
7. Gumla 125 33. Natwar 3
8. Hinoo 150 34.  Nokha 0
9. Itk 0 35. Raipurchore 0
10. Kanke 5 36. Rajpur 0
11.  Khelari 0 37. Ramana 12
12, Khunti 5 38. Ramgarh(SSR) 0
13.  Koilebira 0 39.  Rampur 3
14, Kuru 0 40. Rankaraj 0
15. Lohardaga 101 41.  Rehla 0
16. Mandar 0 42.  Sanjhauli 0
17.  Meclaskiganj 0 43. Sasaram 208
18. Mesra 2 44. Sheosagar 0
19.  Murhu 0 45.  Tilouthu 0
20. Muri 4
21.  Nagari 0 SI.  Exchange Waiting
22. Namkum 7 No. List
23. Netarhat 17
24.  Ormanjhi 0 1. Adityapur 872
25. Pandra 30 2. Baharagora 66
26. Piperwar 3 3. Bara Amda 0
27. Ranchi 577 4. Barajamda 1
28. Siemens Ranchi 0 5. Biharsponge 9
29. Simdega 23 6. Chaibasa 1
30. Sisai 0 7. Chakradharpur 8
31. Tatisilwai 0 8. Chakulia 14
32. Torpa 0 9. Chaliama 0
10. Chandil 0
1. Akorhi Gola 14 11.  Dalbhumgarh -3
2. Ayarkotha 2 12.  Ghatshila 40
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1 2 3 1 2 3
13. Gua 0 32. Nayagaon 0
14. Haldipokhar 15 33.  Puchrukhi 3
15. Jadugoda 40 34, Parsa 0
16. Jogwathpur 0 35. Raghunathpur 3
17.  Jamshedpur MAX -490 36. Revelganj 4
18.  Jhini Pani 0 37. Sasamusa 0
19. Kandra 23 38. Sidhwalia 0
20. Karaikala 0 39. Siwan 235
21. Katin 1 40. Sonepur 1
22. Kera 0 41. Taraiya 1
23. Kharswagarh 0 42. Thawe 0
24. Mahulia 0 43. Veldi 0
25.  Manoharpur 37 44. Ziradei 10
26. Maubhandar 34
27. Meghahatuburu 0
28. Mosabani 60 Construction of Bye-Passes
29. Noamundi 0
30. Parsudih 166 637. SHRI DATTATRAYA BANDARU: Wil the
31. Patamda 1 Minister of SURFACE TRANSPORT be pleased to state:
2;2; g.ar'aukela 0 (a) whether the Government of Andhra Pradesh has
: S:;“ 1 submitted proposals to seek financial assistance for the
g;' Su?:: ? construction of bye-passes during the last two years;
36 Telco 1046 (b) if so, the details thereof;
(c) the time by which funds are likely to be allotted;
Sl Exchange Waiting and
No. List (d) if not, the reasons therefor?
1. Andar 8 THE MINISTER OF STATE OF THE MINISTRY OF
2. Baniapur 4 SURFACE TRANSPORT (SHRI JAGDISH TYTLER): (a)
3. Barakagaon 0 and (b) The Central Government is primarily responsible
4. Barauli 0 for development and maintenance of National Highways in
5' Barharia 63 the country. Presumably the Hon’ble Member is referring to
6. Basantpur 15 by-passes on National Highways in Andhra Pradesh.
7' Bathua Bazar 0 During 1993-94 & 1994-95, two proposals for construction
8‘ Chapra 215 of by-passes at Eluru and Nellore have been received.
9: Daraunda 2 These are at pre-sanction stage.
10. Daudpur 1 (c) and (d) As these projects are at pre-sanction stage,
11. Dighwadubauli 0 it is too early to indicate the time by which the required
12. Dighwara 13 funds are likely to be allotted.
:i. ggcii;g:’l(pur ‘g [Translation]
:g I(ESkm:lgan‘ 72 Allocation for Aids Control
. op J
17. Gopalpur 12 638. SHRI SURENDRA PAL PATHAK: Will the
18. Goreykothi 5 Minister of HEALTH AND FAMILY WELFARE be pleased
19. Gorkha to state:
20. Hasanpura 5
21. Hathua 62 (a) the total amount spend by the Union Government
22, Jalalpur 1 annually during the last three years to check the spread of
23. Kateya 0 ADS;
24. Maharajgank 1 (b) the details of success achieved by the
25.  Mairwa 50 Government in this regard;
i 0
g,‘} m:;r?:igarh 0 (c) whether the Government propose to launch a
28. Ma rtj1awrah 4 national programme on war footing with the active co-
29' Mashrakh 4 operation of private sector and other voluntary
30' N. Jalalpur 0 organisations to check the spread of AIDS;
31. Nagra 1 (d) whether any social security scheme is prevalant in
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western countries is proposed to be introduced in the
country by the Government;

(e) if so, the time by which it is likely to be
implemented; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA):

(a) Year Rs. in Crores
1991-92 6.23
1992-93 29.71
1993-94 33.05

(b) Regulatory mechanisms have been tightened to
ensure supply of safe blood for transfusion purposes. 150
Zonal Blood Testing centres have been set up with blood
testing facilities. All the blood banks in the country have
been provided with linkaged with these Zonal Blood
Testing Centres. Rapid test kits are provided to all the
District Level Blood banks/transfusion centre for screening
of blood before transfusion.

All the existing 372 STD Clinics in the country are
being strengthened through provision of laboratory
equipments and training of staff.

Since there is no vaccine or cure for HIV/AIDS as of
now the thrust of the programme is on generation of
awareness about HIV/AIDS amongst masses and
particularly in high risk behaviour group. In this directior:
NSS has been involved covering 158 universities and 1.1
million student volunteers. Comprehensive counselling
tfraining manual has been developed. 43,000 Mabhila
Swasthya Sangh being supplied with HIV/AIDS material
for community counselling. Opinion leaders have been
involved in 14 States and in remaining States/UTs initiative
is continuing. High risk behaviour study in 65 cities is in
progress. A nodal NGO has been identified to train
country-wide NGOs in project formulation.

(c) A comprehensive scheme to prevent and control
the spread of HIV/A!IDS is already under implementation
throughout the country as a centrally sponsored scheme.
The private sector and NGOs are aiso involved.

(d) to (f) Owing to financial constraints there is not
proposal under consideration to launch any social secruity
scheme on the pattern of westem countries.

[English]
Modernisation of Ports

639. SHRIMATI VASUNDHARA RAJE: Wil the
Minister of SURFACE TRANSPORT be pleased to state:

(a) whether there is any proposal to modernise some
ports;

(b) if so, the details thereof; and

(c) the time by which the modernisation work is likely
to be started and compieted?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER): (a) to
(c) Yes, Sir. The modemisation of Major Ports is a
continous process. In Bth Plan, however, and outiay of
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Rs. 2984 crores has been provided for various
development schemes aiming at modernisation of all the
11 Major Ports. A number of major schemes have already
been taken up at Major Ports and most of them are likely
to be completed in 8th Plan itself.

[Translation]
Contraceptive Injection

640, SHRI ANKUSHRAO RAOSAHEB TOPE: Will the
Minister 6f HEALTH AND FAMILY WELFARE "be pleased
to state:

(a) whether the scientists of Bangalore have invented
an artificiai contraceptive injection,;

(b) if so, whether the injection has been tried on
human beings;

(c) if so, the results achieved in this regard;

(d) whether any concrete programme is under the
consideration of Government to encourage the production
and use of these injections; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): (a)
An injectible vaccine comprising Ovine anti Folicle
Stimulating Hormone for male contraception has been
invented.

(b} and (c). Phase-! clinical trials on humans has been
completed.

(d) and (e). Clinical trials are stili in the experimental
stage.

[English]
Waiting List of Caicutta Telephone

641. SHRI AMAL DATTA: Will the Minister of
COMMUNICATONS be pleased to state:

(a) the waiting list of telephone connections within the
Calcutta Telephones area, exchange-wise;

(b) the time by which the existing backlog is expected
to be cleared; and

(c) the programme of increasing exchange capacity/
line capacity and number of instruments required and
others necessary steps being taken to achieve the same?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) to (c)
Information is being compiled and will be placed on the
Table of the House.
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Radio Local Loops

642. SHRI PURNA CHANDRA MALIK: Wil the
Minister of COMMUNICATONS be pleased to state:

(a) whether licenses, for radio local loops, to
operators for providing basic telecom services have been
issued; and

(b) if so, the details thereof and its likely impact on
tariff structure?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) No, Sir.

(b) Does not arise in view of (a) above.

[Translation]
Telephone Directories

643. SHRI GOVINDRAO NIKAM: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the criteria adopted by the government for
preparing telephone directories of various cities of the
country;

(b) whether new directories are not prepared every
year keeping in view the expansion of telephone network;
and

(c) if so, the steps proposed to be taken by the
Government for providing new directory every year?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHR! SUKH RAM): (a) Telephone
directories are to be printed in respect of all Secondary
Switching Areas (SSAs) every year. The directories of
telephone districts (headed by Telecom District Manager
and above) are printed with yellow pages through
contractor whereas the directories of telecom districts
(headed by Telephone District Engineer) are printed
without yellow pages departmentally.

(b) and (c) Although the periodicity of publication of
telephone dirctories is one year, in some cases the
telephone directories do not get published according to
schedule due to failure om the part of contractors. In such
cases, suitable action is taken against them including
termination of the contract. Also offorts are made to get the
directories printed departmentally wherever there is undue
delay in getting them printed through contractors under
yellow pages scheme.

[English]

Promotion in Indian Road Construction Corporation
Ltd.

644. SHRI ANADI CHARAN DAS: Will the Minister of
SURFACE TRANSPORT be pleased to state:

(a) the reasons for not promoting eilgible SCs/STs
who had completed required period as per R&P Rules
before 9.12.1993 in Indian Road Construction Corporation
Limited;

{(b) the details of such employees post-wise and the
time by which promotion is likely to be given against chain
vacancies;
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(c) the details of post-wise chain vacancies in the
IRCC and since whenh these are vacant;

(d) whether most has constituted any Committee for
IRCC's employees; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER): (a) to
(e) Some SC/ST employees of IRCC have completed the
required eligibility period for promotion as per Rules but
could not be promoted. The matter is under consideration.

Purchase of Ayurvedic Medicines

645. SHRI DWARAKA NATH DAS: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Union Government allocate funds to
state Governments for purchase of Ayurvedic medicines;

(b) if so, whether these funds are being spent properly
in respectively States for purchase of such medicines or
being diverted for purchase of other medicines;

(c) whether the Government propose to set up
Directorates for Ayurvedic Departments in respecitve
States to encourage patients to opt for Ayurvedic
treatment; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): (a)
No, Sir.

(b) Question does not arise.

(c) and (d) Health is a State subject and setting up of
Directorates in the State Government is a matter to be
decided by the respeclive State Government. However the
Government of India support the promotion of Indian
System of Medicines & Homoeopathy, (which includes
Ayurveda), by the State Govts.

[Translation]

National Highways in U.P.

646. MAJ. GEN. (RETD.) BHUWAN CHANDRA
KHANDURI: Will the Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether the amount of funds being provided for
reconstruction of National Highways in Uttar Pradesh in the
current year, has been reduced to half of the amount
provided five years age (1990-91) for this purpose;

(b) if so, the reasons therefor;

(c) whether this is adversely affecting the
reconstruction work of Natiorial Highways in the State; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRiI JAGDISH TYTLER): (a)
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No, Sir. The amounts allotted to the State of Uttar Pradesh
for the reconstruction/development of National Highways in
the year 1990-91 and the current year 1994-95 are as
under:

(Rs. in lakhs)
Year Amount allotted
1990-91 6500.00
1994-95 8300.00

(b) to (d) Does not arise.
0.B.C. Appointments

647. SHRI BARE LAL JATAV: Will the Minister of
COMMUNIEATIONS be pleased to refer to the reply given
to Unstarred Question No. 1223 answered in August 1,
1994 and state;

(@) whether the information
appointments has since been collected;

(b) if so, the details thereof; and
(c) if not, the reasons for delay?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) Yes, Sir.

(b) The details are appended the attached statement.
(c) Not applicable.

regarding OBC

. Statement

Due to bar, no direct recruitment has taken place in
DOT but certain field units have identified some posts to
be earmarked for OBC category. However, in the
Department of Posts appointment of 7 persons in Group
‘C’ has been done.

69 posts stand identified in DOT and 420 posts stand
identified in DOP.

Since there is a ban on direct recruitment in DOT,
identified posts are yet to be filled up. Similarly, in DOP 7
Gr ‘A’, 365 Gr. ‘C' and 41 Gr. ‘D’ posts are vacant.

Telephone exchanges in Delhi and U.P.

648. SHRI ANAND AHIRWAR: Will the Minister of
COMMUNICATIONS be pleased to refer to the reply given
to Unstarred Question No. 89 answered on July 25, 1994
and state,;

(a) whether the information regarding telephone
exchanges in Delhi and U.P. has since been collected;

(b) if so, the details thereof;, and

(c) if not, the reasons for delay?

THE MINISTER OF STATE OF THE MINISTRY QF
COMMUNICATIONS (SHRI SUKH RAM): (a) Yes, Sir.’

(b) The implementation report for liquidating the
assurance to Lok Sabha Unstarred Question No. 89 dated
25.7.94 was sent to Ministry of Pariamentary Affairs.

Parliament House on 28.9.84. Vide letter No. 5-8/84-ESM-|
dated 28.9.94.
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(c) Does not arise.
[English)

Death proposes—A.LI.LM.S. Disposes

649. SHRI SANAT KUMAR MANDAL: Wili the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether attention of the Government has been
drawn to the news-item captioned ‘‘Death proposes, AlIMS
disposes’’ appeared in ‘The Hindustan Times' dated the
November 19, 1994;

(b) if so, the outcome thereof and whether
responsibility has been fixed on the persons invoived and
th. wction taken against them;

(c) if so, the outcome thereof and whether
responsibility has been fixed on the persons involved and
the action taken against them;

(d) if not, the reasons therefor; and

(e) the measures taken to prevent the recurrence of
such incident in the Government Hospitals in the Capital?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): (a)
Yes, Sir. ’

(b) to (e) All India Institute of Medical Sciences, New
Delhi got the matter investigated. The enquiry concluded
that the entire incident was an inadvertant, unfortunate
mishap due to wrong indentification by relations and the
police for which no motive can be attached. However, to
avoid recurrence of such lapses in future, the Institute have
written to the Dy. Commissioner of Police (South), New
Delhi in the matter.

Agreement on Maritime Boundaries

650. SHRI R. SURENDER REDDY: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) whether India, Thailand, Myanmar: have reached
an agreement on their maritime boundaries;

(b) if so, the salient features of the agreement; and

(c) the time by which the instrument of ratification is
likely to be exchanged and the agreement coming into
force?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA): (a) Yes, Sir.
An Agreement between India, Thailand and Myanmar on
the determination of the trijunction point between the three
countries in the Andaman Sea was signed at New Delhi on
October 27, 1993.

(b) Salient features of the Agreement are the definition
and determination of coordinates of the trijunction point.

(c) All formalities for exchange of the Instruments of
Ratification have been completed which shall take place at’
a time mutually convenient to the parties. The Agreement
shall come intc force on the date of exchange of the
Instfuments of Ratification.
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Ban on Entry of indians

651. SHRI SHIV SHARAN VERMA: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether a number of foreign countries banned the
entries of Indian citizens to their country, in view of the
suspected outbreak of pneumonic plague;

(b) if so, the names of such countries;

(c) whether some foreign countries have also offered
medical aid in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI SALMAN KHURSHEED): (a)
According to information available with Government, only
one country imposed complete ban on entry of Indians in
view of suspected outbreak of pneumonic plague. Some
others imposed a ban on direct entry of indians but indians
from third countries were aliowed entry.

(b) Lebanon banned the entry of Indians from
anywhere. The countries knows to have banned the direct
entry of Indian citizens were-Saudi Arabia, Yemen,
Bahrain, Oman, Qatar, UAE, Jordan, Kuwaif, Pakistan,
Turkmenistan and Papua New Guinea.

Some countries imposed quarantine. These included
Egypt. Jordan, China, Ukrain, Kazakhstan. Uzbekistan,
Turkey and Russia.

(c) and {d} The information is being collected anc wilt
he laid on the Table of the House.

Compensatior: ¢ Indian Residents in Kuwait

652 SHRBI PARAS RAR BHARDWAL
SHRi BAPU HAR! CHAURE:

Wil the Ministar of EXTERNAL AFFAIRS be pisased
i state:

(@) whether India has approached Government o:
Kuwait to compensate indian residents who had sufferec
‘gses in Kuwait during lragi invasion of 1990, and

{b) if so, response of the Governmani of Kuwait in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ZXTERNAL AFFAIRS (SHRI R. L. BHATIA) {a) The claims

fiad by the indian natonals who nad returned from Kuwait”

irag or who had suftersd personal injuries or died as &
direct result of the Kuwait invasion by lraq in 1990-91 or
had suffered property damages have been forwarded to
the United Nations Compensation Commission (UNCC), a
oody set up by the United Nations Security Council soon
after the war, which is responsible for payment of
compensation to all those affected by the Gulf War. The
question of taking up the matter of claim compensation
with the Government of Kuwait does not arise. The claim
compensation amount has not been paid out as yet by the
UNCC to any Indian claimant.

(b) Not appiicable.
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Telephone Connections to Freedom Fighters In
Maharashtra

653. SHRI RAM NAIK: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether last year his Ministry had decided to aliot
new telephone connections on priority to freedom fighters
or their family members;

(b) if so, the details thereof;

(c) whether the above decision was communicated to
the MTNL, Bombay and Maharashtra Telecom Circle;

(d) if so, the details thereof;, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) Yes Sir.
Orders were issued in 1992 to provide one telephone on
priority basis to each Freedom Fighter or his widow who
are in receipt of pension under Freedom Fighters Pension
Scheme, against their registration under N-OYT
Swantantrata Senani (SWS) category provided they are not
having a personal telephone.

Last year instructions have been issued to include
Goa Vimochana Pensioners, who have participated in the
liberation struggely of Goa, also under N-OYT SWS
category.

(b) No instailation fee will be charged under SWS
category and the subscriber will be charged only half the
normal rental charges. However, regisiration fee as
applicable to N-OYT category would be charged.

{c) and (d) Yes Sir. The above instructions have bsen
issued to Al Telecom. Circies/Districts/MTNL  which
includss MTNL Bombay and Maharashira Tslecom. Circle.

{e) Does not anse in view of (a} ard (d) above.

£

Neurological Diseases

854, SHRI RAJINATH SONKAR SHASTRL: Wil the
Mimster of HEALTH AND FAMILY WELFARE be pisased
{0 state

{a} whether (ns deaths in the country due to
neurciogical diseases are on the increase.

(b} whethsr the number of tained neurologists
avallable at pressnt are snor of the minimum ragirements
of the public;

{c) if so, the reasons for not meeting the shortage of
naurclogists in the country; and

{d) the steps being taken o mee! the requirements
axpeditiously?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): (a)
According to the National Institute of Mental Health and
Neuro Sciences (NIMHANS), Bangalors, deaths due to
such diseases ars growing due to increase in longevity and
Howerver, no
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(b) to (d) According to an estimate given by
NIMHANS, there are about 400 Neurologists in the
Country. There is no prescribed Neurologist Population
ratio. However, 15 Institutes provide training to 40-50
students annually.

[Translation]
Telephone Connections in M.P.

655. SHRI SHIVRAJ SINGH CHAUHAN: Will the
Minister of COMMUNICATIONS be pleased to state:

(a) the number of persons on the waiting list for
telephone connections in Madhya Pradesh, district-wise;
and

(b) the steps being taken for expeditious clearance of
the waiting list?
THE MINISTER OF STATE OF THE MINISTRY OF

COMMUNICATIONS (SHRI SUKH RAM): (a) Information is
given in the attached statement.

(b) 57,000 New Telephone connections are proposéd
to be provided during 1994-95. Efforts are also being made
to procure additional Switching equipment on lease to
provide additional connections. National Telecom. Policy,
1994, however, envisages provision of Telephone
connection on demand by 1.4.97 all over the country
including Madhya Pradesh.

Statement
Districtwise Waiting List as on 30.9.94

Sl.  District Waiting List
No.
1. Balaghat 74
2. Bastar 243
3. Betul 231
4. Bhind 450
5. Bhopal 8642
6. Bilaspur 2391
7.  Chattarpur 485
8. Chhindwara 588
9. Damoh . 417
10. Datia 482
11. Dewas 1001
12. Dhar 390
13. Durg 3528
14. Guna 607
15.  Gwalior 2546

to Questions 84
SI.  District Waiting List
No.
16. Hoshangabad 481
17.  Indore 18664
18. Jabalpur 2903
19. Jhabua 31
20. Khandwa 145
21. Khargone 125
22. Mandsour 221
23. Malda 10
24. Morena 412
25. Narsinghpur 81
26. Panna 128
27. Raigarh 208
28. Raipur 4146
29. Raisen 12
30. Rajgarh 5
31. Rajnandgaon 873
32. Ratlam 569
33. Rewa 1672
34. Sagar 1284
35. Sarguja 120
36. Satna 1997
37. Sehore 12
38. Seoni 8
39. Sahdol 328
40. Shajapur 623
41.  Shivpuri 168
42. Sidhi 289
43. Tikamgarh 701
44. Ujjain 168
45. Vidisha
Total: 58512

Modern Food Industries

656. SHRI NAWAL KISHORE RAI: Will the Minister of

FOOD PROCESSING INDUSTRIES be pleased to state:

(a) the number of units of Modem Food Industries in

the country and the number of franchisees thereof;

(b) the losses incurred/profits eamed by each unit of

Modem Food Industries during the last three years; and

(c) the amount of royalty received from each

franchisee during the last three years and the expenditure
incurred thereon?

FOOD PROCESSING

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRIES (SHRI TARUN

GOGOI): (a) The Company has 14 bread units and 5 non-
bread units of its own. In addition, it has 15 franchise units

for bread manufacture.
(b) The details are placed in the attached statement-l
(c) The details are placed in the attached statement-Il

and III-B and C.
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Statement |
MODERN FOOD INDUSTRIES (INDIA) LIMITED HEAD OFFICE

Statement showing profitloss during
1991-92 to 1993-84

to Questions

(Rs. in lakhs)

S.No. Name of the Unit 1991-92 1992-93 1993-94
12 3 4 5
1. Ahmedabad —31.87 —36.30 —20.00
2. Bangalore 9.34 35.05 70.74
3. Bombay 0.99 42.28 54.05
4. Calcutta —22.66 —28.16 —6.91
5. Chandigarh 1.84 12.81 —15.63
6. Cochin 65.43 111.07 90.07
7. Delhi-I 11.70 252.52 51.70
8. Delhi-ll 0.00 —23.42 —47.99
9. Hyderabad —16.92 —28.64 —26.29
10. indore 1.83 —60.07 35.47
11. Jaipur —8.50 —8.56 —17.18
12 Kanpur —37.50 —50.01 29.63
13. Madras 66.43 84.03 65.71
14, Ranchi —24.78 —20.22 —32.67
15. Beverage* —10.28 —4.94 0.00
16. Roller Flour Mill —26.83 5.67 77.87
17. F.J.B.P. . —116.33 —100.78 —106.39
18. Ujjain —100.92 —125.81 —106.19
19. Extruder —3.49 10.31 17.65
20. Bhagalpur —45.28 —45.29 —48.80

*Merged with Roller Flour Mill w.e.f. 9.10.1992.

Statement-il
MFIL—FRANCHISING DIVISION

DETAILS OF ROYALTY INCOME DURING THE YEARS 1991-92 to 1993-84

(Rs. in lakhs)

S.No. Franchise Unit 1991-92 199293 1993-04

i. J&K -

1. Jammu 1.20 1.31 1.29
ii. Rajasthan

2. Sriganganagar 0.51 1.13 1.18
iil. Haryana

3. Rohtak - 0.45 1.79
iv. Uttar Pradesh

4. Agra 3.15 3.48 3.70

5. Bahadrabad 0.23 0.001

1.51
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S.No. Franchise Unit 1991-82 1992-93 1993-94
6. Bareilly — — 1.40
7. Jagdishpur — 0.13 1.57
v. Madhya Pradesh .
8. Gwalior 212 2.7 244
9. Bhopal 0.83 0.74 1.03
10. Jabalpur* 2.45 1.63 —
11. Raipur 1.22 1.47 1.30
vi. Andhra Pradesh

12. Visakhapatnam — 0.06 1.15

vil. Tamil Nadu
13. Madurai — — 0.89

vili. West Bengal
14. Siliguri - 1.23 2.07

ix. Assam

15. Silchar — — 0.55

X. Maharashtra
16. Nagpur —_ — 0.59
Total 1.7 14.34 22.46

*Terminated during 1993-94.
Statement-lil
MODERN FOOD INDUSTRIES (INDIA) LIMITED
Detalls of Expenses on Franchise Operations

(Rs. In lakhs)
SNo. Particular 1991-92 1992-9% 1993-94
1. Salary & Allowances 4.30 4.60 5.78
2. T.A. expenses 0.56 0.90 1.60
3. Publicity 0.40 2.50 0.90
s 5.26 8.00 8.28
[English] quantum of financia! assistance is uptc Rs. 5.00 lakhs to

Financial Assitance to Voluntary Organisations

657. SHRI MULLAPPALLY RAMCHANDRAN: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
1o state:

(a) whether the Government proposes to extend any
financial help to Voluntary Organisations Engaged in the
cancer aradication programme; and

(b) it so, the details thereof?

. THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): (a)
and (b) There is a scheme for financial assitance to
voluntary organisations for health education and detection
activities ' under National Cancer Control Programme. The

organisation for the purpose.
Bharat Aluminium Company

658. SHRI RAMCHANDRA VEERAPPA: Wil the
Minister of MINES be pleased to state:

(a) whether Bharat Aluminium Company Limited has
signed a Memorandum of Understanding with the Union
Government; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHRI BALRAM SINGH YADAV): (a): Yes, Sir.

(b) The MOU lays downs agreed targets for
production, profit, inventory control, consumption of inputs

and other efficiency indicators for the company.
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Aluminium Production

659. SHRI INDRAJIT GUPTA: Will the Minister of
MINES be pleased to state:

(a) the percentage of aluminium exported by the
primary producers, out of their total production; and

(b) the steps proposed by Government to make
aluminium available to the secondary manufacturers at
competitive rates?

THE MINISTRY OF STATE OF THE MINISTRY OF
MINES (SHRI BALRAM SINGH YADAV): (a): The
percentage of aluminium exported by the primary
producers out of the total production of the metal during
1991-92 to 1993-94 is indicated below:—

Year Percentage of exports to production
1991-92 14%
1992-93 23%
1993-94 18%

(b) Government have adopted various policy mesures
to facilitate availability of primary aluminium in the country
to supplement the availability of metal produced by the
domestic producers. Import have been under OGL. the
1994 budget reduced the duty on imported aluminium from
around 40% for different items to 25% ad valorem and
then again it has been reduced to 10% ad valorem in
october, 1994. Further to encourage the private sector to
set up umts for production of primary aluminium in the
country the following policy decisions have been taken by
the Government.—

(iy Exemption of Aluminium metal and its down
stream  products from the provisions of
compulsory licensing.

(i) Reduction of excise duty on the metal and
extension of MODVAT benefits tc the aluminium
industry

(iliy inclusion of aluminium industry in the list of
industries where automatic approval of foreign
equity upto 51% is available to encourage foreign
investment ir this sector.

[Translation]
Setting up of New Medicel Colleges & Hospitals

660. SHRI MANJAY LAL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether non-resident indian doctors living in U.S.
and other countries have offered their contribution in
setting up of new medical colleges and hospitals;

(b) whether a number of Indian doctors had offered
their contribution in this regard during his last visit to U.S ;

(c) if so, the details thereof; and

(d) the action being taken by the Government to seek
their contribution in the interest of the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): (a)
to (d) No proposal under the Indian Medical Council
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(Amendment) Act, 1993 for setting up of new medical
colleges in India from the Non-resident indian doctors living
in U.S. and other countries has been received. However, a
few exploratory offers for setting up hospitals have been
received.

Coal Based Power Project

661. SHRI RATILAL VARMA: Will the Minister of
POWER be pleased to state:

(a) whether the consortium of 15 Japanese firms has
submitted any proposal to set up a coal based power
project of 250 Megawat capacity in Maharashtra; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI P.V. RANGAYYA NAIDU): (a) Maharashtra
State Electricity Board has intimated that they have not
received any proposal from a consortium of 15 Japanese
firms.

(b): Does not arise.
[English]

Potable Alcohol

662. SHRI GEORGE FERNANDES: Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to state:

(a) the details of foreign firms that have been licensed
produce potable aicohol;

(b} the projected turnover of these companies; and

{c) the reasons why joint collaboration has been
sought for producing potable alcohol?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRi TARUN
GOGOI): (a) No foreign firms have been granted license to
produce potable alcohol. However, some foreign
compaines have been permitted to form joint venture
compaines with existing license holders by utilising their
licensed capacities for the manufacture of -potable alcohol
eic. The names of these foreign companies may please be
seen in the attached statement.

(b) The turnover of the joint-venture companies would
depend upon their actual production.

(c) Joint collaborations have been permitted to attract
direct foreign investment, to upgrade the quality of
indigenous alcoholic drinks and to enhance their export
potential. This would also effectively curb the market for
spurious/smuggled  alcoholic  drinks and increase
Government revenue.

Statement

No. Name of the Foreign Company

S.
1. s M/s. United Distillers Plc.

2. M/s. Seagram Company Ltd.

3. M/s. Hiram Walker Group Lid.

4 M/s. International Distillers and Vintners Ltd.
5 M/s. Douglas Laing and Co. Ltd.
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National Drug Authority

663. SHRI PRAKASH V. PATIL:
SHRI GUMAN MAL LODHA:
SHRI RAJENDRA AGNIHOTR!:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the National Drug Authority has been set
up as per the recommendations of health Committee;

(b) it so, the details thereof;

(c) whether there is only one Authority to look into all
the aspects of drug and pharmaceutical industries; and

(d) it so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): (a)
to (d) It has been decided to establish a National Drug
Authority to strengthen the system for quality control of
drugs and pharmaceuticals. The Drugs and Cosmetics Act
contains provisions relating to drug control authorities, their
power and functions and the procedures to be followed.

[Translation]
Violation of Promises by Pepsi

665. SHRI NARAIN SINGH CHAUDHARI:
SHRI TARA SINGH:

Wil the Minister of FOOD
INDUSTRIES be pleased to state:

(a) whether attention of the Government has been
drawn to the newsitem captioned ‘‘Pepsi failed to fulfil
promise”” that appeared in Hindustan Times dated
November 10, 1994;

(b) if so, whether Pepsi has violated the conditions
laid down by the Government at the time of its entry into
the country;

PROCESSING

(c) if so, the details thereof;

(d) the action proposed by the Government in this
regard;

(e) whether the Govemment will ensure fulfiment of
the promised initially made by the company before granting
it further extension of business; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI TARUN
GOGOI): (a) Yes, Sir.

(b) to (f) The issue of alleged violation of terms &
conditions by M/s. Pepsi Foods Ltd. in terms of the foreign
Collaboration Approval/Letter of Intent with regard to
export obligation is under examination in consultation with
_the office of the Director General of Foreign Trade, Ministry
pt Commerce.
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India’s Permanent Membership in UN Security Council

666. SHRI VISHWANATH SHASTRI: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government have approached certain
countries to solicit support for becoming a permanent
member of the United Nations Security Council;

(b) if so, the details thereof;

(c) the number of countries expressing their support to
India;

(d) whether the Government had also approached the
permanent members of the Security Council; and

(e) if so, the response of each country thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA): (a) to (e) The
candidacy of particular countries for permanent
membership of the Security Council is not being discussed
at the present stage by the UN General Assembly's
Working Group on ‘“‘Question of Equitable Representation
on and increase in the Membership of the Security
Council”. The question of seeking Ssupport of other
countries for permanent membership of the Security
Council for India has not therefor arisen.

Decline In Power Generation

667. SHRI RAJVEER SINGH:
DR. LAL BAHADUR RAWAL:

Will the Minister of POWER be pleased to state:

(a) whether power generation has been decreasing in
the country particularly, in Uttar Pradesh due to inadequate
supply of coal during the last three years;

(b) if so, the reasons for the reduction in coal supply;
and

(c) the measures taken by the Government to remove
shortage in the supply of coal?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI P.V. RANGAYYA NAIDU): (a) No, Sir.

(b) The question does not arise.

(c) The position of coal supply to all the thermal
power stations in the country including those in Uttar
Pradesh, is kept under constant review including at the
high level inter-departmental weekly meetings and remedial
actions are taken from time to time.

[English]
Telecom Engineers
668. SHRI HANNAN MOLLAH: Will the Minister of

COMMUNICATIONS be pleased to state:

(a) whether the Government are aware of the long
standing demands of Telecom Engineers;

(b) it so, the details thereof; and

(c) the steps taken or proposed to be taken by the
Government in this regard?
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THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) Yes, Sir.

(b) Details of the demands are given in the enclosed
statement.

(c) Dialogues have been held by the DQT
Management with the representatives of Telecom
Engineering Service Association (TESA). Necessary action
as per the line of action arrived at has been taken.

Statement

DETAILS OF DEMANDS PROJECTED BY TELECOM
ENGINEERING SERVICE ASSOCIATION (TESA)

1. Creation of posts in STD (ITS)
2. Pay fixation under FR. 22(C)

3. Reduction in the eligibility condition for grant of Sr.
SDE’s Grade.

4. Removal of bottlenecks in the promotional avenue
of TES Group ‘B’ Officers.

5. Holding of regular DPC for promotion from TES
Group ‘B’ to JTS.

6. Introduction of the scheme to upgrade 80% of the
posts in TES Group of Rs. 2000-4000/~ as in the case of
AOs

and

7. Revision of the TES Group ‘B’ pay scale.
C.G.H.S. Hospitals and Dispensaries

669. SHRI SIVAJI PATNAIK:
SHRI HARADHAN ROY:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the number of hospitals and C.G.H.S. dispensaries
functioning in the country, state-wise;

(b) whether the Union Government propose to set up
more C.G.H.S. dispensaries and hospitals during the
current plan period;

(c) if so, the details thereof, and

(d) the time by which Govenment hospitals and
C.G.H.S. dispensaries are likely to be set up at
Bhubaneshwar and in the Eastern and North Eastern
regions?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): (a)
The information is given in the attached statement-I.

(b) Yes, Sir.

(c) The targets included in the draft 8th five year plan
for setting up of new dispensaries subject to availability of
funds are indicated below:
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Allopathic Dispensaries —_ 50
Polyclinics — 9
Ayurvadic dispensaries/Units — 10
Homoeo. dispansaries/Units — 10
Unani Dispansaries/Units — 2
Dental Unit — 1
Siddha Unit - 1
First Aid Post - 8

Total: 91

(d) Efforts are on to expedite the process.

Statement

THE NUMBER OF HOSPITALS AND CGHS
DISPENSARIES FUNCTIONING IN THE COUNTRY

STATEWISE

Sl. Name of the Total No. of Dis Poly
No. State. pensaries/ Units in  Clinic

Allopathic, ayur-

vedic, Homoeo,

Unani, Siddha,

yoga

1 2 3
1. Andhra Pradesh 20 2
2. Bihar 7 1
3. Delhi 1M7@ 4
4. Guijarat '7 —
5. Haryana 2 —_
6. Karnataka 13 1
7. Madhya Pradesh 3 —
8. Maharashtra 57 4
9. Orissa 1£ —
10. Rajasthan . 7 1
11. Tamil Nadu 17 2
12. Uttar Pradesh 39 1
13. West Bengal 21 2
Total: 311 18
£ — Exclusively for A.G's employees only.

@ — 1 Includes 1 dispensary sanctioned but not started

functioning.

Note: There are two maternity centres and one
maternity & Gynaecology Hospital under CGHS
in Delhi. There is one Ayurvedic Hospital under
CGHS, Delhi and 2 General Hospital.
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Telephone Connections in Gujarat

670. SHRI DILEEPBHAI SANGHANI: Will the Minister
of COMMUNICATIONS be pleased to state:

(a) the number of cases in Gujarat where telephone
connections have been sanctioned and O.B. number
issued but connections have not been given so far;

(b) the reasons therefor; and

(c) the time by which telephone connections are likely
to be provided in such cases?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) Sir, as on
30.11.1994, the total number of cases in Gujarat where
telephone connections have been sanctioned and OB
number issued but connection have not been given so far
is 9392.°

(b) Pending cases are technically not feasible due to
non-availability of cable pairs in the areas.

(c) All the pending cases are planned to be cleared
progressively within next two months.
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I.T.l. Units

671. SHRI RAM PUJAN PATEL: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) The Nunmber of LT.. units operating in the
country;

(b) the target for production fixed and achieved by
these units during 1991-92, 1992-93, 1993-94 and 1994-
95;

(c) whether Department of Telecommunications
purchases and export I.T.l.'s products;

(d) if so, the-details thereof,

(e) whether any targets have been fixed for
purchasing products from private sector and public sector
undertakings by the Government during 1994-95; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) There are
seven production units of [Tl operating in the country.

(b) The targets for production fixed and achieved by
the Units of ITI, taken together for the years 1991-92,

[Transtaticn] 1992-93, 1993-94 and 1994-25 are as foilows:
(Rs in crores)
1991-92 1992-93 1963.94 1994-95  April 1o October
94 (Prov!)
Target Actual Target Actuat TéArAgeAs- Actual Target Actua!
922 1114 1201 1522 1456 152(: ‘”wTeﬁée —;3; -

(c) Department of Telecommunicalions purchases equipment from M/s (Ti for 1o cwn use Export of 1Tic products is

done by the Company itself.

(d) Department of Telecommunications purchasea eguipmseni rom 11 as per details giver peiow —

Year 1991.82 1892-93
Equipment purchased 1012 1377
(Rs. in crore)

1994-35 (April t¢ October,

1893-94
1994 Provisional)
1455 408

(e} and (f) While nc specific targets in this regara are
fixed, consistent with the pian outiay of Department of
Telecom for 1994-95. equinments worth Rs. 1500 crares
are propcsec 1o be purchases ficm ITi, The balance
purchases ars proposed !6 be mace from other sources
viz. Privale companies and othe: PSUs/State Government
undertekings etc

{Engl:sh]

Visit ot MTCR Delegation

872. SHRI C.K. KUPPUSWAMY:
SHRI BRAHMANAND MANDAL:

Wil the Minister of EXTERNAL AFFAIRS be pisased
0 stale:

ia; whsingr any dJdetegation of Missile Technology
Cortrot Regine (MTCR) wisited india recently.

(b} if sc. the details theren”

(c} the ssues figured in thewr talks wih  Indian
counterpants and the outcome of the wisit;

{d) whether the Governmen! propose to take any
follow-up steps on the outcome. and

(e} if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA): (a) Yes, Sir.

(b) An MTCR Quad team consisting of representatives
of Switzerland, US, UK and Australia visited India on
30 August, 1994 for discussions.

(c) the MTCR Quad team briefed us on the nature,
objectives and functioning of the MTCR. This is in keeping
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with the recent MTCR decision to hold consultations with
other countries with an advanced scientific and industrial
base.

(d) and (e) The exchange of views was useful and
enabled both sides to obtain a better understanding of
each other’'s positions. Government may consider holding
further discussions with MTCR Quad team if the need
arises.

Port Workers' Pension Agreement

673. SHRI BHERU LAt MEENA:
SHRI KESRI LAL:

Will the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether any agreement has been signed
regarding port workers' pension and their other pressing
problems;

(b) if so, the terms and conditions thereof, and

(c) the time by which the agreement is likely to be
made effective?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER): (a) A
Memorandum of Settlement regarding wage revison and
allied matters of Port & Dock workers has been signed
between the management of Port Trusts and Dock Labour
Boards and 5 All India Federations of the Port and Dock
Workers before Chief Labour Commissioner (Central) on
6-12-1994 at Bombay.

(b) A copy of the Settlement is annexed as statement.

(c) The agreement provides that the arrears of
payment on account of wage revision will be made before
15.1.1995. It further provides for resolving and
implementing the liberalised pension scheme before
28.2.1995. It also provides that an independent, suitable
and liberalised pension scheme for all classes of
employees of Port Trusts and Dock Labour Boards will be
evolved and finalised by the Bipartite Wage Negotiations
Committee (BWNC) in agreement with iabour Federations
within the next 6 months.

Statement

Memorandum of Settlement arived during the
conciliation proceedings heid on 6th December, 1994
under section 12(3) of the Industrial Disputes Act, 1847,
before Shri Surendra Nath Chief Labour Commissioner
(Central), New Dethi, in respect of industrial dispute raised
by five federations operating in Major Ports and Dock
Labour Boards such as Bombay, Calcutla, Madras,
Visakhapatnam, Cochin, Mormugao, Kandla, Paradip,

DECEMBER 12. 1994

o Questions 98

Tuticorin, New Mangalore and Jawaharial Nehru Port, over
the demands of wage revison etc.

PRESENT
Representative of Representative of Unions/
Management Federations
Shri D.K. Afzulpurkar, 1. Shri S.. Kulkami
Chairman, BWNC and AIP&DWF(HMS)
BPT 2. Shri Janaki Mukherjee
INP & DWF

3. Dr. Shanti G. Patel
AIP & WF (Workers)

4. Shri S. Chakraborty
WTWF (CITU)

5. Shri T.M. Aboo
PD & WWF (AITUC)

The unions affiliated to five Federations operating in
vanous Major Ports ard Dock Labour Boards had issued
slrike notices against chairmen of respective major ports
on demands which inciuded wags revision. The dispute
was seized in conciliation by ihe respective conciliation
officers having jurisdiction on the ports mentioned above.
Meanwhile bilateral discussions were held by the
management of Major Porls and federations of various
unions. During the bilateral negotiations heid by both the
parties broad understanding was reached between the
parties. Parties requested the Chief Labour Commissioner
(Central) for his conciliation intervention before reaching a
final settiement. Chief Labour Commissioner (Central),
New Delhi, held conciliation proceedings in Bombay on
6th December, 1994 from 9.00 a.m. to 12.00 midnight.
After prolonged discussions parties agreed to sign the
Memorandum of settlement under section 12(3) of
Industrial Disputes Act, 1947.

Terms of Settiement
(1) Both the parties agreed for terms and conditions

as mentioned in the settiement enclosed in
Annexure ‘A’

(2) Both the parties agreed that terms of settiement
agreed in item No. 1 constitute full and final
settiement of the dispute.

(3) Representatives of Faderations agreed to drop the
demands which had not been expresseilly agreed
to in terms of settlement referred in item No. 1.

(4) Unions agreed to extend full co-operation in
maintaining industrial peace and hammony and
improving productivity.

(5) Both parties agreed to submit Impiementation
Report within a period of three months from the
date of singing the settiement failing which it will
be presumed that the settiement has beep fully
implemented. ’



99 Written Answers

Representatives of Representatives or

Management Fedarations of Unions
Sd- Sd-
Dinesh K. Afzulpurkar S.R. KULKARNI
Chairman, BWNC and AIP & DWF (HMS)
BPT
Sd-
Janaki Mukherjee
INP & DWF
Sd-
Dr. Shanti G. Patei
AIP & DWF
Sd-
S. Chakraborty
WTWF (CITU)
Sd-
T.M. Aboo
PD & WWF (AITUC)
WITNESSES
Sd-
1. V. Sunderashan
Sd-
2. D.M. Dhiwan

Sd-
Surendra Nath
Chief Labour Commissioner (Central)
Camp-Bombay

Settiement
1. SHORT RECITAL.

1.1 Consequent upon the expiry of the pariod of
operation of the settlement dated 12.6.1989 on wage
revision and liberalisation of terms and conditions of
employment of Port and Dock Workers at the Major Ports
of India on 31.12.1992, Government of India, in the
Ministry of Surface Transport, constituted a Bipartite Wage
Negotiations Committee under the Chairmanship of
Or. A.C. Ray, Chairman, Calcutta Port Trust vide Ministry's
O.M. No. LB-12011/1/92-R.0. dated 22.6.1993.

1.2 Dr. A.C. Ray having proceeded on voluntary
retirement, the Government of India, MOST appointed
Shri D.K. Afzulpurkar, Chairman Bombay Port Trust, as
Chairman of Bipartite Wage Nagotiations Committee vige
MOST O.M. No. LB-12011/1/92-RO dated 26.7.1993.

1.3 Other members representing the management side
were—

1. Chairman, Calcutta Port Trust Member
2. Chairman, Cochin Port Trust Member
3. Chairman, Tuticorin Port Trust Member
4. Chairman, Madras Port Trust Member
5. Chairman, Paradip Port Trust Member
6. Dy. Chairman, Madras Dock Labour Board Member
7. Dy. Chairman, Calcutta Dock Labour

Board Memebr
8. Federation of Association of Stevedores

representatives-2 Member
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9. Managing Director, IPA Member Secretary
10. Shri M. Chandrasekaran, Chairman (Retd.)
Madras Port Trust. Member (Co-opted)

1.4 The first meeting of the Bipartite Wage
Nagotiations Committee was held on 4.8.1993 followed by
a second meeting on 16.9.1993 at IPA, New Delhi. The
issue relating to the number of memebrs to represent each
federation was resolved and consensus was reached that
the representation in the Biparite Wage Negotiation
committee based on the membership strength of the year
1990 of the respective federation will be 19.

1. All India Port & Dock Workers Federation —8
2. Indian National Port and Dock Workers Federation —4
3. Ali India Port & Dock Workers Federation (Workers) —3

4. Water Transport Workers Federation of India -2
5. Port and Dock Waterfront Workers Federation of India

—2

19

Names of the representatives of each federation are
given in Annexure 1.

The Federation of Stevedores Association was
represented by Shri D.S. Bose, their President and
Shri J.C. Manavati, the Vice-Presedent.

2. CHARTER OF DEMANDS

2.1 All the five Federations representing the Ports and
Dock Labour Boards' Workers submitted their Charter of
Demands individually to the Ministry of Surface Transport
which were forwarded to the IPA under cover of Ministry's
Letter No. LB-12011/1/92-R.0. dated 5.7.1993. A
compendium of the Charter of Demands was prepared and
circulated to the members of the Bipartite Committee.

2.2 Series of meetings were held to discuss the
Charter of Demands as well as other relevant aspects like
increase in productivity, elimination of uneconomic
practices, rationalisation of manpower, etc., put forth by the
management.

3. TERMS OF SETTLEMENT

It 1s agreed that the existing wage structure, terms and
conditions of employment applicatble to Class -lll and IV
Port and Dock Employees at the following major ports will
be revised as stipulated below.

4. COVERAGE
This settlement will apply to and cover the following
Class Il and IV employees/workmen.

(i) Persons employed by the Major Port Trusts of
Bombay, Calcutta, Madsas, Visakhapatnam,
Cochin, Mormugao, Kandla, Paradip, Tuticorin,
New Mangalore and Jawaharlal Nehru Port,
including the workers covered by the Schemes,
if any, framed under Section 42 of the Major
Port Trusts Act, 1963, or are paid directly by the
port Trust;

(i) Persons employed by the Dock Labour Boards
and their administrative bodies at Bombay,
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Calcutta, Madras, Visakhapatnam,
Mormugao and Kandla; and

Cochin,

(i) Persons registered or unregistered (listed) under
any of the Schemes framed under the Dock
Workers (Regulation of Employment) Act, 1948.

5. DATE OF EFFECT AND PERIOD OF SETTLEMENT

This settlement will take effect from the
1st January, 1993 and remain operative for a period of five
years from the st January, 1993 to 31st December, 1997,
except for as otherwise explicitly provided in any other
paragraph(s) of this settlement. However, if Public Sector
Undertakings sign settiements for a duration of four years
the matter will be reviewed for reduttion.

6. REVISED SCALE OF PAY

6.1 The revised pay scales comresponding to the
existing scales are at Annexure Il of this settlement.

6.2 The revised scales of pay have been arrived at by
merging the following allowances in the existing basic pay
as on 31.12.1999

— Vanable D.A. aggregating to Rs. 778.45 for the rise
in AICPI (1690 series) from 607 to 1030 points.

— Fixed D.A. in full ranging from Rs. 14C to 520.

— Special D.A. in full ranging from Rs. 35.1C to
60.10.

Consequent on the revision of the existing scales of
pay, FDA & SDA shall not be paid separately with effect
from the 1st January, 1993.

7. FITMENT OF PAY ON THE 1ST JANUARY . 1993 IN
THE REVISED SCALE

7.1 A fitment amount equivalent to 12.5% of exisiing
Basic Pay (excluding personal pay special pay) shalt
be added to the existing basic pay (excluding persona!
pay and special pay if any) of an employee as on
31.12.1992, the existing Fixed D.A. appropriate to the
basic pay drawn as on 31.12.1992 and special DA,
wherever applicable as per para 8.1 of wage setllement
dated 12.6.1989 and appropriate to the Basic Pay drawn
as on 31.12.1992 and Variable DA for the rise in All india
Working Class Consumer Frice Index from 607 to 1030
points (1960-100) amounting to Rs. 778.45. In case of an
employee drawing stagnation personal pay the same shall
be added. If the resultant figure is a stage in the
corresponding revised scale, his pay will be fixed at that
stage. But, if there is no such stage, the pay shali be fixed
at the stage next above the resultant figure as mentioned
above. The Personal pay except stagnaticn personal pay
and Special Pay if any, will be continued to be paid
separately.

7.2 The pay of an employee appointec on or afier the
1st January, 1993 shall be fixed at the minimum of the
revised scale of pay.
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8. DATE OF NEXT INCREMENT

8.1 After the pay of an employee is fixed in the revised
scale of pay as per para 71 of this settiement, his next
increment will be due on the aniversary of the last
increment drawn by him in the existing pay scale. In
respect of the employees whose anniversary date of
increment is 1st January, they will be allowed the normal
increment of the revised pay scale.

8.2 Where the pay of two or more employees of the
same category in the inter-se seniority list gets fixed at the
same stage in the revised pay scals and the date of
increment of the senior of the two employees falls due
after the date of increment of the junior emplayees the
date of increment of the senior employee will be advanced
to coincide with the date of increment of the junior
employees provided the other conditions for advancing the
date of increment are fulfilled.

8.3 Personal Pay for small family norms or increment
for excellence in sports prior to 1.1.1993 shall be payable
at the revised lowest rate of increment in the revised pay
scale corresponding to the pre-revised pay scale in which
the employee had originally eamed such increment.

8.4 Advance increments granted for acquiring
additional qualifications or for any other purpose after
1.1.1983 will be given according to the revised pay scale.

9. STAGNATION INCREMENT

Pay scales have been restructured in such a way that
there will not normally be ary stagnation. However, if there
is stagnation, one stagnation increment will be allowed
every two years.

10. ALLOWANCES:
ALLOWANCE

VARIABLE DEARNESS

10.1 Industrial D.A. at AICP! 1030 as on 1.1.1993 has
been absorbed in the revised pay scales. DA for rise and
fall in AICPI 1030 may be regulated by increase/decrease
@ 2.00 per point as per the guidelines of BPE issued from
time to time in this regard as in the case of officers. If the
Industrial DA rale of Rs. 2.00 per point is revised by ihe
Govermnment, the revised rale wil aso be applicable from
the date of such revision.

10.2 If and when Govemment anrounces its decision
in raspect of the revision of the Scheme of Deamess
Aliowance for the public sector employess, where the rate
of Rs. 2.00 per point applies, the revised rate/rates will be
made applicable to the port and dock workers also from
the date as specified in the Government order.

11. HOUSE RENT ALLOWANCE

11.1 An employee who is not allotted accommodation
by the Port Trust and Dock Labour Board:will be paid
house rent allowance at the follwoing rates, without
production of rent receipt-—
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S| Port from 1.1.1993 Ceiling
No. to 31.12.1997
%of basic pay
in the revised
- scale
1. Bombay & JNPT 30% Rs. 1200~
2. Madras & Calcutta 25% Rs. 1000~
Visakhapatnam & Rs. 1000~
Cochin
Kc17.5%
4. Kandia/New 15% Rs. 600~
Mangalore/Tuticorin/
Momugao
5.  Paradip/Haldia 10% Rs. 400-

11.2 House Rent Allowanee at the rates specified in
para 11.1 of this settiement shal! be admissible also on
production of the rent receipt/Municipal Valuation
Certificate.

12. CITY COMPENSATORY ’ALLO WANCE

12.1 City Compensatory Allowance will be paid at the
foliwing rates on the revised scale of pay.

Sl. .Ports Ceiling
No.
1. Bombay
2. JNPT
3. Madras 6% of revised Rs. 180-p.m.
4. Calcutta basic pay
excluding Haldia
5. Vizag 4.5%ofrevised Rs. 75-p.m.
6. Cochin basic pay
7.  Mommugao/New 3.5% of the Rs. 20~p.m.
Mangalore ravised basic
LT pay
13. HRA & CCA

In the event of Government passing an order revising
the classification of cities, rates and ceilings on HRA and
CCA the same will be revised upwards in accordance with
Govemment orders from time to time_ effective from the
date mentioned in the origiani Government orders.

14. TRANSPORT  REIMBURSEMENT-SIMPLEFIED
PROCEDURE

141 Where the Port Trust/Dock Labour Board
trangport is not being provided/availed for attending the
place of duty from his/her residence and vice versa, an
employee will be paid transport reimbursement at the rate
of Rs. 90~ p.m. irrespective of the distance. There will be
proportionate reduction in the transport reimbursement on
account of leave other than casual leave and holidays.

142 Where the Port Trust/Dock Labour Board
Transport is being provided/availed for attending the place
of duty from his residence, the concemed employees will

~be aiven an option either to continue the same facility or to
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accept transport reimbursement specified in para 14.1. The
Option shall be exercised within three months from the
date of stiement. The option once exercised shall be final
except when the location of duty is changed.

15. WASHING REIMBURSEMENT/SPECIAL
WASHING REIMBURSEMENT

The existing amount of Washing Reimbursement and
Special Washing Reimbursement will be increased from
the existing level of Rs. 18 per month and Rs. 36 per
month to Rs. 22 and Rs. 4%- p.m. respectively, with
effect from 1.1.1993.

16. OTHER ALLOWANCES

The existing rates of Special Pay and Special
Allowances (other than those expressed as percentages of
pay) will be increase by 15 per cent with effect from
1.1.1993 excluding some other special allowances paid at
some ports such as conveyance reimbursement to Audit
Inspectors and uniform and washing reimbursement to
nurses which will be discussed seprately at local levels.

17. SPECIAL ALLOWANCE

Special Allowance will be paid to all the employees of
the Port Trusts’and Dock Labour Boards at the following
rates—

(i) For revised basic pay upto Rs. —2% of revised

3000~ Basic Pay
(i) Basic pay above Rs. 3000~ —4% of revised
Basic pay

This allowance will not be counted as pay.
18. OUTSTATION ALLOWANCE

Outstation Allowance equal to 33.1/3% of revised
basic pay is payable during the Voyage of a port craft from
the date of departure to the date of return to home port.

19. RECOVERY OF RENT OF ACCOMMODATION
PROVIDED BY PORT TRUSTS AND DOCK LABOUR
BOARDS

19.1 Merely as a consequence of increase in basic
pay in the revised scale, there will not be any change in
regard to eligibility of employees for allotment of quarters.

19.2 Recovery of rent for the ports/DLBs quarters will
be made on living area basis under Government of India
instruction below FR 45(A)

20. PRODUCTIVITY LINKED BONUS/PR

In the event of several emplyees becoming ineligible
for PLB/PR due to this revision of pay scales and present
eligibility limits operating, recommendations will be made to
Government to examine the feasibility of increasing the
eligibility ceiling.

Recommendation will be made that PLB/PR paid for
the year 1992-93 and 1993-94 shall not be recovered as a
consequence of the present limit of eligibility.

Recommendations will also be made for evolving a
suitable alternative scheme to cover all employees with a
view to removing existing restrictions.
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21. INCENTIVE/PIECE RATE SYSTEM

The demand for revision and liberalisation of existing
piece rate schemes/incentive/premium/payment by
results and extension of such schemes to other
categories of workemen will be discussed and settied at
the ports levels as agreed to in para 24.2 (2) within a
period of six months from the date of signing the
settiemant.

22. DEMAND FOR ABSORPTION OF ADDITIONAL
CATEGORIES

The demand for decasualisation and absorption of
Cargo Handiing Workers in Tuticorin Port will be
examined and issue settled expeditiously. Wherever
similar proposals are pending in respect of other ports
with MOST, the issues will be settled. expeditiously.

23. PENSION

23.1 The demands of the Federations to liberalise
the Pensionary benefits applicable to Port & Dock
Employees in the spirit of the recommendations made by
the Fourth Pay Commission, and as modified by the
Committee appointed by IPA, has been resolved in terms
of Clause 13 of the Mamorandum of Understanding
dated 24.7.1994. The process of obtaining Govemment
approval is on. Progress made in this regard and some
alternatives that emerged fluring the interministeriai
discussions were conveyed to BWNC. The conclusions
reached in the BWNC meeting held on 19th/20th
November, 1994 are incorporated in Annexure<lii. It is
agreed that process of obtaining Government's approval
to clause 13 of the MOU will be expedited by the
Management so as to implement the liberalised pension
scheme before 28th February, 1995.

23.2 It is agreed that an independent, suitable and
liberalised pension scheme for all classes of employees
including employees of Port Trusts and DLBs will be
evolved and finalised by the BWNC in agreement with
the Labour Federation within the next six months. The
possibility of making the new scheme applicable from
1.1.1993 or 1.1.1992 will be fully explored.

23.3 The orders of recovery issued by the Port
Trusts/Ministry will be rescinded. (Order No. A-38011/
33/89-PE-I dated 24.5.1994).

24. PROTECTION OF EXISTING BENEFITS

24.1 Merely as a consequence of the implementation
of this Settiement, any facility, privilege, amenity, right,
benefit, monetary or otherwise, or concession to which
an employee or a category of employees might be
entitied to by way of any award, practice, or usage, shall
not be withdrawn, reduced or ourtailed, except to the
extent and manner as explicitly provided for in this
Settlement.

Provided, however, that this protection clause shall
not be used by the Federations and their affiliated unions
and any person/persons enjoying benefits under this
Settlements for preventing Port/DLB managements from
taking steps for the implementation of the provisions of
this Settlement for improving productivity, efficiency,
rationalising of manning scales, removing wasteful
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practices, revising piece-rate/incentive schemes, etc., as
laid down in Clause 25 below in accordance with
stipulations prescribed therein.

28. GENERAL

25.1 All the parties recognise that the Indian Port
Transport Industry needs to be competitive, not only in
the World Maritime Trade, but also in the global market
for ensuring economic growth, with social justice and
employment generation. All those employed in the Port
Transport Industry agree to give their whole-hearted and
sincere support towards the National efforts in boosting
the Indian Exports.

25.2 Both the parties, therefore, agree to make joint
efforts in all the spheres of port activities for improving
the parameters/norms of judging port performance like
gang shift output, ship-berthday output, etc., by levels set
out in item 1 below, so as to achieve reduction in the
tum-round time of vessels. For achieving these objectives
and optimising the use of available manpower and
financial resources, equipment and port capacity through
increasing productivity, reducing costs and ensuring
financial viability to generate surplus funds for upgrading
and expanding infrastructure of all the Major Ports. To
match-the fast changing technology and to improve work
practices, joint efforts would be made continuously by all
concemned parties in the Industry in the following areas.

(1) To improve port performance and mutually co-
operate to ensure increase in productivity level
by at least 7% per year, with 1993-94 as the
base year, except for reasons beyond the
control of workers.

The above will also apply to managerial
functions.

(2

~

Existing piece rate incentive/premium schemes
to be suitably improved with revised datums,
which shall be fixed with due relevance to the
average -productivity levels achieved in the
preceding three years and revised piece-rate
shall provide higher and’accelerating rates of
incentive for the output over the revised
datums/norms to motivate the workers to
increase gang shift output as at (1) above, in
agreement with the unions.

(3) Appropriate and suitable piece rate incentive/
premium schemes on the above lines will be
mutually devised to cover the categories of
employees/workers employed by Major Ports/
DLBs in areas/spheres of activities which are
not covered at present.

(4) Realistic productivity norms to be defined in all
other spheres/areas of port working in
agreement with the unions.

(5) Improved maintenance of machines,
equipments, structures, roads and floating craft
is to be ensured to make them available for
attaining the above objectives.

(6) The Management and the Unions will jointly
identify, determine and eliminate all wasteful
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and unproductive practices at all levels including
the management in consultation with unions.

(7) Endeavour is to be made to complete task within
stipulated duty hours.

(8) The employers agree to take full care of health
and safety of the employees to provide good
quality safety equipment, safe working
environment and immediate medical aid.

(9) The employers agree to comply and implement
statutory provisions on safety, health and
environment.

(10) The employers agree to provide amenties
including drinking water, sanitary facilities,
subsidised canteens, rest rooms, etc. near the
place of work.

(11) The Federations agree that the affiliated unions
will co-operate with the management in
minirhising overtime tc the extent possible.

(12) In the Ports where the datums and manning
scales for carge handling have been fixed after
January, 1993, there will be no further upward
revision of datum and reduction of manning
scales, as stipulated in the settiements, provided
the appropriate norms as contained in clause 2
have been reached.

(13) It is agreed that to monitor the implementation of
the above objectives, a Standing Commitiee with
proportionate representation of recognised
federations and their affiliated unions will
function respectively at apex and port levei,
which will meet once in every two months.

(14) It is the common objective of both the parties to
achieve optimum and. gainful utilisation of
employees. it is, therefore, agreed to streamline
the process of cargo handling as wsll as
operation and maintenance of equipment/
machinerias and of craft and rationalise
manpower deployment in agreement with the
unions so as to keep the unit cost of operation
at present levels.

(15) Agreed to cary out work uninterruptedly during
the sentire scheduled working hours except for
reasons beyond the control of labour.

(16)° Workers will carry out minor items of work of
differen: nature falling within the same trade/
function/grade during-  exigencies. Port
administration will provide training facilities for
acquiring multi-skill and reward such workers
suitably.

(17) The port management agrees to share the gains
of productivity equitably with the labour. The
Chairman, IPA will ensure expeditious ciearance
of proposals of Port Trusts/DLBs with
Government .

26. CONCLUSION

26.1 Any discrepancies/anomalies and disputed
interpretations arising out of this settiement and matters
relating tc the implementation of this settlement will be
discussed between the five federations and the port
management with & view to resoiving them. It is turther
agreed that in the event of any disagreement between the
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parties on any point conneming any clause the disputed
point will be referred to an Arbitration under Section 10A of
the Industrial Disputes Act, whose decision will be final and
binding on the partly.

26.2 The Federations agree that during the currency of
this settiement no demand concerning the issues involved
in this settlement and involving additional financial
implication will be raised excepting those pending in
Courts, Tribunals, Conciliation and Arbitration.

26.3 Recoveries, if any, including the recovery on
account of non-eligibility of persons for payment of
overtime allowance enhanced rent recovery for ports/DLBs
accommodations, etc. is to be made from the arrears
payable to the employees.

27. Twenty four points have been mentioned in
Annexure |V. Some of them have been covered by the
clauses of this settiement. Others which are not covered
are either of national or local level. They will be, discussed
at the respective levels. In the event of disagreement the
concemed issues will be referred for adjudication/
arbitration as acceptable to the parties.

28. Amrears of payment arising out of this settiement
will be paid before 15th January, 1995.

29. The Sub-Committee nominated to go into the
question of classification, categorisation, promotional
avenues and anomalies, should submit its report within six
months for consideration of the BWNC. If there is any
dispute the matter will be referred for arbitration.

Representing
Management

Representing Labour All
India and Dock .Workers
Federation (HMS)

Sd¢- D.K. AFZULPURKAR Sd~ S.R. KULKARNI

CHAIRMAN, BWNC &
BPT

Sd- BIKRAM SARKAR
CHAIRMAN, CALCUTTA
PORT TRUST

Sd- AK. PATNAIK
CHAIRMAN,  PARADIP
PORT TRUST

Sd- C. BABU RAJEEV
CHAIRMAN, COCHIN
PORT TRUST

Sd- M.J. KURIAN
CHAIRMAN, TUTICORIN

PORT TRUST

Sd- M. KALAIVANAN
CHAIRMAN, MADRAS
PORT TRUST

Sd- N.
CHANDRASEKARAN
CHAIRMAN (RTD)
MADRAS PORT TRUST
Sd- S.B. DAS

Dy. CHAIRMAN,
CALCUTTA PORT
TRUST

PRESIDENT

Sd- S.C.C. ANTHONY
PILLAI

GENERAL SECRETARY
Sd~ B. MOHAN RAO
SECRETARY

Sd- PARBATI DAS
VICE PRESIDENT

Sd~ D.K. SARMA

ORG. SECRETARY

Sd- P.M. MOHAMMED
HANEEF

WKG. COMMITTEE
MEMBER

Sd~ PANCHANAN
KANUNGO

WKG. COMMITTEE
MEMBER

Sd4 M.L. BELLANI

WKG. COMMITTEE
MEMBER
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Sd- N.M. MEENAKSHI
SUNDARAM

DY. CHAIRMAN,
MADRAS DOCK LABOUR
BOARD

Sd- D.S. BOSE
PRESIDENT
FEDERATION OF
ASSOCIATIONS OF
STEVEDORES
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PORT TRUST
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Annexure-l

Reépresentatives of the Labour Federations of Port Dock
Workers at the Bipartite Wage Negotiations Committee

All india Port and Dock Workers Federation (HMS)

. Shri S.R. Kulkami, President

. Shri S.C.C. Anthony Pillai, General Secretary

. Shri B. Mohan Rao, Secretary

. Shri Parbati Das, Vice President

. Shri D.K. Sarma, Organising Secretary

. Shri P.M. Mohammed Haneef, Working Committee
Member

7. Shri Panchanan

Member
8. Shri M.L. Bollani, Working Committee Member

Indian National Port and Dock Workers Federation
(INTUC)

1. Shri Janaki Muknerjee, President
2. Shri G. Kalan, General Secretary
3. Shri M.K. Aswani,

4. Shri Johnson Mampilly.

All india Port and Dock Workers Federation (HMS)

1. Dr. Shanti Patel, President
2. Shri S.K. Shetye, General Secretary
3. Shri Frederick Ajoo

Water Transport Workmen Federation of India (CITU)

1. Shri Subhash Chakraborti, General Secretary
2. Shri K.P.S. Mencn, Vice President

Port, Dock and Waterfront Workers Federation of india
(AITUC)

1. Shri T.M. Aboo, Genera! Secretary
2. Shri V.K. Balakrishnan/Shri V.V. Rama Rao

DN D WN -4

Kanungo, Working Committee

Proposed Revised Scales of Pay with effect from 1.1.1993—AICPI 1960 Series—1030 Points

Existing Scale (Rs.)

1040-20-1200-25-1425

1075-30-1195-35-1580
1085-35-1645

1095-35-1375-40-1695
1130-35-1375-40-1735
1160-40-1800

1165-40-1485-45-1800
1165-40-1485-45-1845
1165-40-1485-45-1935
1205-40-1485-45-1845

_._.
A A N N R I

—
o

(17

1055-20-1155-30-1305-35-1515 (16)
1065-20-1145-30-1265-35-1545 (16)

(15)
(16)
(16)
(16)
(16)
(15)
(16)
(18)
(15)

Annexure-H
Revised Scale (Rs.)
2010-35-2290-45-2830 (20)
2025-35-2200-50-2450-60-2990 (19)
2035-35-2175-50-2375-60-3035 (19)
2045-50-2245-60-3085 (18)
2055-60-2775-65-3230 (19)
2065-60-2545-70-3315 (19)
2110-60-2350-70-2700-75-3450 (19)
2150-70-2780-75-3605 (20) .
2160-70-2720-75-3620 (20)
2160-70-2720-75-3695 (21)
2160-70-2720-75-3845 (23)
2230-70-2720-75-3695 (20)
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13.  1285-40-1485-45-1935 (15)
14.  1190-45-1505-50-2005 (17
15.  1205-45-1430-50-2030 (17)
16. 1220-50-1620-60-2160 (17)
17.  1220-50-1620-60-2220 (18)
18. 1320-50-1620-60-2220 (16)
19.  1295-50-1595-60-2255 (17)
20. 1300-50-1450-60-1690-70-2460 (18)
21.  1300-50-1450-60-1690-70-2600 (18)
22.  1240-50-1590-80-2070-70¢2560 (22)
23. 1350-60-1650-70-2490 (17
24. 1330-60-1650-70-2630 (19)
25. 1385-80-1565-70-2545 17
26. 1385-60-1565-70-2685 (19)
27. 1405-70-1965-75-2715 (n
28. 1435-70-1855-75-2755 (18)
29. 1470-80-1950-85-26800 (16)
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2370-70-2720-75-3845 (20)
2185-75-2710-85-3985 (22)
2230-75-2605-85-4050 (22)
2250-85-2930-100-4330 (22)
2250-85-2930-100-4430 (23)
2420-85-2930-100-4430 (1)
2425-85-2035-100-4435 (1)
2425-85-2680-100-3080-120-4760 (21)
2425-85-2680-100-3080-120-4880 (22)
2275-85-2670-100-3670-120-4870 (25)
2500-100-3000-120-4800 (20)
2500-100-3000-120-5040 )
2600-100-2900-120-4940 (20)
2600-100-2900-120-5180 (22)
2650-120-3610-140-5430 (1)
2700-120-3420-140-5520 (1)
2750-140-3590-150-5690 (20)

Note: (1) Rates of increments have been increased by about 70%.
(2) To ensure that stagnation does not occur, scales have been suitably elongated.

Annexure-ili

Conclusions reached in the BWNC meeting heid at New
Dethi on 19th and 20th November 1994 and announced
by Shri D.K. Afzulpurkar, Chairman, BWNC in the
presence of Shri Jagdish Tytler, Hon. Minister for
Surface Transport, Government of India.

It is hereby agreed that:

1. A reference point in the year 1979 or thereabout
will be chosen to find out and determine the
differential that existed between the pension plus
periodical relief of a port & dock pensioners and
Govemnment Pensioners. The differential will be
maintained in the subsequent periods.

2. For purposes of determining the differential,
comparisons will be made bstween comparable
categories. Discussions will be held with the
federations to finalise the comparable positions
refered to in 1 above. Wherever Port
Pensioners are adversely affected in the period
subsequent to the reference point, the differential
will be sought to be corrected by finding ways
and means of merger of FOAMIR, if necessary.

3. Wherever the differential is favourable to the
Port Pensioners 1and the pension has been
sanctioned, such pensioner's pension will not be
adversely affected.

4. Additional Relief for consolidating of Pension till
30.3.85 is acceptable. The issue of quantum of
additional relief will be further discussed with
Federations and taken up with the Ministry.

5. LUiberalisation of the Deamess Relief beyond
1.1.1986 is acceptable. The quantum of

9.

10.

1.

12.

liberalisation on the lines of the
recommendations of the BWNC will be taken up
with the Ministry.

Matter of inclusion of piece rate/premium/
incentive for plrposes of calculation of pension,
as it existed prior to the issue of MOST's
orders of May 1994, will be taken up with the
Ministry as recommended by the BWNC.

Orders of recovery issued by the Ministry in
respect of 6 above will be withdrawn.

Option to CPF Retirees: It is agreed that the
issue will not be pursued for the present.

As regards the extension of indoor and .
outpatient medical benefits to the pensioners,
the matter will be decided by each Port Trust/
DLB through appropriate and suitable schemes.

An independent, suitable and liberalised pension
scheme for all classes of employees will be
evolved and finalised by the BWNC in
agreement with the labour federations, within the
next six months. The possibility of making this
applicable from 1.1.1983 or 1.1.1992, whichever
is applicable, i.e., the date of pay revision, will
be fully explored. Procedures in accordance with
the provisions of MPT Act will be followed. This
scheme will apply to Port Trust & DLBs.

For finanlising and signing the settiement, the
draft which has already been circulated, the
BWMC will meet in Bombay on 5th December,
1984. This meeting will continue till the
settiement is finalised and duly signed.

The above referred conclusions of the BWNC
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were read out in the presence of the Hon. Minister
for Surface Transport, Shri Jagdish Tytler, Shri
C.N. Ramdas, Secretary, MOST, and Shri S.N.
Kakkar, Additonal Secretary and FA, MOST and
Shri C.S. Khairwal, Jt. Secretary, MOST and other
officials of the Ministry.

13. In view of the agreement reached on the points
mentioned herein, the decision to sign the
setllement and the appeal made by the Minister,
the labour federations agreed to withdraw the
strike notice and decided not to resort to strike
from 23rd November, 1994. The federations
agreed to suitably instruct the affiliated unions.

14. The Hon. Minister reiterated the assurance given
on 23.10.1994 at Bombay in respect of removal of
the eligibility limit for all employees for Productivity
Linked Bonus and assured that he will take up the
issue for the approval of the Cabinet, as soon as
the settlement is signed.

15. The recommendations of the BWNC regarding
pension will be finalised and implemented on or
before 28.2.1995.

REPRESENTING LABOUR
ALL INDIA PORT & DOCK WORKERS FEDERATION

1. SHRI S.R. KULKARNI Sd~-
2. SHRI S.C.C. ANTHONI PILLAI Sdr-
3. SHRI PARBATI DAS Sd-
4. SHRI MOHAN RAO Sd-
5. SHRI D.K. SHARMA Sdr-
6. SHRI P.M. MOHAMMED HANEEF Sd/-
7. SHRI PANCHANAN KANUNGO Sdr-
8. SHRI M.L. BELLANI Sdr~-

INDIAN NATIONAL PORT & DOCK WORKERS’
FEDERATION

1. SHRI JANAKI MUKHERJEEF Sd~
2. SHRI G. KALAN Sd-
3. SHRI M.K. ASWANI Sd~
4. SHRI JOHNSON MAMPILLY Sd/-
ALL INDIA PORT & DOCK WORKERS' FEDERATION
(WORKERS)
1. DR. SHANTI PATEL Sd
2. SHRI SKK. SHETYE Sd

WATER TRANSPORT WORKERS FEDERATION OF
INDIA

1. SHRI SUBHAS CHAKRABORTY Sd/

2. SHRI K.P.S. MENON Sd~-
PORT, DOCK AND WATERFRONT WORKERS’
FEDERATION OF INDIA

1. SHRI T.M. ABOO Sd~-

2. SHRI V.K. BALAKRISHNAN Sd~-
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REPRESENTING MANAGEMENT

Sd~- Sdr-
D.K. AFZULPURKAR C. BABU RAJEEV
(CHAIRMAN, BPT & CHAIRMAN  (CHAIRMAN, COPT &
BWNC) MEMBER, BWNC)

Sd~ Sdr-
A. CHAKRAVORTY N. MEENAKSHISUNDARAM
(M.D., IPA & MEMBER, BWNC) (DY. CHAIRMAN, MDLB)

Sdr-
N. CHANDRASEKARAN
(MEMBER, BWNC)

Annuexure-lV

1. The following issues will be settled through
negotiations, at local or national level, as required,
between the parties concerned, within three months
of signing of the settiement, failing which, through
arbitration or adjudication as acceptable to the
parties.

(i) Claims for payment of special pay/allowance and
the increases to certain categories of workmen
(local).

(ii) Liberalisation of existing piece rate schemes and
extension of piece rate system to other categories
of workmen, as agreed to earlier (local).

(i) Adequate promotional opportunities as agreed to
earlier (local).

(iv) Payment of additional wages to the workers doing
multi-trade/multi-skill jobs or doing work with
workforce less than in other ports (local).

(v) The classification and categorisation of workers
on the basis of job evaluation and removal of
anomalies and inequities if not settled by
Chakraborty Committee (National).

(vi) Change in nomenclature on the basis of work
(National).

(vii) Payment of piece rate to the Tally Clerks/Shed
Staff/Operational  Staff/Supervisory/Stevedoring
at the same rate as applicable to the shore
workers (Local).

2. The PLB which will be renamed as “Performance
Reward” will be separately discussed and settied
with a view to reaching satisfactory solution with-
out any wage eligibility and quantum ceiling limits.
It was further decided that the present éligibility
limit of Rs. 4,500 be relaxed in such a way so that
those drawing Rs. 4,500 or more_ should not
become ineligible to qualify for the PLB. There will
not be recovery where the PLB has been paid for
the years 1992-93 and 1993-94.

3. The various local and sectional demands should
be discussed and settled at Port level.

4. The decision of the Government on the report of
the ‘DA Committee’ appointed by the Government
regarding the payment of Dearness allowance on
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the slab basis should be made applicable without
any change, from the date specified in the
Government order in this regard.

. Transport reimbursement be paid to all the

workers including the physically handicapped at
the rate of Rs. 6/ per day subject to a minimum
of Rs. 90~ per month and those currently denied.

. Washing allowance/Special Washing Allowance

be renamed as ‘Washing reimbursement’.

. All employees who work beyond the scheduled

working hours should be paid at double the
ordinary rate of wages without any ceiling limit
(local).

. Differences regarding interpretation of any clause

of the settlement should be resolved through
mutual discussion, failing which, by a third party
acceptable to both the sides, whose decision will
be binding.

. Protection clause as usual.
10.
11.

The duration of the settlement will be five years.

The settlement is subject to the acceptance of the
report of Sub-Committee of the BWNC on
pension.

House rent recovery will be made as per FR 45,
but if the existing house rent is lower, it will be
protected.

Outstation .allowance at the rate of 33'; of the
basic pay will be given to all the employees from
the date of departure to the date of return to home
port as in the case of officers.

Ceiling on HRA and CCA will be revised upwards
in future from the same date as per the
Government orders and amendments.

Additional categories of port and dock workers in
all the major ports should be decausalised.

The cargo handling and allied categories of port
and dock workers should be absorbed and duly
employed by the port trusts in Tuticorin, New
Mangalore, Visakhapatnam and JNPT ports.

Pattern of period for computing VDA will be on par
with that of class | and Class !l officers.

The workmen staying in hostels, dormitories,
bachelors’ quarters and sub-standard quarters will
be paid HRA.

When the employees eligible for HRA are staying
in the same quarters viz. husband and wife, the
HRA will be paid to all those except the allottees.

In the event of an employee aliowed a higher slab
of FDA after 1.1.1993 till the payment of arrears,
he shall be allowed refixation as if promoted.

. Discrimination in payment of HRA to the CPT

employees on the basis of the work place should
be abolished and all should be paid the HRA at
the 25%.

Restriction to travel only by Government vehicle
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for payment of LTC (Bharat Darshan) will be
removed.

22. Officiating arrangements will be made if a vacancy
is for more than seven days (local).

23. Payment of amrears within a month of settlement.

24. The issue relating to the payment of 10% extra
remuneration to the wharf staff of Cochin Port and
the demand for extension of the same to other
categories of employees working in the wharf area
which is under conciliation under Industrial
Disputes Act, will be—

(a) discussed and settled locally

OR
(b) failing which the issue will be referred to
adjudication by joint application under section
10(2) of the Industrial Disputes Act.

[Translation]

Import of Tetracyclin Vaccine From Russia

674. SHRI MOHAN SINGH (Ferozepur):

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government had imported Tetracyclin
Vaccine (Injection) from Russia for the prevention of
plague;

(b) whether Russia itself has not so far tested this
vaccine on human beings;
(c) if so, the reasons for import of the vaccine;

(d) whether this vaccine was given to the patients
suffering from plague; and

(e) if so, the results achieved therefrom?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI B. SHANKARANAND) (a) to (c) No tetracycline was
imported from Russia. 10 ampoules of live attenuated
plague vaccine, which is in use in Russia, were imported
for prevention prupose.

(d) No, Sir.

(e) Does not arise.

[English]
Malaria Patients

675. SHRI VIJOY KUMAR YADAV:
SHRIMATI GEETA MUKHERJEE:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government have supplied sufficient
quantity of drugs for distribution to the people affected by
malaria in Rajasthan;

(b) if so, the details thereof;

(c) whether the Government are aware that such
drugs have not yet reached the poor patients; and

(d) if so, the details thereof and iteps taken in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): (a)
and (b) Yes, Sir. The following drugs have been supplied:

Chloroquine tabs — 245 lakhs
Primaquine tabs. — 41.31 lakhs
Quinine Injection — 30,000 ampules
Ayush 64 — 60,000 doses

(Ayurvedic Drug)

(c) and (d) No such reports have been received from
the Government of Rajasthan. The drugs were supplied to
the State Government with instructions to make them
available at the village level through drug distribution
centres.

Enactments for Power Sector

676. SHRIMATI GEETA MUKHERJEE: Will the
Minister of POWER be pleased to state:

(a) whether the private investors in the power sector
have sought changes in the enactments like electricity
Supply Act 1948, Indian Electricity Act 1910, Companies
Act 1956 and Income Tax Act 1961 to overcome
restrictions like compuisory sale of power to the state
electricity boards alone;

(b) if so, the details thereof; and
(c) the reaction of the Govemment thereto ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI P.V. RANGAYYA NAIDU): (e) The present
policy allows direct sale of power Ly the private
companies, after obtaining necessary pemissions.

(b) and (c) Do not arise.
Ambulance Service in Delhi

677. SHRI RAM PRASAD SINGH:
SHRIMATI SAROJ DUBEY:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the existing position with regard to the availability
of ambulance service in Delhi and its ratio to the
population;

(b) whether most of the ambulances donated either by
the WHO or UNICEF to various Govemment hospitals are
non-functional for the past several years;

(c) whether other ambulances with the hospitals are
illequipped, lack essential medical facilities and life saving
drugs;

(d) if so, the details thereof, and

(e) the steps taken by the Govemment to provide
adequate number of well-equipped ambulances to meet
the need of patients?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): (a)
137 ambulances are available in the Govemment hospitals
in Delhi. As regards ambulance population ratio, no such
study has been conducted.

(b) No, Sir.

DECEMBER 12, 1994

to Questions 118

(c) No, Sir.
(d) Does not arise.

(e) The Government of NCT of Delhi has 27
specialised ambulances to attend to accident and trauma
victims and take them to the hospitals. In addition, -288
Police P.C.R. vans also carry accident victjms to hospitals.

Augmentation of ambulatory services in Government
hospitals is considered from time to time in the interest of
patient care.

[Translation]
Telephone Connections

678. SHRI PANKAJ CHOWDHARY: Will the Miniétér
of COMMUNICATIONS be pleased to state:

(a) whether an inquiry conducted by C.B.l. into the
fake sanctions for out of turn telephone connections has
been completed;

(b) if so, the details thereof;

(c) the action taken against the persons found guilty;.
and

(d) the time by which telephone connections are likely
to be released to the persons concerned, particularly under
idgah Exchange, Delhi?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) to (c) The
CBI registered 4 cases of fake sanctions on out of tumn
priority quota. Out of these, investigations reports in 3
cases have already been received. Investigations revealed
collusion of Government officials and private persons for
taking telephone connections against out of turn priority
quota in their favour on the basis of forged sanction orders.
On the recommendation of the CBI, it has been decided to
take the following action:—

1. Prosecution 10 Officials

2.  Major penalty 9 Officials
Proceedings

3. Minor Penalty 1 Officer
proceedings

4.  Cautioning 1 Officer

5.  Non-sensitive post 3 Officers

6.  Action under 2 Officers

consideration

Besides, CBl is also filing prosecution cases
separately against the private persons involved in the
conspiracy.

The CBI investigation report in one case is awaited.

(d) On completion of the CB{ investigation, the
genuine sanction orders including those pertaining to idgah
Exchange, Delhi will be released.
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Post and Telegraph Offices in Gujarat

679. SHRI SHANKERSINH VAGHELA: Will the
Minister of COMMUNICATIONS be pleased to state:

(a) the targets fixed by the Government for opening
of Post and Telegraph Offices in Gujarat during the
Seventh Five year Plan; -

(b) whether the above targets have been achieved?
(c) if not, the reasons therefor;

(d) whether any targets have been fixed for the
Eighth Five Year Plan also; and

(e) if so, the details thereof and the progress made
in this regard so far?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHR!I SUKH RAM): (a) 170 extra
departmental branch post offices, 14 departmental sub
post offices and 12 departmental telegraph offices were
targetted to be opened during the seventh Five Year Plan
in Gujarat.

(b) Yes, Sir.
(c) Does not arise in view of (a) above.
(d) Yes, Sir.

(e) Post Office — During the Eighth Five Year Plan, it
is targetted to open 3600 extra departmental branch post
offices and 650 departmental sub post offices. The state-
wise targets are fixed on year to year basis. The details
of targets for opening of post offices and achievement in
Gujarat Circle during the first three years of the Eighth
Five year Plan are as under.—

Year Target Achievement
1992-93 30 35
1993-94 23 (revised) 20
1994-94 14 yet to be
opened.
Telegraph Office — A ‘target of opening nine

Telegraph Offices has been fixed for the Eighth Five Year
Plan. Five Telegraph Offices at Vatwa, Naranpura and
Bapunagar in Ahmedabad, Amod (district Bharuch) and
Kapadvanj (district Kheda) have been already opened.
Efforts are being made to take rented buildings for
opening Telegraph Offices at two places in Ahmedabad
and one each at Rajkot and Ankleshwar.

[English]
Post Offices in West Bengal

680. SHRI AMAR ROYPRADHAN: Will the Minister
of COMMUNICATIONS be pleased to state:

(a) the places in West Bengal where Members of
Parliament have recommended for opening of Post
Offices, Branch Post Offices during 1992, 1993 and 1994
(upto November 30, 1994);

(b) the time by which the Government propose to
provide Branch Post Offices and Post Offices at the
desired places; and

(c) the other places in West Bengal, where Branch
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Post Offices and Post Offices are likely to be opened
during 1994-95?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) The places
in West Bengal where Members of Parliament have
recommended for opening of post offices and branch post
offices during 1992-1993 and 1994 (upto November 30,
1994) are given in Statement-| attached.

(b) The names of the places where extra
departmental branch post offices and post offices have
already been opened in West Bengal during 1992, 1993
and 1994 are given in statement-ll attached.

No time limit can, however, be indicated for opening
of more post offices as post offices are being opened
annually according to the Plan targets on the fulfilment of
departmental norms and availability of resources.

(c) It is targetted to open 4 departmental sub post
offices and 3 extra departmental branch post offices in
West Bengal during 1994-95. The proposals in this regard
are yet to be finalised.

Statement-1

Details of names of places where Members of
Parliament have recommended for opening of post
offices and branch post offices dunng 1992, 1993 and
1994.

During the year 1992

1. Beyre, North 24 Parganas
2. Boredanga. Cooch Behar
3. Chowringhee Kadamtala, Cooch Behar
4. Chuapara, Cooch Behar
5. Cutri, North 24 Parganas
6. Gewalgaon, West Dinajpur
7. Hardenga, South 24 Parganas
8. Jamira, South 24 Parganas
9. Kanaikati, North 24 Parganas
10. Kalyanpur Housing Estate, Burdwan
11. Khowchandpara, Jalpaiguri

12. Ketarchak, 24 Parganas

13. Mamudpur, Bankura

14. Nutanbash, Cooch Behar

15. Nakran, South 24 Parganas

16. Bishapur, South 24 Parganas
17. Panchasayer, South 24 Parganas
18. Rathtala, Balarampur, Midnapur
19. Rashpur, South 24 Parganas

20. Subashgram South 24 Parganas
21. Vhedua, Burdwan

During the year 1993

. Anthiabari Chainpur, Uttar Dinajpur

. Banakul, Burdwan

. Bharatpur, Nadia

. Bhurulia, Nadia

. Bidhyadharpur
Parganas

6. Chapai, Nadia

DA wWwnN =

Railway Station, South 24
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7. Chhote Nalangibari, Cooch Behar
8. Dokhalganj, Burdwan

9. Hogla, South 24 Parganas

10. Kharashgram, Hurdwan

11. Lohadaha, Murshidabad

12. Maushab Sheeraguri, Cooch Behar
13. Milanbazar, South 24 Parganas
14. Nopur, Burdwan

15. Puara, Bankura

16. Putimari, Jalpaiguri

17. Raghunathpur, North 24 Parganas
18. Shyampur, Murshidabad

19. Subhasnagar, North 24 Parganas
20. Sukur, Burdwan

21. Tajpur, Burdwan

22. Vhekara, Cooch Behar

During the year 1994 (upto 30-11-1994)

1. Andalmore, Burdwan
2. Bartoria, Burdwan

3. Bidhannagar, Midnapur
4. Bangjatia, Midnapur

Statement Il
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. Bakreswar Thermal Power Project, Birbhum
. Baishnabghata Patuli Project, South 24 Parganas
. Bhaktipur, Malda

. Chanchiara, Midnapur

. Dilaram, Darjeeling

. Damodar Dihika, Burdwan

. Chera, Uttar Dinajpur

. Goalin, North Dinajpur

. Hatinal, Burdwan

. Jogendranagar, South 24 Parganas
. Kantapukur, Midnapur

. Keetal, Uttar Dinajpur

. Khirkuri, Uttar Dinajpur

. Kalianibash, North 24 Parganas

. Khanyan, Hooghly

. Mausab Sheoraguri, Cooch Behar
. Nopur, Burdwan

. Radhakrishnapur, South Dinajpur

. Rautrabari, Midnapur

. Sector-ll, Bidhannagar, Calcutta

. Jhaur, Midnapur

Year No. of Names of Places Names of Places No of proposals No. of proposals
proposals of EDBOs opned of DSOs opened not justified as  yet to be
of MsP per departmental examined
considered norms.

1 2 3 4 5 6

1992 21 Barodanga, Panchasayer 15 —

Chuapara,
Gowalgaon,
Khowehandpara
Nutanbash
1993 22 Bharatpur, — 17 —
Bhurulia,
Lohadaha,
Putimari
Raghunathpur
1994 25 Banghatia, — 11 10
Goalin,
Nopur
Radhakrishnapur

Kayamkulam Thermal Power Plant in Kerala

681. SHRI RAMESH CHENNITHALA:
SHRI P.C. THOMAS:
SHRIMATI SUSEELA GOPALAN:
SHRI MULLAPPALLY RAMACHANDRAN:
SHRI P.C. CHACKO:

Will the Minister of POWER be pleased to state:

(a) whether the thermal power plant at Kayamkulam in

Kerala is under construction;

(b)

if so, the details and the estimated cost thereof;

(c) whether there is any proposal to set up any other

()

Thermal Plant in the Slate; and

if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF

POWER (SHRI P.V. RANGAYYA NAIDU): (a) and (b)
Government of India had earlier decided to set up a coal
based thermal power plant at Kayamkulam in Kerala in the

Central sector to be implemented by the National Thermal
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Power Corporation (NTPC) with the assistance of
erstwhile U.S.S.R. NTPC has undertaken certain
infrastructural facilities like land acquisition, development
of communications, construction of temporary site office
and sheds, construction water and power supply and
construction of temporary quarters and has incurred an
expenditure of about Rs. 14.40 crores ending 31st
December, 1993. After a detailed techno-economic review
by NTPC and Central Electricity Authority (CEA), it has
now been decided to implement the project as a
combined cycle plant of about 400 MW capacity, based
on Naphta. The feasibility report for the project with an
estimated cost of Rs. 1310.58 crores has been techno-
economically cleared by CEA on 14.11.1994. Investment
approval to the project is being obtained.

(c) and (d): The following three proposals have been
received for the installation of other power plants (based
on diesel) in Kerala:—

(i) Brahmapuram Diesel Generating Project (5x20

This has since been santioned by the Pianning
Commission at an estimated cost of Rs. 281 crores
including IDC of Rs. 23 crores. The project is being
executed by the State Electricity Board with French
Assistance. The first units of the project is scheduled to
be commissioned in January, 1996, and subsequent units
at one month gap each.

(i) Kasargode Diesel Generating Project (3x20

This has been techno-economically cleared by the
Central Electrictiy Authority at an estimated cost of Rs.
178 crores.

(ii) Kozhikode Diesel Generating Project (6x20
MW)

It has been techno-economically cleared by the
Central Electricity Authority at an estimated cost of Rs.
355 crores including IDC of Rs. 20 crores. All the inputs
of this have been tied up. The proposal has been
recommended by the Planning Commission for investment
approval.

Expert Committee Report

682. SHRI SUDHIR SAWANT:
SHRI THAYIL JOHN ANJALOSE:
SHRI MRUTYUNJEYA NAYAK:

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to refer to the reply to Unstarred
Question No. 3887 dated 22nd August 1994 and state:

(a) the details of the action initiated by Government
on basis of the report of the Expert Group on deep sea
fishing vessels;

(b) the time by when this report is liekly to be

(c) whether the recommendations of the Expert
Group have been discussed at the Inter-Ministerial level;

(d) # so, the details thereof; and
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(e) if not, the reasons thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI TARUN
GOGOI): (a) to (e) Information is being collected and will
be placed on the Table of the House.

Conjunctivitis Cases

683. SHRI K.G. SHIVAPPA:
SHRI C.P. MUDALA GIRIYAPPA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Conjuctivitis was rampant in the country
particularly during August, 1994;

(b) the number of persons affected by this disease
particularly in Kamataka and Delhi;

(c) the causes for the spread of the disease; and

(d) the steps taken by the Union Government to
check recurrance of this disease in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): (a)
During August, 1994, increasing incidence of viral
conjunctivitis was notice in vatious parts of the country.

(b) No such date are available.

(c) Some of the factors responsible for the spread of
viral conjunctivitis during this period were the poor
environmental conditions and poor person hygiene of
affected persons.

(d) Public awareness through mass media about the
preventive measures and early treatment of the disease
was undertaken.

[Translation]

Telephone Facliity to Panchayats in U.P.

684. SHRI VIRENDRA SINGH:
SHRI RAMPAL SINGH:

Will the Minister of COMMUNICATIONS be pteased
to ‘state the total number of Gram Panchayats provided
with telephone facility at present in Uttar Pradesh, District-
wise?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): As on
30.11.1994, the total number of Gram Panchayats with
telephone facility in Uttar Pradesh is 19,169. The District-
wise details are given in the enclosed statement.

Statement
District-wise detalls of Gram Panchayats in Uttar
Pradesh provided with telephone facility as on
30.11.1994.

Sl.  District Gram Panchayat
No. Telephone facility
as on 30.11.94

1. Agra 642
2. Aligarh 623
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Sl.  District Gram Panchayat
No. Telephone facility
as on 30.11.94
3. Aliahabad 651
4. Almora 284
5. Azamgarh 349
6. Bareilly 3N
7. Ballia 432
8. Basti 306
9. Banda 170
10. Bajraich 282
11. Barabanki 356
12. Bijnore 407
13. Bulandshahar 436
14. Badaun 304
15. Chamoli 206
16. Dehradun 161
17. Deoria 398
18. Etah 311
19. Etawah 336
20. Faizabad 348
21. Farrukhabad 259
22. Fatehpur 139
23. Firozabad 97
24. Gorakhpur 235
25. Gonda 416
26. Ghazipur 236
27. Ghaziabad 503
28. Hardoi 251
29. Hardwar 161
30. Hamirpur 143
31.  Jaunpur 360
32. Jhansi 152
33. Jalaun 190
34. Kanpur 132
35. Kanpur Dehat 380
36. Lucknow 471
37.  Lakhimpur 335
38. Lalitpur 83
39. Meerut 832
40. Moradabad 393
41.  Muzaffarnagar 567
42. Mainpuri 186
43. Mathura 320
44. Mirzapur 154
45. Mau 296
46. Maharajganj 137
47. Nainital 399
48. Pratapgarh 189
49. Pilibhit 100
50. Pithoragarh 175
51. Pauri 217
52. Raebareli 240
53. Rampur 127
54. Sultanpur 500
55. Sitapur 224
56. Shahjahanpur 146
57.  Saharanpur 536
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Sl.  District Gram Panchayat
No. Telephone facility
as on 30.11.94

58. Sonbhadra 108
59. Sidharth Nagar 117
60. Tehri 156
61. Unnao 469
62. Uttarkashi 50
63. Varanasi 675

Total 19169
[English]

Outbreak of plague

685. SHRI SHYAM BIHARI MISRA: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether a technical advisory Committee has been
set up to determine factors responsible for outbreak of
plague and recommend strategy to prevent the recurrence
of the dreaded disease;

(b) if so, the recommendations made by the
Committee; and

(c) the recommendations accepted by the
Government?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): (a)
Yes, Sir.

(b) and (c). The Committee is required to submit its
report by April, 1995.

[Translation]
Power generation by thermal, hydel and atomic sectors

686. DR. MAHADEEPAK SINGH SHAKYA:
SHRI JAGMEET SINGH BRAR:

Will the Minister of POWER be pleased to state:

(a) whether power is generated from the thermal,
hydel and atomic sectors in the country;

(b) if so, the respective power-generation capacity of
each of the above sectors during the last three years;

(c) the quantum of power actually generated in each
of the above sectors as against the installed capacity
during 1993-94 indicating the percentage in comparison
with the total installed power-generation capacity of each of
these sectors;

(d) whether Government have also assessed the cost
of power generation in each of these sectors;

(e) if so, the details thereof for 1993-94; and

(f) the average ratés of power estimated at the
national level?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI P.V. RANGAYYA NAIDV): (a) Yes, Sir.

(b) Installed capacity of Thermal, Nuclear and Hydro
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stations in the country during 1991-92, 1992-93 and
1993-94 is given below:
ALL INDIA

(In MW)
Catogary/Sector 1991-92  1992-93  1993-94
Thermal 48086 50745 54347
Nuclear 1785 2005 2005
Hydro 19194 19569 20366
Total 69065 72319 76718

(c) Sector wise Installed generating capacity vis-a-vis
actually energy generation during 199394 in the country is
as per details given below:

ALL INDIA
Catogary/Sector Installed Capacity Energy
(MW) (%) Generation
(MW)
Thermal 54347 70.9 247757
Nuclear 2005 2.6 5399
Hydro 20366 26.5 70375
Total 76718 100.0 323531

(d) to (f). The average cost of generation during
1992-93 in respect of Thermal and Hydel power stations,
on a All India basis, was as under:

paise/kwh
Thermal — 95.63
Gas — 81.32
Hydel — 20.68

.The average tariff for sale of electricity supplied to
the consumers by the SEBs worked out to 120.71 paise/
kwh during 1993-94.

[English]
Visit of US Assistant Secretary of State

687. SHRI SRIKANTA JENA:
SHRI RAM VILAS PASWAN:
SHRI ANKUSHRAO RAOSAHEB TOPE:
Will the Minister of EXTERNAL AFFAIRS be pleased
to state:
(a) whether the US Assistant Secretary of State
visited India during October, 1994,
(b) if so, the issue figured in her meeting with Indian
leaders and the outcome thereof,
(c) whether Kashmir issue had also figured in her
talks with Indian leaders;
(d) if so, the details and outoome thereof;
(e) whether the US Assistant Secretary of State had
made any remarks on Kashmir, and

¢) it so, the details and the reaction of the
Govemment thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI SALMAN KHURSHID): (a)
Yes, Sir. She visited India from October 10-12, 1994 in the

AGRAHAYANA 21, 1916 (Saka)

o Questions 128

context of a meeting of US Heads of Mission and Post in
South Asia held in Kathmandu.

(b) Discussions noted the positive manner in which
Indo-US relations were evolving, especially since the visit
to the US of our Prime Minister. An overview of bilateral
relations and the forthcoming visits to India of the US
Secretaries for Defence and Commerce was undertaken.
Regional and International issues of mutual interest were
also discussed.

(c) Yes, Sir.

(d) The US Assistant Secretary was briefed on the
various procésses initiated by Government of india to
restore normalicy and move towards elections in Jammu &
Kashmir. Government emphasized that the main problem
in J & K was the continuing Pakistani support to terrorism.
It was pointed out that prevailing upon Pakistan to put a
stop to this would be helpful.

(e) Government are aware of reports in the press
quoting the US Assistant Secretary as having said during
her visit to Bombay that the US Administration was not
convinced that elections in Jammu and Kashmir could be
fair given the ground realities.

(f) The US Embassy in Delhi clarified subsequently
that US Assistant Secretary Robin Raphel had referred to
problems that had existed in the past and had not meant to
question the political process in the future. In a Press
Guidance issued on October 18, 1994 by the State
Department, US Government welcomed Government of
India’s attempts to establish a political basis for reduction
in violence in Kashmir.

[Translation]
Setting up of Power Station

688. SHRI SANTOSH KUMAR GANGWAR: Will the
Minister of POWER be pleased to state:

(a) whether there is any scheme to set up any major
power station in the country by a Hong Kong based power
company;

(b) if so, the details thereof; and

(c) the time by which this major Power Project is likely
to be set up and Commissioned?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI P.V. RANGAYYA NAIDU): (a) to (c). M/s
Consolidated Electric Power Asia Limited (CEPA)—a
subsidiary of Hopewell Holdings Limited, Hong Kong has
show preliminary interest in setting up two coal based
thermal power projects of 8 x 660 MW capacity each. It
proposes to commission the projects in a period of about 4
to 5 years from the date of financial closure for projects.

Cancer Centres in Gujarat

689. DR. K.D. JESWANI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) the number of Cancer Institutes functioning in
Gujarat at present;

(b) whether the basic facilities for the Cancer patients
are available in these institutes;

(c) if not, the steps being taken by the Government to
provide facilities in such Institutes; and
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(d) the amount earmarked by the Union Government
for these hospitals during the current year and the amount.
provided so far?

THE MINISTER OF STATE, IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): (a)
There are five institutions for the treatment of cancer.

(b) and (c). Gujarat Cancer and Research Institute,
Ahmedabad. Provides comprehensive facilities for
diagnbsis and treatment of cancer. Radiotherapy facilities
are available in other four institutions.

(d) Gujarat Cancer and Research Institute is provided
Rs. 50 lakhs per annum. There is also a proposal to assist
Irwin Group of Hospitals.

Computers in post offices in Delhi

690. SHRI HAR! KEWAL PRASAD: Will the Minister
of COMMUNICATIONS be pleased to state:

(a) whether the Government have taken up the
computerisation of post offices;

(b) if so, the number of post offices computerised so
far;

(c) the number of post offices computerised in Delhi
Circle and the total number of computers purchased and
their value thereof;

(d) the number of computers lying idle and the
reasons therefor;

(e) whether tenders were invited from various
contractors for modernisation of post offices in Delhi;

(f) if not, the reasons therefor; ahd

(g) the basis on which such work were done through
the Senior Superintendent of Post Offices?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMUNICATIONS (SHRI SUKH RAM): (a) Yes, Sir. A
part of the counter operations in post offices are being
computerised using multi-purposes counter machines.

(b) So tar, 407 post offices in the country have been
provided this. facility.

(c) 35 Post offices in Delhi have been provided with
151 multi-purpose counter machines at an approximate
cost of Rs. 73 lakhs.

(d) None of the above machines in Delhi is lying idle.

(e) The work relating to modemising post offices has
been got executed only through approved departmental/
Government agencies. '

(f) and (g). Do not arise in view of (e) above.

DECEMBER 12, 194

to Questions 130

indian Missions

691. SHRI BHUBANESHWAR PRASAD MEHTA: Will
the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the countries where Indian Mission does not-exist;
and

(b) the countries where Indian Mission is likely to be
opened; and

(c) the time by which these missions are expected to
be open<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>